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LEGISLATIVE ASSEMBLY.

Monday, 23rd February, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. Président in the Chair.

QUESTIONS AND ANSWERS.

ACREAGE UNDER SUGAR-CANE CULTIVATION.

069. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to place on the table a stateinent showing the acreage cultivated
with sugar-cane in India for the official years 1920-21, 1922-23, 1924?

Mr. J. W. Bhore: The areas reported o be under sugar-cane cultivation
in India during the years 1920-21, 1922-23, and 1928-24 were 2,676,000;
2,740,000; and 2,916,000 acres, respectively.

EsTABLISHMENT OF A SUGAR SCHOOI.

970. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to state what action has been taken for the establishment of a
School in India for providing a thorough training in India in sugar agricul-
ture, chemistry and engineering as recommended in Chapter 25 of the
Sugar Committee Report?

Mr. J. W. Bhore: The recommendation contained in Chapter XXV of
the report of the Indian Sugar Committee for the establishment of a Sugar
School in India to provide training in sugar agriculture, chemistry and
engineering was considered in 1922 and it was recognised that, as remarked
by the Committee in paragraph 405 of their report, a further preliminary
inquiry into the working of such schools in other countries was necessary
prior to the establishment of a school in India. Owing however to financial
stringency and subsequent retrenchment of expenditure in all Departments,
Government have been unable to proceed with the proposal.

Sir Oampbell Rhodes: Will Government bear in mind when reconsider-
ing this question the remark made by a leading sugar merchant, which was
quoted in paragraph 90 of the Fiscal Commission’s Report, that it would
be a greater advantage to the sugar industry to have a small cess on im-
ported sugar devoted to earrying out the recommendations of the Sugar
Committee than to have the assistance of a high protective duty?

" Mr. J. W. Bhore: Yes, certainly. )

Diwan Bahadur M. Ramachandra Reo: May I ask whether Govern-
ment now propose to take action in the direstion indicated?

(1328 ) A
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Mr. J. W. Bhore: The Honourable Member will recollect that the re-
commendation in regard to the establishment of sugar schools formed part
of & much wider recommendation—these sugar schools were to be part of
a'Central Suger Research Institute. I can give the Honourable Member
the assurance that we are at the present moment actively considering the
steps to be taken in furtherance of these proposals in regard to investiga-
tion and research.

CurtivaTioN oF Wasty Lawnps.

971. *Diwan Bahadur M. Ramachandra Rao: (z) Has the aftenton of
the Government been drawn to the papers submitted by Mr. D. Clouston
and Mr. Anstead (Appendix VII of the Proceedings of the Board of Agri-
culture, 1924) regarding the desirability of bringing waste lands under
cultivation with a view to increasing the food grains in India?

(b) Will the Government be pleased to state whether they propose to
take any action in the directions suggested in these papers?

(c) Will the Government be pleased to state whether any inquiry has
been held in recent years as regards the sufficicncy or otherwise of the
food graine grown in India for the needs of the population in India?

Mr. J. W. Bhore: (a) Yes.

(b) Agriculture being a provineial transferred subject the question is
primarily the concern of Local Governments. The papers by Messrs.
Clouston and Anstead, as well as the report of the discussion on the subject
at the last meeting of the Board of Agriculture in India, were forwarded
to Local Governments in April 1924 for consideration. There is no reason
to suppose that Local Governinents are not fully alive to the importance of
the question.

(¢) No.

[SeparaTiON OF JupiciaL AND ExrcurTive Funcrions 1y tAE UwiTED
Provinces.

972. *Mr. Ismail Khan: (a) Will the Government be pleased to state
whether they have received any communication from the United Provinces
regarding the separation of judicial from executive funetions? ]

" (t) If the answer is in the affirmative, will the Government be pleased to
state what orders have the Government of India passed on it?

(¢) When do the Government propose to sanction this scheme which

was prepared long ago by a committee appointed by the United Provinces
Government ? :

Mr. H. Tonkinson: () Yes.

+:) and {¢). The Honovrable Membher is referred to the answers given
t¢ Khan Bahadur Sarfaraz Hussain Khan's question No. 144 on the 28rd
January, 1025 and Maulvi Muhammad Yakub's question No. 883 on the
28th January, 1925.

Repucrion or DivisioNan CoumwissioNeErs 18 THE UNITED ProviNoss.

973. *Mr. Ismall Khan: () Have the Government of India received any
report from the United Provinces Government about the reduction in num-
.ber of Commissioners in the United Provinces? :
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(b) Is it not a fact that this report was unanimously arrived at by
officials and non-official members of a committee appointed by the United
Provinces Government?

(c) When did the United Provinces Government submit this report to the
Government of India and when do the Government of India propose to take
& final decision in the matter?

(d) Has the sanction of the United Provinces Government been asked
for, and if so, when?

Mr. H. Tonkingon: (a) and (b). Yes.

(¢) The report was received in October 1928 and is now under the consi-
deration of the Government of India.

(d) The United Provinces Government have not been addressed since
the report was rdceived.

Crerican EsTaBLISHMENT oF THE GOVERNMENT OF INDIA.
974. *Haji 8. A. K, Jeelani: Will the Government be pleased to
state:
1. How tm;m{l clerks of the upper division in the various depart-
ments have experience of the Provincial Secretariats? ’
2. Whether they would consider the desirability of recruiting clerks
for the upper division-from the Provincial Secretariats and from
the provinces? X
8. How many of the superintendents and divisional clerks of the
various departments’ who are in the superior grade possesses
University degree?
4. The number of upper clerks from the Madras Presidency in the
following Departments :
(2) Foreign and Political;
(b) Education, Health and Lands;
(¢c) Commerce;
(d) Industry and Labour;
(¢) Military Finance;
{f) Army; _
(9) Railway Bodrd;
(h) Legislative. ,
Mr. H. Tonkinson: A statement giving the information asked for in
ports 1, 8 and 4 of the question is being sent to the Honourable Member.
2. The general question of recruitmenf to the Upper Division is under
consideration. I will have the point raised by the Honourable Member

«onsidered.

SUPERINTENDENTS AND ARSISTANTS IN THE VARIOUS DEPARTMENTS OF
‘THE GOVERNMENT OF INDIA.

975. *Haji 8. A. K. Jeelani: Will the Government be pleased to
lay on the table a tabular statement exhibiting the number of superin-
tendents and upper divisional clerks in the various departments clarsed as
wunder:

(a) Europeans, Anglo-Indians, Christians,

(b) Bengali Hindus, '

(c) Punjabi Hindus,

(d) Muilammadans.

(¢) and the other Hindus? g
A2
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Mr. H. Tcnkinson: A statement giving the information is being sent to
the Honourable Member.

-

Mr. W. 8. J. Willson: Will the Honourable gentleman include in the
staternent which is being sent to the Honourable Member a return of the
Europeans, Anglo-Indians and Christians separately?

Mr. H. Tonkingon: The statement that is being sent to the Honourable
Member has already been prepared, and if the Honourable Member desires
this further information, we will collect it in due course.

Numser or Prrsons DreraiNep uxper Bexcean Rreuvration IIT or
1818. .

976. *Sardar Gulab Singh: Will the Government be pleased to state
the number of persons who are detained under Bengal Regulation III of
1818 and how many are still in jails under the said Regulation?

Mr. H. Tonkinson: Twenty-nine persons are detained under the Regu-
lation, of whom twenty-eight are in jails. '

Repbucrion oF Postan Rates ror Book Packers.

977. *8ir Purshotamdas Thakurdas: With reference to the following
statement made by the Honourable Mr. McWatters, Secretary, Finance
Department, in the Council of State last year, will Government be pleased
to state the result of the examination referred to by the Honourable Mr.
McWatters :

‘“ We are examining this question because it appears there may be some case for

reducing the present rate for book packets ''.—Council of State Debates, Vol. IV,
No. 25, page 661.

The Honourable Sir Bhupendra Nath Mitra: Examination showed that
& reversion to the old rates for book packets in force before April 1921,
namely, } anna for every 10 tolas, would involve & loss to this Depart-
ment of about 10 lakhs of rupees a year. Government decided that they
would not be justified in incurring this loss, especially as statistics showed
that the increase in the rates which took place in 1921 had not adversely
aflected the traffic.

8ir Purshotamdas Thakurdas: The Honourable Member says that
statistics showed that the increased rates did npt adversely aflect the
traffic. Will he kindly tell us what those statistics are?

The Honourable Sir Bhupendra Nath Mitra: I have not got them with
mé here, Sir; but I shall send them to the Honourable Member, unless
hé desires me to lay them on the table of this House.

8ir Purshotamdas Thakurdas: I think it would interest some Members
of this House also. I am obliged for his offering to send them to me, but,
if he can place them on the table, it would probably interest other Mem-
bers also.

The Honourable Sir Bhupendra Math Mitra: I shall do so, Bir.
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.
- ProvisioN oF A SipiNg ror LoapiNa aNp Uxroapine Moron
VeEHICLES AT PaARKPATTAN Rarnway StaTION.

. 978, *Baba Ujagar Singh Bedi: (a) Is it a fact that there is no plat-
form siding for loading and unloading motor vehicles at the Pakpattan rail-
way station in the Montgomery District?

(b) Is it a fact that a large number of bungslows are under construe-
tion at Pukpattan in connection with the Canal Project that is bein
carried on now, and that it is a place where motor cars are mostly useg
Jor conveyances, both by the officials and non-officials ?

(c) Under the circumstances, do (Government contemplate to remove
this public inconvenience by providing a siding over there?

Mr. G. @, 8im: (a), (b) and (c). Government have no information but
will send a copy of the Honourable Member's question to the Agent for
consideration.

Water Tars AT PakratraN Ramnway Srtation,

979. *Baba Ujagar Singh Bedi: (a) Is it a fact that railway water
taps at Pakpattan railway station are only left open for the use of the
passengers half an hour before the arrival, and after the departure, of
the trains?

(b) Is it a fact, that there is no other provision with regard to water
in the suburbs of the railway station referred to above, except the rail-
way water pipes?

(c) Are Government aware that passengers desiring to catch the train
often come earlier to avoid the heat or qther troubles of the day and are
put to great inconvenience on account of the absence of water in the rail-
way premises?

(d) Under the circumstances are Government prepared to pass
necessary instructions, in this direction, that the water taps should be left
cpen two hours before the arrival and two hours after the departure of
the trains?

Mr. G. @G. 8im: Government have no information, but will send a copy
«of the Honourable Member’s question to the Agent for consideration.

ProvisioN ofF o Crock over THe PrrsipEnTs CHAIRL IN THE
LrcISLATIVE AsskMBLY CHAMBER. L2

980. *Mr. Darcy Lindsay: (a) Is it a fact that Government propose to
place a clock over the Honourable the President’s chair in the Legislative
Assembly Chamber for the convenience of Members and which will assist
them in seeing that they do not exceed the time limit?

_(b) If the answer is in the affirmative, will Government state if the clock
will be so fixed during the present session?

Mr. L. Graham: Government are of opinion that if a second elock ia
to be placed in the Chamber it cannot he a clock working independently of
the clock alroady in the Chamber. The question of installing a pair of
electrically driven clocks is under consideration, but there is no likelihood
of the clocks being installed during the present session.
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GOVERNMENT OFFICIALS ON THE BOARD OF MsNAGEMENT OF THE ARMY
CaxnrteEN Boarp (INDIA).

981. *Raja Ghazanfar All Khan: Is the Army Canteen Board (India) a
private company? If so, will Government be pleased to state the reason
why it has permitted high Government officials to be chairman and mem-
bers of the Army Canteen Board and alse of its board of management?

Mr. E. Burdon: The Army Canieen Board (India), as has been re-
peatedly stated in answer to previous questions, is a public company in-
corporated under the Indian Companies Act, 1913.

Government officials have been appointed to the Board, firstly, because
the Board functions exclusively in the interests of n class of Government
seryonty, numely, soldiers; secondly, because their services on the Board
are necessary to its successful working and to safeguard the financial inte-
rests of Government in the undertaking; and thirdly, because there is no
known objection to their appointment to the Board.

Mr. Gaya Prasad Singh: May I take it that this is a Government.
institution ?

Mr. E. Burdon: No, Sir.

ReMuxrraTION OF GoveErNMeNT OFriciats oN THE Boarp or
MaNageMENT OF THE ARMY CaNtErN Boarp (INpIa).
982. *Raja Ghazanfar Ali Ehan: Will Government be pleased to
state whether the Government officials who are chairman and members of
the Army Canteen Board (India) receive any allowance or remuneration

from the funds of the Army Canteen Bosard (India) in return for their
services ?

Mr. E. Burdon: The answer is in the negative.

‘GOVERNMENT OFFICIALS ON THE BoARD 0F MANAGEMENT OF PRIVATE
CoMPANIES,

983. *Raja Ghazanfar All Khan: Will Government be pleased to.
state whether there is any private company in India besides the Army
Canteen Board (India) which has high Government officials as chairmam
or members ?

Mr. H. Tonkinson: Government have no information on the subject.

Ner Desr pue oN THE 31sT Janvamy, 1925, BY THE Aumy CaNTEEN
" Boarp (INp1A) To THE IMPERIAT BANK OF INDIa.

984. *Raja Ghazanfar All Khan: Will Government be pleased to
state the net debt due on 81st January, 1925, from the Army Canteen Board
India) to the Imperial Bank of India in respect of the advances made by
the latter on the guarantee of the Government of India and also the value
of the net assets of the Army Canteen Board (India) after deduction of all
other liabilities?

Mr. E, Burdon: The Army Canteen Board (India) keep their accounte-
rccording to the financial year ending with July and the Government of
India cannot ask the Board to reconstruct their accounts, or produce statis-
tios on another basis. The Honourable Membcer is already in possession.
of the audited balance sheet for last year.
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Drers pur BY THE ArMY CaNtEeN Boarp (INp1a) To Creprtonrs -
OTHER THAN THE IMPLRIAT. BaNK or INDIA.
985. *Raja Ghazantar All Khan: Will Government be pleased to
state the amount of liabilities of the Army Canteen Board (India) tc credi-
tors other than the Imperial Bank of India?

Mr, E. Burdon: No, Sir. The Government of India are prepared to
grve and have given the genecral public a great deal of information regard-
ing the Army Canteen Board (India), but they cansider that the Board
must be allowed to preserve the same sccrecy as a private business firm
would in regard to the details of its trading transactiops. As regards the
Lnaneial position of the Board, the audited annual balance sheet, to which
all Honourable Members can have access, is the mast reliable guide.

Khan Bahadur W. M. Hussanally: Is it a fact, Sir, that many of the
dealers who supply goods to the Army Canteen Board are not being
paid and they are clamouring for payment of very large sums of money
from the Army Canteen Board?

Mr. E. Burdon: I should like to have notice of that question,

Torar, AMOUNT oF PaY ppawnN BY EUROPEAN AND INDIAN EsranrisuMents
of THE ARMY CaNteeN Boanrp (INp1a) ar -HEADQUARTERS AND AT
Districr sND BrawcE OFPFICES, RESPECTIVELY, )

986. *Raja Ghazanfar All Ehan: Will the Government be pleased to
state:

(a) The total amount of pay and allowances drawn by the Iuropean
snd pon-Indian establishment of the Army Canteen Board
(India) at headquarters?

(b) The total amount of pay and allowances drawn by the Indian
establishment of the Army Cantecen Board (India) at head-
quarters ?

(c) The total amount of pay and allowances drawn by the European
and non-Indian establishment of the Army Canteen Board
(India) at district and branch offices?

(d) The total amount of pay and allowances drawn by Indian estab-
lishment of the Army Canteen Board (India) at district and
branch offices?

Mr, E. Burdon: (a) Rs. 10,710.
(b) Rs. 4,544.

(c) Re. 25,888-3-0.

(d) Rs. 50,955-12-0.

OFPICIATING APPOINTMENT OF Dirrcror o8 Pumiic Insrructioy,
Nort-WesT FroxTIiER PROVINCE.

087. *Mr. 8. Sadiq Hasan: (a) Will the Government be pleased to state
if Mr. Towle, the Director of Public Instruction, North-West Frontior
Province, is shortly proceeding on eight months’ leave?

(b) If so, do they propose to consider the claims of the next semior
I. E. S. man in.the province.for the officiating vacancy?

(c) If not, will they be pleased to state the reasons for passing over th.
claims of an Indian member of the service?
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Mr. J. W. Bhore: (a) Yes.

(b) and (¢). The Government of India have no reason to believe that
the local Administration with whom the appointment reste will not take
all legitimate claims into consideration,

Levy oF AN ADDITIONAL CHARGE OF 3 PER CENT. ON PRESS MESSAGES BENT
WITHOUT PREPAYMENT.

Mr. A. Rangaswami Iyengar: With your permission, Sir, I wish to put
tho following question :

(a) Will the Government be pleased to state whether it is a fact ths.t
a: additional charge of 3 per cent. has been directed to be levied on all
Fress messages sent without prepayment with effect from the 1st April
1025? If so under what provisions of law or regulation the said charge is
ty be levied?

(b) Will the Government be pleased to state whether any similar extra
<harge has been imposed on press messages in any other country?

The Honourable Bir Bhupendra Nath Mitra: (a) Yes. The charge has
keen directed to be levied in exercise of the powers conferred by section 7
of the Indian Telegraph Act (1885), in order to cover the cost incurred in
the upkecp of accounts for press messages accepted without prepayment

(b) Yes, in the British Post Office.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether, before fixing
this extra impost upon the poor press of this country, Government consulted

what is known as the Publicity Committee that has been set up in this
House?

The Honourable S8ir Bhupendra Nath Mitra: No, Bir.

Mr, A. Rangaswami Iyengar: May I know, Sir, why this was not
done? :
The Honourable Sir Bhupendra Nath Mitra: I have already informed

the Honourable Member of the powers under which this partioular levy
was imposed and the reasons for imposing it.

Khan Bahadur W. M. Hussanally: Is it a fact, Sir, that the Telegraph
Department was waorking at n loss before the imposition of this levy?

The Honourable Sir Bhupendra Nath Mitra: I would ask the Honour-
able Member to wait till the presentation of the Budget. I cannot disclose
sny budget secrets at this stage.

Mr. A, Rangaswami Iyemgar: Mayv I know, Sir, whether in regard to
this matter the Government consulted any qf t.he press aasocmtlons in this
country, which are vitally intcrested in this matter?

The Honourable Sir Bhupendra Nath Mitra: No, Sir.

Diwan Bahadur M. Ramachandra Rao: May I know, Sir, what has
been the revenue derived by this additional impost of 8 per cent.?

The Honourable 8ir Bhupendra Nath Mitra: As I ss;id, Sir, I am
not in & position to disclose any budget secrets at present.
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Mr. A. Rangaswami Iyengar: May I know, Sir, if it is not the case
that the press of this country is already penalised in regard to bearing press
messages, by having to place some amount in deposit in advance for re-
psyment, and the present impost is an additional levy, about which the
press has not been informed of the exact reasons?

The Honourable Sir Bhupendra Nath Mitra: I shall require notice of
that question. I would, however, ask the Honourable Member, before he
asks any more questions, to wait till the presentation of the Budget.

UNSTARRED QUESTIONS AND ANSWERS.

Post OFFicE CasH CERTIFICATES.

"188. Mr. H. G. Oocke: Will Government be pleased to lay a statement
con the table showing the monthly sales of Post Office Cash Certificates,
and the monthly repayments of the same, from the time their issue was
started down to 81st December 1924, separating the figures, as far as
jpossible. as between different provinces? Will they also be pleased to show
the total liability outstanding on 81st December each. year, both as to
capital and approximate interest?

The Honourable Sir Basil Blackett: It is rather difficult to give all the
information required by the Honourable Member in the form of a handy
statement but the Government realise that it is worth printing and
rublishing and will arrange to do so in a convenient form at an early date.
Meanwhile, the following figures will be of interest::

(In Inkbs of Rs.)

Balance of

Repayments Principal
Year, Receipts. of outstanding Bonus paid,

Principal. at close of

year.
Re. Rs. Rs, Rs,
1017-18 . . . 10,00 1,12 8,88 ves

1918-19 . . . . 3,16 3,36 8,14 13
1919-20 . N . /7 a1 5,76 23
1920-21 . . . . 52 1,49 4,78 17
1921-22 . . . . 48 02 4,4 14
1922-28 B . . 7u 1,91 3,13 43
1928-24 . . . . 6,81 1,82 8,42 28

It is not easy to calculate the liability outstanding at the c¢nd of cach
vear, if it is taken to mean the amount that the Government wll have to
provide if all Cash, Certificates then with the public are cashed at once;
while it is fairly casy to calculate the maximum linbility at any convenient
iate, on the assumption that all the Cash Certificates then in the hands
of the public would be retained till maturity. On that basis, the liability
! the end of December, 1924, can be taken as about 390 laukhs, the
capital outstanding being roughly 12 crores. If all these were held till
wnaturity, we should have to meet between the 31st December, 924,
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and the 81st December, 1929, on account of these certificates a total
interest liability of 89 crores. KExperience shows however that the
actual payment on acocount of interest is very much less than the maximum:
liability, as there is always a large number of holders who encash them
ut different periods before maturity.

GRIEVANOES oF PostaL EMPLOYEES.

189, Sardar Gulab Singh: (a) Has the attention of Government béen
drawn to the letter published in the Tribune of the 6th February, 1925,
headed '* Postmen’s Association "'?

(b) If so, will the Government be pleased to state what action, if any,.
has been taken with reference to the several grievances mentioned therein?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.

(b) The Honourable Member is referred to the debate upon Mr. Bipin
Chandra Pal’s Resolution on the 12th February 1925. The grievances of

postal employees gencrally will be shortly cxamined in accordance with the
undertaking given to the House,

RervcTioN oF THE NUMBER oF TRAINS ON THE TORIGHAT BRANCH OF THE
East Ixpiavy RaiLway, ETC.

140. Sardar Gulab Singh: (a) Has the attention of the Government
been drawn to the letter published in the Leader of the 5th February, 1925,
headed '* Ghazipur Railway pussenger grievances ''?

(b) If so, will the Government be pleased to state the reasons for reducing
the number of trans on the Torighat Branch of the E. I. Railway?
(¢) Are the Government aware that the men of Ghazipur City are being

too much inconvenienced owing to their being compelled to wait 6 or 7
hours to catch the corresponding trains?

(d) Will the Government be pleased to state what steps, if any, they
sre going to take for redressing the grievances of the public of Ghazipur
85 complained of in the aforesaid letter?

Mr. G. G. Sim: (a), (b), (¢) and (d). Government have seen the letter
referred to and will send a copy of the Honourable Member's question
to the Agent for consideration.

ArMY CoNTnrACTORS AND THE ARMY CANTEEN BOARD.

141. Khan Bahadur W. M. Hussanally: (a) Did army contractors sub-
wit a representation to His Excellency the Commander-in-Chief in April,.
1921, against the institution of Army Canteen Board?

(b) Did a deputation of the army contractors wait upon the Quarter-
raaster General in September of the same year?

(t;% Is it a fact that these contractors were led to believe either by H. E.
the ‘Commander-in-Chief or the Quartermaster General that the Army
Canteen Board would only be confined to N.-W. F. Provinces and the
Fawalpindi Division and would only deprive army contractors of business
to the extent of 25 per cent.?

(d) Is it a fact that the operations of the Army Canteen Board have
since then been extended to Commands other than those mtientioned above?
(e) If so, why?
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(f) Is the Army Canteen Board an official or an unofficial body? Who
are its members? .

(9) Is it & fact that the Government of India advanced funds for the-
preliminary expenses of the Army Canteen Board? If so, how much, and
under whose sanction and from what funds?

(h) Is it a fact that the Armny Centeen Board have been given con-
cessions not allowed to army contractors? If so, what are they?

Mr. E. Burdon: (a) There is no record of any representation of the
riature referred to by the Honourable Member having been made to His.
Fxcellency the Commander-in-Chief in April 1921.

(b) Yes."®

(c) With regard to the first part of this question, I would invite the
sttention of the Honourable Member to the reply given on the 9th February
1025 to unstarred guestion No. 126. The answer to the second part is
that the Quartermaster General in Indias, in a letter, dated the 11th
October -1921, addressed to the Secretary, All-India Army Contractors’
Association, stated that the present proposal wus only to take over
approximately 25 per cent. of the regimental contracts in India.

(d) The operations of the Army Canteen Board (India) are limited to
{he Northern Command and to certain stations in the Western Command.
" (e¢) The attention of the Honourasble Member is invited to the reply
given to part (b) of Mr. Willson’s question No. 886, answered on the 16th
February 1925,

(f) The attention of the Honourable Member is invited to the reply
given on the 22nd January last to unstarred question No. 32, and to tho:
reply which was given to-day to Raja Ghazanfar Ali Khan's question
No, 981.

(9) An advance of Rs. 1,00,000, bearing intcrest at the rate of 6 per
cent, per annum, was sanctioned by the Government of India for the
purpose of meeting expenditure connected with the preliminary work of
¢stablishing the Army Canteen Board (India). This amount was met
fHom Central Revenues from the amount provided under the head
** Advances Repayable "’

(h) No.

Tee Anmy CANTEEN Boanrp (INDIA).

142. Khan Bahadur W. M. Hussanally: (g) Is it 'a fact that Officers.
(ommanding Units and soldiers have expressed their dissatisfaction at the
service of the Army Canteen Board?

(b) Have the Government of India roceived any such reports from Com-
manding Officers? If so, will they place the same on the table? If not,.
will they call for them and place the same on the table?

(c) Is it & fact that heavy defalcations have taken place in the funds
of the Army Canteen Board? If so, how much? Has the amount been
recovered? If not, what steps have been taken? )

(d) Is it a fact that the Imperial Bank has advanced money to the
Army Canteen Board on the guarantee of the Government of Indin? 1f
ro, what is the amount; and under what authority or law have the-

Government of India given the guarantee?
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fe) Has the Army Cemteen Board made any profits since its working
-or has it met with losses? Please furnish figures. If they met with losses,
who i8 to bear the same, and who is to repay the advances made by the
Imperial Bank and from what funds?

Mr. E. Burdon: (¢) and (b). The attention of the Honourable Member
is invited to the reply given on the 9th February, 1935, to unstarred
-question No. 124. Government do not propose to take the action suggest-
-ed by the Honourable Member in the latter part of his question (b).

(c) The attention of the Honourable Member is invited to the reply
given on tho 22nd January, 1925, to unstarred question No. 81.

(d; Yes, Rs. 20 lakhs. With regard to the concluding *portion of
this question I invite the attention of the Honourable Member to the reply
given to him on the 23rd July, 1923, to part (c¢) of his starred question
No. 808.

(¢) With regard to the first part of this question, the attention of the
Honourable Member is invited to part (b) of the reply given on the 22nd
January, 1925, to unstarred question No. 80. As regards the second part,
the losses up to date have been charged against the advance made to the
Board and it is proposed that these losses shall be a first charge in future
profifs. As the business of the Board develops, it is hoped that arrange-
ments can be made to pay off the ndvance gradually from profits of the
husiness.

MusLiM AUDITORE ON THE NORTH WESTERN RAILWAY.

143. Mr. 8. Sadiq Hasan: (2) Will Government be pleased to state what
is the number of Muslim Assistant Auditors in the North Western Hail.
way and what percentage does this number represent to the total number
of such officials in the said Railway?

(b) If the number is very small, are the Government prepared to give
-effect in above case to the Government Circular of. 1922 for adequate re-
presentation of those communities which are in a minority ?

The Honourable 8ir Basil Blackett: [nquiry is boing made and a reply
will be given to the Honourable Member in due course.

TmMe ScaLE Pay or Tng PosTAL CLERICAL ESTABLISHMENT.

144. Mr. 8. Sadiq Hasan: (1) Will the Government be pleased to state
whether it is a fact:

(a) That tho officials of the clerical cadre of the Postal Department
of India were given as concession the benefit of counting for
increment the period .of their officiating and temporary ser-
vice (vide lettzar No. 428-P. W., dated 28th February, 1922,
from the Secretury to the Government of India, Public Works

" Department, to the Director General, Posts and Telegraphs)?

(b) That after the lapse of ono year this concession was subsequently
withdrawn by the Director General, Posts and Telegraphs, in
his letter No. A. X. I., dated 21st March, 1023, on the inter-
pretation of the Deputy Accountant Genceral, Posts and Tele-
graphs, and that the officials confirmed after the date of issue
of the Department of Commerce Resolution No. 6458, dated
the 23rd September, 1920, were deprived of the benefit and
their pay was reduced? .
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(c) That the officials confirmed on and after 1st January, 1922, were
also giveri the benefit under Rule 22(b) of the Fundamental
Rules?

(d) That the class of officials confirmed between 23rd September
1920 and 1st January, 1922, who are senior to those confirmed
after 1st January, 1922 are drawing less pay?

(2) If the reply to the above be in the affirmative, do the Government.
propose to rectify the matter in respect of the officials confirmed between
23rd September, 1920, und 1st January, 19227

The Honoursble Sir Bhupendrs Nath Mitra: Before replying to the
individual questions, I think it necessary to give a preliminary explanation
to make the position clear. When time-scale pay applying to various
services was first introduced, it was laid down that the initial pay in the
new scale was to be fixed with reference to the length of permanent
service in the olass. SBubsequently, the rule was modified to include
temporary and officiating service also, before the date of introduction of
the new scale of pay. In the nature of things this concession could
benefit only men who were permanent in the class on that date. The
salary of officiating men was, at that time, governed by the Civil Service
Regulations, as also the starting pay on confirmation in the officiating
class. The Fundamental Rules which, later, took the place of the Civil
Service Regulations, liberalised the rules as regards the above two points
vnd officers confirmed after the introduction of the Fundamental Rules
naturally got some benefit which those confirmed when the Civil Service
Regulations applied did not get. But this difference has nothing to do
with time-scale pay as such.

I will now proceed to reply to the questions seriatim.

(1) (a) Yes.

(b) The .above explanation will make it clear there is no question of
withdrawing any concession. There were cases of mistakes made in
applying rules, which had to be rectified.

(c¢) Yee, but they did not get any benefit in respect of officiating or
temporary service before the introduction of time-scale pay.

(d) This is possible, but Government have no definite information on
the point. '

(2) If actual instances are brought to the notice of Government throﬁgh
the usual channel, the question of removing inequalities due to the cause
mentioned will be considered.

——

STATEMENTS LAID ON THE TABLE.

PURCHASE OF STORES BY THE HIGH COMMISSIONER FOR INDIA,

. 'The Honourable Sir Bhupendra Nath Mltra (Industries Member): Bir,
1 lay on the table a Statement furnished by the High Commissioner for
India showing pll cases in which the lowest tenders have not been accepted
by him in purchasing stores for the Government of India during the half
vear ending Blst December, 1924,
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STATEMENTS LAID ON THE TABLE. 1348

AOTION TAREN BY GOVERNMENT ON RESOLUTIONS ADOPTED BY THE
LEGISLATIVE ASSEMBLY DURING 1924,

Mr. L. Graham (Secretary: Legislative Department): Sir, I lay on the
table the information promised in reply to & question by Mr. R. K.
Shanmukham Chetty asked on the 16th February 1925, regarding the
Resolutions passed by the Legislative Assembly during the year 1924 and
the action taken by Government thereon.

In regard to lutions adopted by the Legislative Assembly during
the Delhi session 1924 the Honourable Member is referred to the statement
which was laid on the table on the 27th May 1924 in reply to Mr. 8. Sadiq
Hasen's question on the same subject (pp. 2261-2262 of the Legislative
Assembly Debates, Vol. IV, No. 88). Further action since taken by Gov-
ernment in regard to items 1, 2, 8, and 4 of the statement referred to is
shown in the Memorandum laid on the table. No non-official Resolution
was adopted during the May-June session of the Legislative Assembly. A
further statement in regard to Resolutions adopted during the Simla session
1924 is also laid on the table.

Memorandum showing further aotion asince takem by Government on the mon-official
Resolutions adopted by the Legislative Assembly’ during the Delki Searion 1924,

|
| Subject of | DOPS | poiser notion taken by

By whom, . Resolution. m“;::‘:ed_ Government.

Serial {Date on which
No. moved,

| |
55}52§ebrwy,'Mr. B. Venkata- . Amalgamntion of | Army .| The report of the Com-

L

patiraju. ; the Indian_Ter- . mittee which was ap-
i ritorial  Foroe pointed in thin connsc-

with the Aunxi- tion will very shortly be

liary Foros. published and GQovern-

ment will then oonsider
what aotion is necessary
with referemee to the
recommendnations made
by the Committee.

2 | 7th February,| Mr. K. C. Neogy Gount‘ervuilillg ' Commerce Referenon deferred pen-
1024, duty on_Fouth ding the reccipt of re-
Afrionn Cosl. poit of an expert Com-
mittee  appointed to
advise on utmntion of
export trade in coal.

3 52:;&8{,]], %g}: Diwan Blhﬂqln' Fall Belf-Govern- |Home .|The Reforms Tnquiry

T.Rangachariar,)| ing Dominion C it i
February, Status for India. wm::: “p\z?;.‘l:mdt]il:
1024, undertaking given by
. Bir Malcolm Hailey has

submitted its report
which is nt present
under the oomaideration

of Government.

4 |12th February,| Mr. K, Ahmed. | Answering of all | Home .| The question in under

1924, neltu')ﬁ.l in the :i{mui eration in connec-

sembly  re- on with tk #port

garding subjecte of the Beforml:lrfquiry

over which Gov- Committee.

ernment of 1ndia
. have power of
superintendence

and control.
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Statement showing the Besolutions adopted by the Legislative Assembly during the Simla
Session 1924 and action taken by Government thereon.

Sorial |Date on which Subjectof | DOPS™ | Action taken b
No. moved. By whom. Resolution, mented. Govermment. 4

1 (18th and 22nd [Mr. K. Rama | Suspension of tho | Finance. | In view of the opinion

September, | Aiyangar. Tazation In- expressed in the Legis-
1924, quiry Com- o lative Assembly regard-
mittec. iug tho need for an eco-

nomio enquiry, the Gov-
ernment Liave npfmmted
n

an  Eoconomio quiry
] Committee.
9 | 22nd and 24th| Seth Kasturbhai | Abolitin of the | Finance. | The matter is atill under
September, Lalbhai. notton exocise the conaideration of the
1924, duty, Qovernment.

BILL PASSED BY THE COUNCIL OF STATE LAID ON THE TABLE.

Secretary of the Assembly: Sir, in accordance with Rule 25 of the
Indian Legislative Rules, I lay on the table a Bill further to amend the
Indian Ports Act, 1908, which was passed by the Council of State on the
20th February, 1925.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: The following Message has been received
from the Secretary of the Council of State:

“] am directed to inform you, that the Council of State have at their meeting of
the 20th Febrnary, 1925, agreed without any amendments to the Bill further to amend
the Indian Income-tax Act, 1022, which was pussed by the Legislative Assembly om
the 11th February, 1825."

THE COTTON GINNING AND PRESSING FACTORIES BlLL.

PRESENTATION OF THE REPORT OoF THE SELECT COMMITTEE.

The Honourable Sir Oharles Innes (Commerce Member): Sir, I beg
to present the Report of the Belect Committee to which the Bill to_provide
for the better regulation of the Cotton Ginning and Cotton Pressing
Factories was referred.

THE INDIAN PENAL CODE (AMENDMENT) BILL (AGE OF
CONSENT BILL).

PRESENTATION OF THE REPORT OF THE SELEOT COMMITTEE.

Sir Harl Bingh Gour (Central Provinces, Hindi Divisions: Non-Muham-
madan): Sir, I beg to present the Report of the Belect Commiitee ap-
pointed to consider the Indian Penal Code (Amendment) Bill, otherwise.
known as the Age of Consent Bill.

L



GENERAL DISCUSSION ON THE fAILWAY BUDGET.

Mr, President: The Assembly will now take up the general discussiom
of Part 1 of thg Budget.

Sir Oampbell Rhodes (Bengal: European): Sir, before entering on some
mild and gentle criticisms of the Railway Department, I should like to con-
gratulate the Honourable Member and Mr. Hindley on the way in which
the Budget has been presented and on the facilities which have been given
us to discuss the Budget both in general and in detail. The attitude of
myself and of many who in the old days agreed with me, Sir, is that,
now that the State management of Railways has come, we are prepared to
accer t the position as we find it and to devote our attention #o seeing
that the Railway Department is worked on sound commercial lines. There
1 agree with my friend Mr. Jamnadns Mehta, but when he suggests that
the Railways should be cut down in order that industries should be
developed, 1 am afraid we are poles asunder. Sir, the development of
Railways in India has been going on at far too slow a pace, and that pace,
owing largely to the war, has not been increasing. Between 1865 and
1875 the mileage wus increased by 94 per cent.; in the next ten years it
was increased by 87 per cent.; in the next ten years by 59 per cent.; then
by 44 per cent.; then by 24 per cent. and in the last ten years the open
milenge was inereased by the small figure of 8 per cent. Looking into some
figures, I find that between 1912 and 1921, there was a 10 per cent.
increase in the mileage, whilst, on the basis of unit mileage passengers
incrensed by 87 per cent. and goods by 27 per cent. It is obvious, therofore,
Sir, .that the Railways, as at present constituted, are getting very much
overburdened. Doubling of lines and extension of marshalling yards are
badly needed. The Honourable Sir Charles Innes in his budget state-
ment gave ug the enormous figure of 121 lakhs as the amount paid in one
vear in compensations. That has been materially reduced and all credit
to the Railway Department. But, Sir, I do not think it has only been
a question of watech and ward. I think the amount of the compensation
paid was largely due to the eongestion on the lines and the way in which
loaded wagons had to be left in marshalling yards, sometimes for weeks
at a time. As our railway facilities improve, I believe that figure will
again come down,

Now Bir, on the question of the development of our Railways, I should
like to say a word sbout the functions of the House, the Advisory Committee
and the Railway Board. The Honourable Member in a statemen$ which
wng received with applause in the House said:

““ My idea is indeed to make to the House more or less the sort of speech which the
Chairman of a Board of Directors would make to the sharcholders of a Company. That,
I think, it may be fairly said, is the position at which we eventually hope to arrive.’”

Then, Sir, this is the annual meeting of the shareholders. We have our
opportunity to discuss the broad policy of the Directors. And, if we accept
that position, I think during the. vear we might worry the Railway Board
less on minor matters of administration in remote stations and not ask
those innumerable questions which come so largely from what I may call
the perimeter of the House. But, Sir, the Advisory Counefl stands in =
slightly different position. It is almost in the position of a Board of
Directors and I was very pleased to hear that tribute to the Railway

(1345 )
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[Sir Campbell Rhodes.]

Advisory Council which fell from the lips of Sir Charles Innes. I hope,
Sir, that the personnel in that Council. will not change materially from
vear to year. 1 hope that it will soak in railway matters and be of real
assistance to the Railways, that instead of facing the Railways with the
House at its back it will slowly come into the position of facing the House
with the Ruilways at its back, and be in the House to support the Railway
Administration on policies which, I hope, it will have had a great share in
formulating. And then, Sir, we come to the Chiet Commissioner. The posi-
tion of the Chief Commissioner has heen very well stated by the Railway
Comnission which inquired into the new South Indian Railways,

“ The Lransﬁlorl. needs are constant and they are vital factors in the every day life
of all the people and should not be made in anyway the shuttlecock of politics. They
should be free from influence of either parties and when once the Chief Commissioner
is appointed he should be trusted to carry on his duties to the best of his ability and
in his own way subject solely Lo the limitation of his powers in regard to rates and
fares, staff and other matters of defining his policy."”

Sir, though I do advocate giving our Chief Commissioner a very free hand
at the top, 1 am o little suspicious of this growing influence of the Railway
Board and its growing staff. And I should like at the olose of this debate
to-day an explicit statement from Bir Charles Innes. as to what is the
position under the new régime of the Agents of the Railways. Are they
being worked down into subordinate State officials, killing time until they
earn their pension, or are they being given that free hand which they
enjoyed in the old days under Company management? If they are not
boing given a free hand, free scope for all their ability, then, Bir, the
Agent of the future will be altogether a different type of man to the.Agent
of the past. And in this connection I would ask the Government to get
away fromn the word “‘Agent’’ altogether and adopt the English method of
culling him what he ought to be—a General Manager. By all means
strengthen your Local Advisory Committees. They should be there, partly
elected, partly nominated bodies, fully representative of the communities
that use the Railways and ready to help the loeal Agent. But they
have a function entirely different to that of the Central Advisory Committee.
1 see this danger of centralisation in many ways. It is indicated in the
number of appeanls to the Railway Bogrd which is undermining discipline,
by the number of questions asked in this House, in the assumption now
that Government should take over all branch lines. And in that connection
I must utter a very gentle protest against the cavalier way in which Sir
Charles Innes referred to what has been done by private enterprise in connee-
tion with branch lines in the past. He suggested that the capital had
been small, the total amount involved was a trifling matter. Bir, this
private enterprise came in at & time when Government themselves were
not prepared to act. But it was not only confined to branch lines. The
successful year’s working of the Railways on which we congratulate Sir
Charles Innes this year is largely due to the fact that the main lines in the
first instance were the result of private enterprise and India owes its
prosperity in railway matters very largely to these pioneers of my own
community, one of them my own partner to-day, who dreamed dreams
and saw visions of the future of the Railway industry and started those
big main lines. I see this danger of centralisation in agother way. Mr.
Hindley in a speech made in another place prided himself on the standardisa-
tion that is being effected and then added ‘‘Standardisation is sometimes
stigmatised as stagnation’’. Btandardisation is an excellent thing but in a



GENERAL DISCUSSION ON THE RAILWAY BUDGET. '13-}7

country of this vastness to carry it too far is really dangerous. Are our
Works Managers at large centres to be merely Works Foremen? Are their
plans all to be handed down to them from the Railway Board and are they
to show no initiative, no originality, and to make no experiments? If so,
there will be no progress. erefore, Sir, the burden of this part of my
speech is that this House and the Railway Board should take its hands off
local management, It has much left to do. It has to form broad policies.
1t has to open new areas. It has to show vision similar to thet of the men
who built the Canadian Pacific Railway in the old days. It has to think
big. In this connection, Bir, I do heartily congratulate the Government on
having at last really started the Raipur-Parvatipur Branch line which is
to opon up the Vizagapatam Harbour. It is pointed out that this will
return 583 per cent. on the capital employed. 8ir, T suggest that it
will return very much more. It will return as much again to the country
by the apening up of those vast tracts and by giving us a safe harbour on
that long coast line between Calcutta and Madras. I do hope that Govern-
ment will press on earnestly with that scheme and that the Ruilway
Advisory Committee will see that (Government do so. But, Sir, I see
a slight danger when I mention the figures of possible returns. The
Acworth Committee did not recommend that the Railways should give
any return to the Government. We in our wisdom have seen fit to take
1 per cent. from them. Herein lies the danger of clashing of interests. If
Grovernmen} raise money at 5 per cent. and a proposition showing 5% per
cent. is offered to the Railway Bosrd, they will turn it down. They
cannot afford to lose 4 per cent. But it is greatly to the interests of the
couniry that such a railway should be built. There is therefore a slight
clashing of interests. Mr. Jamnadas Mehta will tell me at once that
these are commercial heresies coming from a commercial man. May I
quote from an authority who is regarded as the archangel on all railway
matters by this House? He says:

** Why in the nature of things should any one expect an organisation constructed to
minimise expenditure for non-productive purposes and a staff trained to work on these
lines to be competent to control a commercial undertaking whose essential object must
be to spend {reely in order to maximise profitable production?’’

Those, Sir, are the words of Sir William Acworth, who ever since he
blundered into the wrong lobby at the heelg of a very distinguished Mem-
Ler of this House has been doing his best to guard against the evils inta
which he hag plunged us. The only eolution to this question, Sir, is in
the building up of reserves, and I am very glad to find that not only is
there & small surplus this year but that it is to be carriad
to reserves. It is a small beginning. It is hardly  worth
considering: No commercial firm would consider that it  had
reseives if those reserves amounted to a fraction of 1 per cent. of its
capital. If these reserves are built up into really substantial figures, then
I think the Railway Board will bo encouraged to start on lines which may
take a littlo longer than some of the more paying lines to become remunera-
tive, but which for that very reason are often more required by the country.
For, it is easy to build railway lines skirting, say, rivers, where you have
already traffic and where you can get a quick result.

And now, Sir, may I speak for one moment provincially? In +he
place of the branch line terms the Railway Board have suggested that
the provinces can, if they are prepared to guarantee the rate of interest, |
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have such railways built as they want. The offer is made in the following
words : —

** As it is not dosirable that the Central Government should make any profit out of

such contributions by local authorities, it is also proposed that where contributions
have been made by a local authority for this purpose, the ropayment of such contributions
should be a first charge on any net profits subsequently realised from the line, should
the line prove remunerative," ’
Instead of the old, sound—] won't say generous—branch line terms we
have here this proposition of ** Heads 1 win, tails you lose "’. That is the
pathetic offer—may 1 say ** Bim ''—pathetic offor—which emanutes, 1
take it, from that cold, grey grunite city of the north where even the linews.
on the horizon can be identified by the fact that there are no gulls follow-
ing them. That, 8ir, is quite inadequate. The offer is no inducement
to the provinces to come n and advocate the building of lines. May T
become still more provinciul and speak just one word about Bengal ? Let
me congratulate 1y Bombay friends on having got at last the electrifica-
tion of their suburban tratfic started and 1 am very pleased to hear from
the remarks which fell from Mr. Hindley in another place that the pro-
position of the Caleutta suburban traffic 18 also going to be tackled in the
near. future. 1 trust that our suburban traffic will be electrified with less
delay, say, than the extension of the broad gauge to Siiguri.

Then, 8ir, there is another very important statement made by
Mr. Hindley which, with your permission, I will read at length, because
it is a statement of very great consequence and contains a barely hiddsn
threat :

** We are also re-examining the problem of suburban traffic in Calcutta and we
expect to be able to elaborate a scheme whereby that city can be relieved from some of
its present difficulties and be given an adequate rapid transit electric service between the
city and its suburbs. I cannot refrain from remarking that the delay in providing an
adequate permanent bridge across the Hooghly in the neighbourhood of Howrah, which
delay seems likely to continue for many years unless the citizens of Calcutta wake
up to a sense of their responsibilities, is having o scrious effect on the whole problem
o? handling railway traffic into and out of the city. If we are to contemplate a
further prolonged delay we mmust attempt a complete revision of our terminal arrange-
ments, and we are about to make a serious practical examination of this.large problem
with the object of securing to the public the best facilities for terminal traffic which
the various routes into and out of Calcutta enable us to make.’”

At the present moment the Railways do not contribute to the upkeep r:
the Howrah Bridge, but they do collect for us a terminal tax which ix
practically equivalent to o toll across the bridge. The veiled threat is that
tax will be withdrawn, that they will find another way into Calcutta anl
put on their terminal tax probably in connection with the proposed Bally
Bridge. I am not sorry, Sir, that Mr. Hindley has made that threat. T
do not stand here as a representative of Caleutta., My constituency is
Bengal. This Howrah Bridge question iy one which affects not merely
Caleutta, not merely Bengnl, but Bihar nnd_Assam too. It is an Imperial
problem and if a threat of that nature can enuse Caleuttn to move a little
fadter than it has been doing, I say that Mr. Hindlev did a very gool
day’s work when he made that speech. But. Sir, the Railway Board
cannot get rid of their responsibility by complaining merely of the delay
in Calcutta. The Howrah Bridge is littlo more or less than the approach
to the passenger and goods railway station at Howrah frpm the city of
Calcutta and we do and shall expect a large contribution from the central
revenues for that purpose. We are, of course. supposed to be a wealthy
province. To use 8 metaphor I recently heard in thiz ®ouse, however,
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every train that leaves the Howrah station for Delhi carries with it & large
portion ot our milk and honey. We were wealthy until all our money was.
absorbed into the central revenues, and therefore we do ask Government
not to treat us generously but to treat us fairly on this question, this
Imperial question of the Howrah Bridge. It is their duty to get therr
railway into Calcutta, either to improve the approaches to the present
station or to build that bridge which will bring the mail trains into Seal-
dah and give access to the Kidderpore Docks. 1 also hope that when they
consider that bridge they will consider putting up a roadway either
alongside or under or over the railg in order to increase the facilities of the
port.  That, of course, is a question of the province co-operating with
the Central Government. But, Sir, there is no question that this is a
very serious matter which has got to be tackled at an early date. The
problems of traffic in Calcutta are peculisar. Owing to the lack of markets
and big centres of distribution in Bengal, Bihar and Assam the bulk of the
goods imported is brought into Calcutta instead of, like in every modern
city, going straight from the docks to up-country centres. They find
their way into small godowns in narrow gullies in Barabazar and hence
we find it impossible to use motor transport. It is a big question. It is
& question in which there are many bodies .involved—the Improvement
Trust, she Caleutta Corporation, the Bengnl Government and the Rail-
wuy Board. In conclusion, 1 do want to stress the fact that the Railway
Board have got a very serious responsibility in this matter, and though
I welcome their attempt to put pressure on Calcutta and save us from
that plethora of enginecring experts with which we are cursed, they can-
not evade their responsibility and we must ask them to contribute and
contribute largely.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): Sir, when my Honourable friend, who has just resumed his
seat, began by saying that he and the interests that he represents in thie
House huve reconciled themselves to State management, 1 felt that that
was the last word that he was going to say on that subject.
But when he quoted from that great suthority on railway
matters, Sir William Acworth, he thought it fit to say that he
(Sir William) huad blundered into a wrong lobby. That, Sir, is the differ-
ence of opinion and the difference in the angle of wvision between
his community and the Indisn community interested in the Railways.
The Indian public very strongly teel that for once Sir William Acworth
vindicated the claim of Britishers to come out here, look a® problems
impartially and give their opinion. If there is any confidence still left
amongst Indians in people brought out from England as experts fo report
on & problem, it is due to Sir William Acworth, and I wish to ray at the
very beginning that instead of blundering into the wrong lobby Sir William
Acoworth showed a great sense of self-confidence and courage of convietion
and went into the right lobby when he gave his considered and valuable
opinion in favour of State-management for the Railways of India.

The Honourable Mcember, when submitting the Railway Budgzet to
this Housc cn Friday last, said that he proposed to address this House
in the capacity of a chairmun of a joint stock company. I think that that
is the fittest position he could have taken up bearing in mind that a few
months back, after a great deal of discussion, and perhaps at the earlicst
stages of misunderstanding, this House agreed to treat the Railways of
India, as far as their budget and accounts were concerned, from a conmer-
cial point of view. But I feel that the Chairman of the Indian Railways.
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Con.rany Unlimited, if I may call it, was addressing not the shareholders
of the Indian Railways but the directors for the time being on last Friday.
My Honourable friend, Sir Campbell Rhodes thought that this Assembly
were the shareholders and that the Central Advisory Council were the
directors. I feel that the shareholders are represented directly by my
Honourable friend, Sir Basil Blackett, the Finance Member and this
‘Assembly is in the capacity of directors who are responsible to others who
have a sleeping interest with Sir Basil Blackett in the railways of India.
(The Honourable Sir Basil Blackett: ‘‘Not sleeping.’’) Sleeping part-
ners are those whq have put in their capital but do not claim any dirett
voice in the management. I ask my Honourable friend Sir Basil Blackett
if that is not the correct wording to use for the tax-payer of India who has
handed {o him his money and said, ‘* We will rely on vou to get us
reagonable dividends.”” Tf that is the correct position, I feel that this
House has got to scrutinise the Budget which my Honourable friend, Sir
Cherjes Innes, has presented and the accounts of the Railways of India with
a very critical eye.

I fully realise that being a member of the Central Advisory Council
and of the Standing Finance Committee for Railways it may be expected
of me that I should have raised any points which I might have to raise in
those two Committees. But, as Sir Charles Innes hus said, everybody
concorned in the presentation of the Budget lust week-end had to work
figainst time. 1 am sure he will bear me out when I say that the two Com-
mittces I have referred to had to work against time too, for the Budget
snd the various important parts of it were presented to the Railway
Finance Committee only a few days back and very little time indeed was
ava‘iable to members of that Committce to go into the figures presented to
them., Therefore I feel that although I would have liked' to criticise the
Budget, in the few directions that I propose to now, in the Committee,
owing to the special circumstances of this yoar the Budget can only be
criticised even by members of the two Committees in the Assembly; and
I wich, Sir, at this stage to ex%reas my appreciation, as well as that of the
-other non-official members of the Committees, of the very prompt manner
in which Mr. Sim, Mr. Parsons and others of the Railway Department
made availuble to us whatever information we required. The time at
their disposal, as we all realised, was very limited and I can only say this
much thatgthere are no figures that we asked for which they could not put
up or did not put up to us. Our difficulty was that we had not enough
time within which to go through the figures, and even though this Budget
may get through the Assembly this year as it is presented, it should not
be snid that any principle of importance was accepted by this Assembly
in passing this Budget. .

I wish, Sir, in the first instance to inquire of the major shareholder in
this company why he has thought fit to agree—for I take it that the Honour-
able Chairman of the Companyv has satisfied the major shareholder that
the Budget is in order—why he has thought fit to agree to a very sub-
stantial change in one of the conditions on which the separation of the
Railway Budget from the country’s budget was recommended by him to
the Assembly last March and indeed was accepted by this Assembly.
:Bir, I wish to refer to the Honourable the Finance Member’'s speech last .
vear, There in paragraph 41 the Honourasble the Finance Member said
that the deficit of 8 crores which was then perceived in the Stores would
“have to be ultimately written off by the Railway Department from their
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surpluses and during ten years. If the Honourable the Finance Member
would like me to repd out the relevant part I will do 8o, but I am sure that
1 am quite clear tb him. Here, Bir, in the copy of Sir Charles Innes’
speech page 4 (the paragraphs are not numbered this year) under the head-
ing Expenditure during the next year, this is what is said:

“ One reason for this excess is that we hope to make a beginning with a very
important improvement . . . We are also setting aside 50 lakhs for speeding up
repairs to rolling stock and we are allotting 50 lakhs to meet the cost of the measures-
which we are now taking to get rid of surplus and unserviceable stores.’

8ir, the Finance Member definitely told us in his spesch last yBar that if
the separation of the two Budgets was agreed upon that deficit which he
estimated at 8 crores would be written off out of the surplus due to the
Raiiways. Later on, I understand that that amount of deficit was dis-
covered to be much less than 8 crores. The Honourable the Commerce
Member now says that on the expenditure side for the coming ycar he
proposes to write off 50 lakhs of rupees from the revenue expenditure.
I feel, Sir, that the commitment of the Honourable the Finance Member,
the major shareholder of this company last year was so definite that this
amount of 50 lakhe must have been allowed by him to be written off the
revenue expenditure of the coming year through a sheer oversight. I
therefore suggest that he would himself perhaps insist upon that amount
being taken off from the revenue cxpenditure side and debited to the railway
surplus due to the Railways, thus getting him about 17 lakhs more out of
the 50 lakhs, being the excess over 8 crores.

There is one particular point of view from which I think this Assembly
must look at the Budget for the Railways this year and hereafter. We
are now providing under the scheme that has been approved of by the
Asgemnbly for an accumulation in the railway reserve and the depreciation
of the rasilway plant of an amount which will very necarly exceed 10}
crores by the end of next year if the estimates that have been presented
by the Honourable the Commerce Member stand. I wish particularly
to speak regarding whether the estimates that lie has forecasted are likely
to stand or not a little later. With the separation of the two Budgets at
the end of next year the Railways of India would have 10} crores to their
credit as follows: 788 crores for reserve and 3°'88 crores for depreciation—
depreciation over and above what would be spent, depreciation in excess
of what would have been debitable to the revenues under the old scheme.
Now 10} erores is, I submit, not an insignificant amount to be able to lay
aside and it also, I think, would speak of the great demial and of the
great determination of this House to treat the Railways of India from a
commorcial point of view if they agree to this. The question, howaver,
which the Honourable the Commerce Member has raised is ‘* Is reductiom
in fares and rates due even for consideration at this juncture ''? In one
part of his speech the Horourable the Commerce Member said, ‘‘ The
House will no doubt want to know whether we propose to make any use
of our reserves in 1925-26. The answer is No.’’ And the reasons given
for his answer are that the conditions under which he budgets for the
surplus, ete., next year are uncertain. I realise that a budget is always
based on normal conditions and on normal outlook. Unless something
very unexpected on the wrong side happens, these figures should to my
mind stand, but I go further and I say that the Railways of India cannot
help making a profit. It is & question only of half a crore more or half
o orore less. The reason to my mind is a_very simple one. You put up
the rates since 1918-14 in various degrees. In passenger fares, the increase
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has been anything from 38 to 50 per cent. and in gogds it has been any
thing from 15 to 85 per cent. You have had to put up the rates during war
against the increased cost of running the Railways. The increased cost of
running the Railways consists in several directions, more for labour, more
for the raw materials that yvou require such as coal, ete., and more for the
manufactured articles which you had not only to buy in this country but
which you had to import. There is a useful diagram in the Railway Board
Report which shows the various percentuges of cach one of these con-
comitant parts which go to make up the total Iailway expenditure.
Now in the total 100 of this is included 27-8 per cent. which is a fixture for
annuities, interest and other items which do not vary. You borrowed money
before the war at 8 and 4 per cent. and you still econtinue to pay interest
st the same rate. The balance is lisble to fluctuations. 1In the cuse of
imported articles the fluctuations have been to our credit. Prices sbroad
of machinery, ete., have gone down very materially and although I cannot
say what is the percentage as far as the railway machinery is concerned,
they certainly have gone down so muterially that they would show a con-
siderable improvement over the results of the Railways in that direction in
1920-21. The only factor which has been stationary and where the incrense
over the pre-war rate is unavoidable is of course in the wages for your
labour and the payment of your service, subordinate and superior. As to
what the correct percentage of that would be T have not been able to make
out, but I fecel that the imported stores and the local stores that you buy
here, the coal and the macEinery which you want for revenue expenditure
purposes, would all be available much cheaper than during the last 2 or
i years. As long as there is no reduction in rates and farcs, the Railways
of India must make money and cannot but make money, as I say unless
:;lhere is something very wrong in the nature of a strike or some unforescen
isaster.

Under those circumstances I do not think the Honourable the Com-
merce Member could have run anv great risk if he
had taken it for granted that given normal good luck
his estimate for the next year would stand. Sir, what there-
fore we require to know is, if within the next six months he
finds that norinal progress and normal conditions prevail, whether ft
is the intention of the Honourable the Commerce Member to consider the
question of a dividend for the sleeping sharcholders in the Railways of
India, the sleeping partners with the Honourable the Finance Member,
namely, the tax-payers. And the tax-payers for railways divide them-
selves into two categories, those who pay taxation in one form or another,
and those who benefit the Railways in India by using them. I do not
think T need carry this any further. But [ do feel that whilst the Assembly
have definibely decided to stand by and carrv through most serupu-
lously the convention arrived at last year, it is very necessary that the
Tonourable Chairman of the Railway Companvy Unlimited of India should
bear in mind that it is very necessarv to declare in the near future a
dividend to those who have put in their monev and to those others for
whose benefit the Reilways of Indin are, and shonld primarily be, run.
I do not wish, Sir, in the slightest degree to hurry in this matter. I want
that svery possible consideration should be given to the direction in which
the dividend may be declared, but I do feel that a vear.more should not
elapse before we begin to think nf this and to talk of this. T think, Sir,
that.if we ask now that a constructive scheme should bhe put. forward as to

12 Npox.
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the directions in which concessions and remissions would be given out of
the railway reserves and out of the railway profits, we are not asking for
.anything that can be said to be either premature or indeed even rash.

" Sir, in that connection the delay that has occurred in getting the Rates
Tribunal to work is very disappointing. The Honourable Mr. Sim replying
to me towards the end of last month said that the Secretary of State's
Despatch had barely been received by him on the 25th of last month and
that he was not then in a position to make any declaration as to what
the Government policy was going to be regarding that Tribunal. Sir, the
Acworth Committee’s recommendations have been used by the Govern-
ment of India before now for several very good reforms that they have
introduced. The starting of the Lates Tribunal was one of the most
important things which the Aeworth Committee very strongly recommend-
ed. But before ‘the Acworth Committee, Sir, another very important
Commission appointed by the Government of India, the Holland Com-
mission, made very cogent remarks regarding the necessity of seeing that
the rates charged by the Railways of India were equitable in the interests
both of loeal industries and of the agriculturists. 1 feel, Sir, that the
longer the delay in this matter the more suspicious would the Indian public
be as to the reasons and the motives of the delay. Why is there delay at
all when the Aeworth Committee reported more than three years back?

Sir, the Honourable the Finance Member asked us to agree to a system
of taxation, or rather to an inquiry as to the desirability of starting a
system of taxation on scientific lines. We have ulso been asked, Sir, to
agrec to a system of debt redemption on scientific lines. Is it not, Sir, due
to the agriculture, trade snd industry of India that the system of rates charg-
od on the Railways of India should be based on something scientific and
something which can be cusily understood? Unless you have some such
system I really wonder how Sir Charles Innes himself, or indeed the Rail-
way Board, and much less the two sub-committees appointed by the
Assembly, are going to make up their minds at all as to the direction in
which a dividend due to the tux-payer and to the public of India from the
Railways should be paid. I therefore, Sir, urge verv strongly, and urge
with ull the emphasis at iny command, that no delay should ocecur in
getting the Rates Tribunal started exactly on the lines on which the
Acworth Committee recommended ‘it. 1 feel that the sooner it is started
the better for everybody, including the Government of India.

The Honourable the Commerce Member referred to an amount of
‘Re. 47 lakhs being provided in the next budget as ageinst Rs. 78 lakhs
in 1%22-23 and Rs. 1,21 lakhs in 1928-24, for compensat'on for claims
on account of thefts, etc., on the Railways. The smaller amount, Sir,
i8 viry welcome, but in 1918-14 the amount that was required for this
purpopse was only about 254 lakhs. I fully realize that smee then
the total quantity of traffic carried is bound to have increased. The
railnay system hns extended and to that extent the amount may show
an excess. But the point, Sir, ‘s whether the amount that has been
earr.arked this year could be divided into various heads, so thet the
‘public and this Assemblv might know the quantity at stake, irrespective
of prices, becnuse there has heen variation in prices; and secondly, how
mnany claims have been disallowed by Ra'lways behind the plea bsun]ly
put forward by station masters, in many cases unjustifiably, in some
cases quite correctly, that a certain ralway risk note having been signed
by the consigmor does not make the railway liable to pay the olaim,
Now. Bir, the complaint n this connection usually is that small
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consignors of the humble shopkeeper class do not get their claims met
by the Railways, while those who cam fight out their cases and othgrs
whc may have ‘influence always get their claims settled fairly early

and in a prompt manner. I suggest in this connection that regular
statements of (a) claims lodged (b) claims admitted and (c) claims reject-
ed should be called for from the various railway headquarters and orders
should be issued that the Agents at each of these railway headquarters
should put these statements at regular intervals before the Local

Advisory Council, so that the local advisory body may criticse these
statements in the light of their knowledge of local affa'rs. If after thut
thesc statements come up to the Railway Board, it would be very easy
for the Railway Board to follow the course of the existing d'scontent
in thir question as far as the general public is concerned. It should
not be a sat'sfaction tp this Assembly, Sir, that less money will he paid
next year than in previous yeers for meeting claims. What this
Asscmbly should insist upon is that the claims themselves should
decrease numerically. And for this purpose I suggest that there is only
one remedy, and that is that the railway authorities at the headquarters
of each railway should take very strong notice of every report of theft
and institute a searching inquiry into the number of claims that may be
made against each reilway. The criterion should not be how much &
railwey has paid out; the ecriterion should be how many complaints

did & railway organization receive; and if in the reports which arc
scanned by the local authorities they go into the question of why the total

comrplaints inoreased, I hope that they will be able to put an ond to
this complaint much sooner than by simply notifying that the total

amcunt thet they propose to defray in a year is smaller than in the
previous yeur. 1 submit, Sir, that in this connection the Railways in
Indie should try to emulate the P’ostal Department of Ind'a which still
contmues to carry the reputation of handling the articles entrusted to
themn by the public in & very straight and honest manner. A little

slackness here and there may be perceved at times, but on the whole
I think one is safe in saying that once a letter is put through a post
box even on the roadside, one feels ensy in his mind that he has entrust-

ed :t to somebody who cannot casily and without something very very
extraordinary happening go wrong. 1 am afraid the Railways will have
still to work hard to get to that reputation, and I suggest that the
criterion ‘n this matter should be not merely the amount of money which
is to be eaurmarked but the totsl of complaints received and the recogni-
tion of measures of prevention by Agents of various railway organiza-

tions on that basis,

&r, my Honourable friend, Sir Caumpbell Rhodes, said that the deve-
loprent of Railways in India has been going on too slow. 1 would say,
Sir, that the development of transport facilities in Ind'a has been slow.
As to whether these tremsport facilities can be had only in the shape
of r.ore ralways or whether other forms of transport facilities should
be cncouraged by the Central Government i8 to my mind a very
importunt question which I do not propose to weary the Assembly with
to-dey, as I have g'ven notice cf a small amendment on the subject of
the capital outlay and I propose to express my views on that subject
later. But I do feel this that as long as there i a cheaper means of
trameport which can be devised for the various parts of India, one should
not restrict h'mself to Railways alone. There mre some parts where
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you can have nothing but railways for transport, and therefore where
you have an alternative, railways may be kept in reserve for other places
which have no other alternative. With these remarks, 8r, I wish to
express’ my great gratification at the surplus budget which the Honour-
able the Commerce Member has been able to place before us and with
which he is able to gve a start to the new era opening next year in
connection with the Railways of Indin.

Mr. K. Rama Alyangar (Maduru ceded districts and Ch'toor: Non-
Mulizmmadan Rural): Sir, 1 congrutulate the Assembly and the Honaur-
able the Commerce Member on the present form in which the Railwa)
Budget is pluced before us and on the procedure under which spee'nl
days are allotted for the discussion of this Budget. Sir, practically we
hav. to deal with u sum of Rs. 195 crores in th's Budget: an income
of about Rs. 100 crores, and an expgnditure, including cupital expenditure,
of nbout 90 odd erores, and it is only fit and proper thut we have had
on this acension o number of days given to us for discussing all the items.
But, Sir, it has been pointed out by the Honourable the Commerce Memnber
that the form in which the Budget has been presented to us is susceptible
of in.provement according to the suggest'ons which would be forthcoming
from this purt of the House. 1 do feel, Sir, that Honourable Members,
wher they go into the Budget as presented, will feel considerable difii-
culty in understand' ng the various hends. They will also feel much dith-
culty in comparing them with the past year's working when they take
up «‘ther the Adwinistration Report or other cumplations that will be
aviiable to them. In fuct it will be seen that for the 46 crores of rupecs
provided under working expenses, | mean “‘repu'rs und mainterumee’’
and also the “operation expenses™, there is one demand given; and if
you look into the details of each of the Railways, you are not qu'te able
to ccmpare the figures with the figures that are given in the Administra-
tion Report, say for example, table No. 31 'n the Administration Reporl
which gives all the details relating to the whole of this expenditure
You will ree, Sir, that the demund ‘‘GGeneral Adnrynistration’’ covers
varicus heads, apout fifteen in number. all of which are connected with
detuiled heads under working expenses, ‘‘maintenamce and repa’rs’’ ana
“oprintion  expemses’’. It will not be possible ordinarily for any
Mewaber of this House to really serut'mise these accounts and Buggest
correct detailed cuts or make suggestions which: will endible the Mewnbers
to follow the figures and sce which rolate to which part, I will only
take one example and not weary the Assembly with further instances.
If you toke the Engineering Department which comes under ‘‘General
Adicinistration,” to what iable this relates, in the expend'ture portion
of “‘maintenance and repairs’’ or the ‘‘operation expenses’’, you eannot
mnke out. But you do have in table 81 a number of deta’ls which
will have to be understood properly before one will see whether the
expenditure that has been budgeted is proper or otherwise. Therefarce
T hove this suggestion and many other suggostions, but all these T
mean to move separately and 1 do not therefore propose to deal with
them  further.

Now coming to the revised Budget of 1924-25, the difference now
in the receipts is about 262 crores, as the present stagements will show,
over andl fbove what was budgeted; and T do take it, S'r, that before
the end of the* year it is likely, according to the recent figures given
us in the Government Table, which is about 2} crores cverv weck
for the last four or five weeks—it s likelv to be more by 1 erare. Put .

c

“
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whutever that be, all that 1 say is that the difference is so much; wd
in the ease .of expenses also what we find after eliminating the two
items refetred to in the speech of the Honourable Member, namely,
14 crores customs revenue refund and 195 crores ‘n connection with
the dobit to the Depreciation Fund, is that practically sbout 8 crores
i thc difference between the original budget and the revised budget.
Altegother you get about 5 to 6 crores pract'cally altered by the revised
buaget: and my first request therefore will be that in ell thesc years
as we have been ordinarily budgeting on the basis of normal conditions,
the Budget that vou now present should not show such large variations
and 't ought to be possible to budget more closely. The difference of
“ crorcs now exhibited should be practically o difference of lakhs if
possihle. That is one point which will have always to be borne in

mind. Otherwise the Budget cannot be worked properly and details
cnnnot  be gone into usefully also.

‘"he next point that I will place Lefore th's Assembly is the question
of the 548 per cent. which is expected to be earned next year or this
vear and referred to in the Honourablé Member’'s speech at page 3.
The Honourable Member thinks that the Reailway Board deserve to be
congratulnted because they have worked up to almost the expectat'ons
of tae Retrenchment Committee. 1 beg practically wholly to differ from
my Honourable friend the Commerce Member's opinion-in that matter.
I rukmit, Sir, that the figures of 1921-22 were the basis of the Retrench-
ment Comm'ttee’s figure and it was in 1922-23 that two sets of extra
rutio wero made for the Railways by am increase in rates both in the
pussenger traffic and in the goods traffic; and actually T have dealt with
this inatter in a series of art'cles which T wrote in connection with the last
Budget, and I have also given a copy of these articles to be printed
with n view to its being made ava'lable to tho Members of this House.
And T have shown there that practically 12} crores was the extra revenue
that was got by these additional rates imposed in 1922-28 in the beginning
of that year. Therefore in calculating this percentage practically the 123
crores will have to be taken out of the Budget and the percentage expected
to be ealculated according to the Retrenchment Committee will be based
therafore on not 99 or 98 crores that are expected now to be realised,
but practically ‘'upon 86 crores, in which case there will be no money
uvailable at all to come in as extra profit over and above the payment of
interest charges, Therefore this 5:46 that is there given does not really
represent what the Retrenchment Committee recommended. In fact, they
referred to the 10% crores which was the basis of the Meston Award to the
asontribution by the provinces; but there they say that this 103 crores if
not available might at least be brought to 8} crores which will be workéd
out if 54 per cent. of profits is earned on the capital at charge, so that
what the Retrenchment Committee aays is that according to the rates
. adopted on that date they should so work that actually about 55 per
" went. will be the rate of interest allowed on the capital at chatge and that
would get about Rs. 8} crores after meeting all the expenses inclusive of
interest charge, sinking fund, etc: That will therefore mean that if
these 12} crores extra revenue got by the extra taxation is cut off, we
have really no interest which could be taken. I want alsoin«this con-
nection to note that the Assam-Bengal Railway now works at a deficit
of 1'9 per cent. on the capital invested; the Bengal-Nagpur Railway which
worked in 1028-24 at a deficit of —'10 per cent. now works in 1925 at —1°85
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per cent,; the Eastern Bengal Railway worked at a deficit of —'50, the
stmt«igic lines work ut a daficit of —5'9 per cent. rate and the Rohilkhund
and Kurmaon Railways also works at a deficit of —'18, in spite of the
present rates that are charged. If the income derived, from thesc extira
rates are taken away, all these Railways will be working at & much greuter
loss of interest on the capital. Only a few lines work at u profit; and
even there the Madras and Southern Mahratta Railway which wus working
at 34 net profit according to the Administration Report will work in the
future year only at 157 per cent. and the Burma Railways also work at
# less rate of interest, My real point is that all this will show that it is
no matter for congratulation at all. There has mdt been really any efleet
given to the Retrenchment Committec’s proposals. Now, in the article
that I referred to and copies of which 1 have given to the Legislntive
Department for being printed, I have shown, taking paragraph by para-
graph of the Retrenchment Committee’s Report, that they expect to cut
about Rs. 18} crores in the working expenses of Ruilways which at the
beginning of 1922.23 was taken to be at 68 crores for an income of about
Y2 crores; thev expected that 68 crores to be cut down by about 18 crores;
but they did point out that some of those like ‘‘ locomotive expenses ' nnd
** goods and wagon expenses '’ should be cut down only so long us much
money was not available and in cases of lines working at a loss and they
may later on be added to the expenditure; that portion of it comes to
ubout 3 crores or s0; so that aclually they expected from 9 to 10 crores
to be reduced in the matter of fuel, in the matter of extra staff, in the
matter of running expenses, in the matter of locomotive renewals und
repairs and also general maintenance, Thev give the whole thing and
[ have exumined in detnil end shown that they expect at least about 10
crores of recurring revenue to be cut down. But what happens? Of
course the Retrenchment Committee reported only about the beginning
of 1923-24, and the whole of 1923.24 and 1924-25 have practically passed.
What have vou now? In fact in 1023.24 the members of the Retrench-
ment Committee asked the department only to cut down expenditure from
68 to C4 crores, and the only two items they took into consideration in
reducing that 44 crores are programme revenue—8} crores and fuel—
1 crore; the rest of their cuts which they expected to be done by the
Department thev did not take into consideration in fixing the budget
figure for 1928-24 at 64 crores; so that they expected 10 crores to be cut
down out of this 84 crores in all the details that T have pointed out. But
what have we now? In fact, from 64 crores which they gave only onc
itemn has been reduced; except that in the programme revenue expenditure
for which they provided 9 crores we have spent only 725 in 1923-24 and
825 in 1924-25. Under all other heads, except fuel under which becuusc
of a revision of contract we have got about 50 lakhs less by arrangement
with the companies, we have not had any real saving as was recommended
by the Retrenchment Committee. Of course I have given detailed motions
for consideration of all these points: and as they will come up later T do
not propose to take up the time of the Assembly now.

I now come to the next point of the depreciation fund. My friend,
8ir Purshotamdas Thakurdas, referred to the Honourable Finance Member's
speech last year with respect to the allocation of the loss in Btores. I also
have pointed that out and have given in motions for cuts in connection
with such allocation of loss under stores. Apart from that another paint
that was suggested by the Honourable Finance Member appeared at page
222 of 'his report and therein he showed that by the revision of regulations -
relating to charges 1o capital and revenue about .1'15 crores wilk be debited

Ly
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to capital and absolutely taken off fromn revenue. I dc not see that any
effect is given to this. Actually by the revision of the regulations it must
be that revenue must be charged 1'15 crores less in 1924-25 and capital
should be charged more; and tiesu revisions of the regulations were \quite
necessary in view of all the considerations put forward by the Retrenchment
Committee ; otherwise in fact by nominally calling it Additions and Improve-
ments much more is charged to revenue every year and much less to
capital; that ought not to be- and tho allocution was expected, as it was
suggested by the Honowrable Finance Member last year; but yet I do not
find that the rules relating to depreciation are so given effect to in the
Budget itself. 1 would like to have further information on that. Then
the real point, us I have ulready mentioned, relates to the working ex-
penses of eueh of these railwnys. These railways are really working
ut u loss, and they ought not to be provided with as mmuch expenditure
as has been proposed in the Budget if the propoeals of the Retrenchment
Committee nre to be accepted. This Committee consisted of experts and
Government said that they have asccepted their recommendations and given
effect to them in regard to the several departments. In regard to the
Railway Department, Government have not said a word objecting to the
report, Govermnent have stated that the recominendations of that Com-
mittee have been accepted by them. Therefore, 1 submit, Sir, that
adequate attention must be paid to improve the expenditure under each
of the heads with respect to each railway in view of the fact that some
railways are working nt a loss while others are working at a profit. In the
case of those that work at a profit, attempt should be made to work ‘them
much more efficiently and economically, and in the case of those that
work at n loss, o strong attempt should be made to cut down the expendi-
ture, because, if some of these railways are working at a loss it 18 not
because there is not enough income, but because their expenditure is
somowhat abnormal; and even if you choose to eut down a small portion
of your present expenditure, there will not only be a profit, but you will
be nble to spare a few crores without really affecting the efficiency of each
railway. Tn fact, I can show that with siiilar expenditure other railways
are working most efficiently, but some of the railwavs spend so recklessly
that it is high time that steps should be taken to see that they curtail their
expenditure, so thmt in course of time we may sce that they are not a
burden on the tax-payer but that they earn something for the tax-payer.

The next point I want to submit, Sir, is about the reduction of passenger
fares. T think we are really becoming an Assewnbly of oligarchs. We
want to do very little for the poor man, and so long as we have enough
money we will like to hoard it and we will not think of giving some relief
to.the poor man merely because we may come to grief after some years.
That seems ta be the position, 8ir, in regard to the reduction of third
cliss railway fares. Now what is the real fact, Bir? We have got this
vear about 5% crores given to the general revenues. We have put about
4 and odd crores by our present arrungement under the hend . of reserves,
Mo have put about 2 and odd crorcs under the head of balance of depre-
cintion fund.  Then the Honourable the Commerce Membér says * Have
these 4 crares this vear, and vou will get at least on the ealeulations made by
them  nnother 83 crores which is budgettd for next year.”” Now in spite
of the 83 crores extra expenditure budgeted for next yeap, the Honourable
the Commerce Member says we will get 54 crores for the general revenues
and about 8 and odd crores for reserves, and in all 7 crores and odd will
be in the reserve fund if things continue normal. If thev don't continue
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normal, or if we don’t j¢t any profit at all, the Honouruble Member says
in that case all these crores must be reserved for paying the quota to the
general revenues. Ho thinks of some abnormal conditions the year ufter
next. 1 ask, suppose you budget for 100 crores and you actually earn
not the 100 crores, but only 90 or 85 crores. But then you budget for
an expenditure of 65 crores und the expenditure will also correspondingly
decrense. This has not been taken into considerntion. Then what about
the reduction in cxpenditure for s corresponding decrense in income?
Therefore, if there iz a reduction in income! there should be a reduction
in expenditure. Therefore, I ask why should not a reduction be made
in these 7 and odd crores, which will be available by the end of next year
if normal conditions prevasil, und relicf be given to the third class passenger
by cutting down at least hulf a pie. 1 think you cnn so reduce the fares
a8 to have a saving of about 2 crores without really affecting our reserves
very much. But t'at reduction should be made immediately. Please
do not allow the tux-payer to suffer longer when you have plenty. We
aye setting aside about 7 crores practically, nnd T certainly think vou can
give some substuntial relief to the poor third class puassenger.

The next argument is that if the third class fares are reduced, the
conches that are available to cope with third cluss pasengers may not be
sufficient. T really do not think that there is any force in that argument.
T find that ever since the Retrenchment Committee reported, the passenger
traffic had not risen enormously. Between 1913-14 and 1921-22, it had
risen by 21 per cent., while the coaching stock had risen by only 11 per
cent. They took into conswderation the conches nvailable in 1921 and 1922,
and the Committee pointed out that the increase in the number of coaches
had not been commensurate with the incrense in the third class passenger
iraffic. But since then considerable attention has been paid to this
matter, and 1 find from the last vear's Administration Report that the
coaches have increased considerably, and in the present year, as Mr. Sim
was good enough to tell us, they arc not only constructing more couches
but they are making special arrangements to cope with the increase of
third class traffic. The Honourable the Commerce Member has himself
pointed out in his speech that the rate of increase in the third class
pussenger traffic subsequent to the incrense in rates has been much less
than it was before the rate was increased. Number of coaches are suffi-
cient to cope with any extrn passenger traffic. But I submit that for the
sake of getting inore coaches, you should not tax the third class passengers
any more, This is n very strong point, 8ir, and I hope that before we
<¢lose, the Honourable the Commerce Member will be able to announce
that he will be able immediately to give effect to reductions in the third
class fares. If this is not done, I do not think that all the changes which
have been effected in the Budget will be deemed to have borne much
fruit. There nre some other points, Sir, which I should like to mnention,
but I reserve them for discussion at a later stage. :

Mr, E. . 8ykes (Bombay: Europoan): S8ir, after devoting the greater
rart of the Beptember session to the subject, the House may have thought
that the question of the separation of railway finance from .the general
fnance of the country was out of the way. I propose to devote, Sir, the
whole of the time you are willing to allow me to an attempt to shoiv that
this is not the case. .

The Acworth Committee's Report is the basis of all reiorm in this
matter. On page 28 it says: ‘‘ And the essence of this reform is contained
in two things.”” T will not take up the time of the House in repeating
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the first thing, because the recommendations of the report in this respect
l:'ave been given effect to in as thorough a manner as can be expected.

But with the House's permission, I will read what the Report says on the
second poind;;

“ T'he emancipation of the railway management from the control of the Finance
Department.

The primary function of any such department is to reduce to & minimum
expenditure in order to keep at the minimum the corresponding taxation. Its officials
are not qualified either by training or experience to judge the essentially commercial
and technical question where and when the circumstances of a railway undertaking
justify bold expenditure of large sums, having regard not merely to the actual condi-
tions of the physical machine at the moment, but to the prospects of development and
the requirements of the future.”

And in this matter, Bir, the Cqmmittee was unanimous. Now, I should
like to discuss what has been done in this matter. And here I may dis.
appoint some of my friends. 1 wish to exclude any personalities from the
r.atter because I don't think that the debates in this House are improved
by ecomparing the lot of Members of the Government with that of poor for-
gers and other such people. We know very well who the Government
Members are. We know that they are after all men of rather more than
ususl ability, that they are men of just as much conscience as the rest
of us. They have their little bias towards the interest of their departments
und their gervices, in the same way as we have our bias towards our com-
munity, Khalsa, Khilafat or undivided family, whatever we happen to
belong to. And further, if it were only a question of impeaching the
individuals, the matter would be easy. But in this case it is not a case
of individuals at all. We have to deal with much more subtle matters,
we have to deal with historic causes, secular effects and inveterate habits.
Now, I don’t wish to drag the House over a lot of history but the House
will remember the development of the Finance Department in the United
Kingdom. How originally, the office of the Lord High Treasurer went into
commission. Later the First Lord of the Treasury became Prime Minister,
and in our own times we saw & prospect of the Chancellor of the Exchequer
replacing him. Now similar causes will produce similar effects, under
similar conditions, The development in India has been otherwise and it
is quite possible that one of the reasons may be that to our own great
advantage we frequently import eminent Englishmen to look after our
financial affairs. Even though the explanation may be faulty, the facts
are undeniable. In this country, instead of going upwards as in England,
the influence of the Finance Department has spread laterally. In the
terminology of the September session, the policy has been that of the
Wooden Horse, not of the nursery but of the true Trojan variety. And I
think T cannot describe its working better than by quoting the words of
the Financial Commissioner of Railways: .

““ The real point, which T am sure members of the sub-committee will recognise, is

that financial control iz much more detailed, more immedintely effective, and more
ruthoritative if exercised. from within than from without.”

As u result of this policy we find that members of the Finance Department
cceupy strong positions in  the Army Department, the Department of
Industries and Labour, the Tariff Board, and now in the Railway Board.
Early in the history of the Board another member of the Department was
successively & Member and later President of the Board. 8o this is by
t:0 means & néw development. I am well aware that the Aoworth Com-
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mittee themselves recommended the appointment of a Financial Commis-
sioner, but let me quote the Committee’s description of his functions:

““ The Financial Commissioner will be second in command to the Chief Commissioner

at headquarters.’*

The Cammittee do not sny specifically that he should be a rafllway man.
Lerhaps, if Sir Purshotamdas were present, he would tell us what the
(ommittee had in their minds, but.it is hard to see how the second in
command could be a man of other type than that of his Chief; and in any
case the committee intended that he should be strictly subordinate to, the
Chiet Commissioner, for on the next page they say:

** The responsibility—under the Memher of Council—for arriving at decisions on
technical questions or for advising the Member on matters of railway policy should
be vested in one man and in one man alone.”

Of course, I may expect a reply to this: “ Ah! yes: on technical matters,
Eut naturally on techinal matters only and not on financial matters: these
chould be dealt with by financial experts *'. At this po'nt, Sir, I would
Iike to make a serious protest. As a matter of association many of us have
acqifired n great dislike if not to the words finunce and financial, at least
to the significance that js generally attached to them. But in railway
matters I protest as loudly as T possibly can that to attempt to’divide the
work of the Railway Board into two branches, technical and financial, is
to ignore the true nature of the business. The business of the Railway
Board is the efficient production and profitable sale of transportation, and
from the very lowest grades the question of cost, of profit is the constant
care of every railway servant. The selection of means is solely governed
by the main ends—efficient production—profitable sale: and there i no
eingle question in which these two ends are not inextricably entwined.

‘However, let us turn to the functions of the Financial Commissioner
ns exercised at present. Here we are on safe ground: for we have a full
arcount of them by himself. Take the firs$ funetion—I am reading from
his own note:

‘* Ax & member of the Board the Financial Commissioner is able to acquire a
knowledge of the technical problems involved in the working of Railways which he
could not acquire in any other capacity, and which he muat have if he is to exercise
financial control effectively.'® *

Well, Sir, we are all learning, all of us, always, and I would hardlv be
pedantic enough to say that an arpangement of this kind would not be
suitable if it occurred at considerable intervals. But what arz the facts?
The office is perhaps eighteen months old and we are already in it's third
incumbency. And further we are in the unfortunate position that the more
able the individual who occupies the post, the more we obtain the ervices
o! distinguished officers like the present incumbent, the more likely we
are o lose them by their promotion to greater eminence.

Now, 8ir, the other important function which the Financial Commis-
sioner has by his own account is one of censorship. T may read agan:

*“ No proposals involving expenditure, or affecting railway revenues, can be adopted
until he has accepted them. This applies equally to small matters, such as the grant of
an allowance to an employé or the addition of a clerk to an office, and to the large
projects involving the expenditure of many lakhs.”

Parenthetically I may observe that these are evidently the views of the
Finance Department because we are constantly assured by the Commerce
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Department at question timce that small matters are left to the discretion
of the Agents. Now, further on, he says: '

“If on any question his views do not cuincide with those of the Chief Commis.
i}omr, or of the Railway Department, he has the right to refer it to the Finance
ember."’

* He las also the right of free nceess to the Finance Member, and so can, and
dues, refer ta him all matiers of an equivalent importance to those which would be
referred to him by the Finance Secretary.”

So the House will observe that, although the ocoupant of the post may
still be scquiring the knowledge which is necessary for him to perform
his functions if he disagrees on any question with the officer who was
intended by the Acworth Comnmission to be sole adviser of the Member,
or iz turned down on appeal by the Commerce Member, he has a right to
refer to a third party—not one whose whole life has been spent in mastering
the intricacies of the Railway Act—but to the Finance Member. 1 do not
think it can be said that these powers are reserved powera to be infre-
«quently exercised because we find that the Financial Commissioner pro.
poses to do a great deal more than was formerly done by the Finaunce
Isepartment when cases were referred to them from the Itaflway Depart-
ment. He says:

* The Railway Board has extensive powers, some of them statutory, in matters
involving expenditure. For example they can without reference to the Finance Depart-
ment sanction scheme costing from 18 tq 20 lakhs : and in the aggregate such projects
amount to m very considerable portion of their expenditure. As a member of the
Railway Board, the Financial Commissioner can, and does *‘ vet’' all such proposals;
and if he does not accept them he has (which he would not have under any other system)
exactly the same powers as in dealing with proposals to which the concurrence of the
Finance Department used to be obtained.” '

Now, Sir, it is unfortunately one of the greatest difficulties of this House
that for want of association with the work of administration, a want which
we hope will soon be removed, many Members of it have very little idea
of the principles and methods of departmental procedure. The House
must therefore accept my assursnce that this procedure is not a new pro-
cedure at all. It is merely a piece of standard mechanisin transplanted
into the Railway Board. This combination of the role of subordinate and
critic will be found right down into the primary departmental units. Now,
Sir, we know very well that if we are going to be entirely logical, we will
produce very little effect. We are quite prepared to see many systems
that are apparently reprehensible and illogical open to surprisingly little
objection in actual practice. But T thifik I shall ask the House to assqoiate
itself with the view that the functions of the Financial Commissioner are
rot only inconsistent with the recommendations of the Aecworth Committee
hut are incompatible with the prompt and decisive action requisite for the
proper transaotion of railway business.

Now, Bir, for the constructive proposals. What are. we golng to do
sbout it? It is often said, sometimes querulously, that this Housc has
nu real power. T am glad to say that I do not believe it. I do not think
that it is believed on the Government benches. T know many friends of
mine who would resign their seats at once if they believed it. T.ook a#
the action taken on the Aeworth Committee Report itself. Has not the
House forced the Government to accept one of the recommendations of
the Committee;*not one on which the Committee was unanimous, not one
that was supported by those with the greatest experience and knowledge
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<f the subject? 1 refer to replacement of Compsny by State manage-
mont. The House has been able to do this. Now that the House has
accepted the Government’s proposals for carrying out the first part of the
Lommittee's recompendation for the reform of financial methads in con-
rection with Railways, cannot the House insist on its carrying out the
sccond part? Sir, | am convinced it can and ask the House to lose no

time in doing so.

Diwan Bahadur M. Ramachandra Rao ((roduvari cum Kistna® "Non-
Muhammadan Rural):  Sir, Honoursble Members who have preceded me
Lave cxpressed their gratification at the lucid statement of Sir Charles
Innes in regard to the Ruwilway Budget and the supplementary papers
which have been placed at our disposal in this House. 1 join with my
Honourable friends in the appreciation of the very satisfactory way in
which the demands have been arranged and for the information relating
to the various matters in regard to this portion of the Budget. 8ir, several
of us have had no misgivings at all as regards the soundness of the scheme
which hus been embodied in the convention under which this Budget is
now presented. Weoe have always been of opinion that this separation is
bound to do & great deal of good both to our finances und also to the ad-
winistration of Railways. Be that as it may. 1 should think, Sir, that
there ar¢ many mntters in regard to the general control of this House
over this portion of the Budget to which I should like to invite the
attention of the House. This is the first year in which the Railway por.
tion of our Budget has been presented in the form in which it has been.
The question of procedure is very important -und Sir Charles Innes has
awsked us for suggestions for its improvement. 1 would therefore address
myself, first of all, to the new machinery that has been sct up for the
cxamination of the Budget proposals bofare they are brought up into the
House. 8ir, the fisst po'nt that I shquld like to bring to the nutioe‘ui
Honourable Members relates to the functions of the Standing Finance
Committee for Railways. Sir Campbell Rhodes has expressed the hope
that in future vears there will not be any material change in the personnel
of the Railway Advisory Committee and the Railway Finance Committee.
I agree with him that violent change in the personnel of that Committee
¢very vear is undesirable, 1 do think that the experience gained by the
members not only of the Railway Finance Committee but of the Standing
F'inance Committee and the Public Accounts Committee should be con-
served and that radical changes from year to yenr in the personmel of the
Committee would not be to the public advantage. T know that work in
these Committees is of a taxing nature, but many Honourable Members
Wwho are associated w'th these Committees gain an insight into the working
of thuse large spending departinents of Government. The question thore-
fore arises for consideration whether our present method of electing these
Committees should not be changed. The Honourasble Sir Charles Innes
said to-day that in nddressing the House his position was inore like that of
A Chairman of the Board of Directors. To take this analogy a little fur-
ther, T would suggest that these Committeos should be elected for three
vears with u system of retirement of one-third of the members every year.
In that way, 8ir, we might sccure continuity-of work in the Standing
Tinance Committee. I trust, Sir, that the question of utilising the services
of members who ‘have been in these three important Committees, namely,
ihe Standing FMance Committee, the Standing’ Finance Committee for
Railways, and the Public Accounts Committee will receive the serious
attention not only of .Honourable Members on this side but also on the
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'Ireasurx Benches. The rules will have to be altered in such a way as
tu permit elections for these Committees being made for three years, with
& system of retirement of one-third of the number eVery year.

The next point in regard to the question of control is the power of
1r x reappropriation which under the existing practice seems
‘7 to be quite unlimited. I might perhaps illustrate the
position in this way. Under the existing rules 1 believe the De-
partinent concerned has unlimited powers of reappropriating the
revenues which are voted in this House from one head to an-
other provided they are under the same demand. If Honourable
Members will turn to page 12 of the Demunds for Grants they will
rotice that a sum of Rs. 42,61,47,000 is voted under Demand Na. 5,
Railways—Revenue. I take it, Sir, that under this head it would be open
to the Department to transfer from '* Ways and Works '* to ‘‘ Rolling
Stock " or to ** Miscellaneous " or to ** Fuel " or to ** Stafl " or ** Stores
provided the total expenditure is within the grant of Rs. 42,61,47,000.
1 do not know whether 1 am right, but 1 should like to know whether
under existing rules, the Department claims to have absolute power of
transferring funds shown here from one head to snother provided the total
does not exceed the figure shown at the top of this page, namely,
Rs. 42,61,47,000. Sir, if I am right I feel that tlvs is u very, very large
power which the Department ngw enjoys. Then, let us take another head,
Demand No. 11, ** Miscellaneous "’. Honourable Members- will find thet
the -total demand under this head is Re. 6,685,000, If they will turn to
detuils they will find that & number of committees have been appointed
or proposed to be appojnted. The details will be found at page 83 of the
Demand. We have a Committee to investigate the stores balances of the
East Indian Railway, s Committee in connection with the standardisation
¢1 locomotives, the Indiau Coal Committee, s Committee for standardisa-
tion of wagons and coaches, a Committee for standardisation of perms-
nent way, miscellaneous special establishment required for investigation
and solution of problems affecting the working of Railways as a whole—
which costs Rs. 2 lakhs ‘during the coming year. I should like the Honour-
able Member in charge of Railways to say whether he claims that within
the grant the Department is at liberty to appoint any Committee it likee
without reference to the Standing Finance Committee. I should think
that that again is certainly a very wide power. I therefore think that the
present powers of reappropriation should be carefully examined. The
Standing Finance Committee should have before it all proposals over &
certain amount when reappropriation from one head to another is attempted
and it should hiave a copsiderable voice in the direction of exercising super-
vision, control and vigilance in regard to all proposals for expenditure. I
may again illustrate the position in regard to another matter and that is
the railway coptracts. We heard a great deal within the last two or thres
years about” coal contracts. We also heard a good deal about another
inatter; that is the contract relating to sleepers on the North Western
liailway. I feel that another direction in which the functions of the
‘standing Finance Committer may be usefully enlarged is that certain
classes of contracts, whether they are entered into by the Agents of Rail-
vays or by the central adininistration here, should invariably go for scrutiny
and eriticisin before this Standing Finance Committee. might perhaps
point out that in other countries, such as Australia, contracts over a certain
umount are placed before the Minister by the Commissioner of Riilways
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and his approvsl is obtair.ed. I therefore think that the functions of this
Comunittee should be enlarged and that the Committee should be made
i really effective instrument of criticism and check in regard to all matters
nppertsining to railway administration. I would also suggest that all new
appointments that are created either by the Agents of Railways within
their powers or by the Central Administration should also come befors
the Standing Finance Committee.

1 come to u diffrent topic but more or less connected with this subject.
I should like to know what the exact financial and administrative powers
of Agents of Railways now are” More-than one question has been tabled
in this House on this matter, but I have not been able to elieit the informa-
tion. From the remarks that Mr. Sim made some time ago in this House
1 gather that the financial and ndministrative powers of Agents have been
so enlarged that the references to the Railway Board have been decreased

by 60 per cent.
Mr. @. @. Sim: Under one head—Establishment.

Diwan Bahadur M. Ramachandra Rao: If it is so, I should like to know
what the new financial and administrative powers of the Agents are. It
seems to e that, if the financial control of this House is to be effective,
we should know much more of these powers and that certain limitations
should be placed on these Agents. I believe it was my Honourable
friend, Sir Campbell Rhodes, who stated” that there is a good deal of
centralisation in the Railway Board. I agree with that view, but at
the same time I should think that the proper way of deasling with this
question would be to lay down that the Standing Finance Committee on
Railways should deal with certain classes of questions which probably the
Agents huve now entirely in their own hands. Looking at what has
happencd in regard to the contract for sleepers, it seems to me that the time
has come when the financial powers of the Standing Finance Committee,
the Agents and the Central Administration here should be co-ordinated
and that we should have a reasonable system of control cxercised o
behalf of this Assembly by the Standing Finance Committee.

My Honourable friend, Mr. Sykes, made certain observations in regard ’
to what is called treasury control. He seems to think that there should
not be any control by the Financial Commissioner over the transactions
of the Railway Board. I do not know whether 1 have understood my
Honoursble friend correctly, but I hope 1 have. I do think on behalf of
the tax-payer that the Finance Department is the only Department that
excreises any check over the large spending departments of the Central
Administration. 1 cannot agree with my Honourable friend when he
says that the Financial Commissioner should withdraw from the Railway
Board and that the Railway Board should handle crores of public funds as
they like without any check. I have not seen a more drastic suggestion
than the one that hus been made to-day by my Honourable friend Mr.
Sykes. It may be that he is intimately acquainted with the general
working of Railways, and it may be that no railway officiul would like to
have those unlimited powers of expending public funds without any check
from outside. I do not at all approve of the suggestion made by my Honour-
able friend, bt I do think at the same time that the powers of the
Financial Commissioner will have to be more correctly stated. We should
know where we are in regard to the financial control exercised by the
Financial Commissioner and what the exact relation should be between o
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this financial control sand the control of the Standing Finance Committec
snd the class of cases which have to be decided either by the Financial
Commissioner or by the Standing Finance Committee. No Resolution has
yet been adopted by this Housce defining the functions of the Standing
Finance Committee. 1 am not in a hurry to do it, but 1 do think after
gaining some experience this vear the functions of the Standing Finance
Committee ‘will have to be thoroughly- enlarged in the light of the observa-
tions which 1 have made in this connection.

There are one or two other matters whifeh 1 should like to dwell upon.
Scveral Honourable Members have referred already to various questions of
railway policy. My Honoursble friend, Sir Cumpbell Rhodes, enters a
protest against the new branch line terms und my Honourable friend, Sir
Purshotaindas Thakurdas, does not favour a too rapid cupitul expenditure
-on Railways and advocates that the whole question of transportation should
‘be looked at from a different angle of vision. As suggested in the Aceworth
‘Committee's report the waterways of India have not reccived that attention
which they deserve, and T thoroughly appreciate the remarks of ny
Honourable friend. I urged before the Acworth Committee that too much
money has been spent on the Railways—I do not say compnratively but
to the detriment of the exjsting waterways—and the (GGoverminent of India
and the Provinecial Governments have untlre]\r failed to conserve our water-
wayg and improve them.

These and other questions, I am sure, are likely to come up in the
various demands with which we have to deal’ I do not think 1 should
now trouble the House with any observations on these questions but I
venture to think that there are one or two other matters which 1 might
usefully refer to in this connection. One is the functions of the Advisory
Councils in the Provinces. I have before'me the rules which the Govern-
ment of India have framed for the constitution of these Advisory Councils.
I feel, Sir, that, notwithstanding the good intentions with which the pro-
posal has been made by the Acworth Committee, no attempt has been
made in the Provinces to utilise these Advisory Councils. A short report
-about these Advisory Councils is to be found in the last report on Railways
for 1928-24. Very litlle use has been made of them and we have no
information about them cxcept that they met thrice a vear, four ‘times
a vear or five times a vear-and that they dealt with some questions
placed before them. We should have fuller information on this matter.
I think that the work of these Committees could be enlarged and their
usefulness demonstrated much more than they have been. The Agents
perhaps regard these Advisory Committees as a kind of clog on their
activities but T think that this idea ought to bé given up once for all and
that these Advisory Committees should be used much more largely than
they have been.

A good deal has been said about centraliration to-day and onc of the
ways in which the Aeworth Committee has suggested that decentralisa-
tion could be brought sbout is by the grouping of railways into territorial
nreas and thereby reducing centralisation at headquarters. This scheme
has been deliberately, abandoned by the Government of India, and, when
it was abandoned, it was ctated that the prosent scheme fqr the constitu-
tion of the Railway Board is to be in operation for one year. A very
constructive scheme has been placed before the Acworth Committee regard-
ing the grouping of railways by the Madras Government, and I venture
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to think that the time has come when that scheme should be looked into
to see whether it could be adopted.

Before I bring my few remarks to a close I should like to express my
gratification that after all Southern India has received some attention
from the Railway Board this year. We are very pleased to know that
after several years of neglect the Railway Board has really done some
amount of justice in placing on their new programme some of the schemes
which have been under considerntion for years. I trust that they will go on
in the same way and that in the near future Southern India, which 1
think is a veritable gold iine for rai_l\-.'asr- development, will receive all
the aftention which it descrves in the way of railway extension. 1 do
not wish on the present occasion to criticise the Resolution of the Gov-
ermment of Indin in regard to branch line terms; but I venture to think
that the question of subsidiary transportation urrangements deserves very
careful consideration from the Government and, whatever we may do
for adopting o policy of bold railway development, the cognate question of
developing transportation with a view to connect the country with the
main line is one which deserves serious consideration. The Govern-
ment of Indin have appolnted many committees but I wonder why they
did not think of exmmining this very important question of developing
subsidinry ecommunications in order to link them up with the main lines.
T therefore think that that question deserves aticention. I have nothing
more to say exeept to thank the Government of India for the attention
which they have paid to thé growing needs of Southern India.

The  Agspmbly then adjourned for Lunch till Half Tast Two of the
Glock.

The Assembly rc-asssembled after Lunch at Half Past Two of thg
Clock, Mr. Deputy President in the Chair.

—

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan  Rural): 8ir, I am afraid I cannot congratulate my
distinguished friend the Honourable the Railway. Member on this budget.
Sir, it is not a poor man’s budget. It is a budget which favours the rich.
The Honourable_the Railway Member has shown no consideration whatever
to the poor men of India. Sir, he finds excuses and very lame excuses
to justify the neglect of the intercsts of the poor, the trdvelling poor.
Sir; he’ gives figures which do not speak the whole truth.

Ho says:

“ It will be seen that we lost not only in passengers’but in earnings. That is why
some railways judged it necessary to reduce first class fares.”

Why first class fares? First class passengers when the farcs were raised
travelled perhaps sccond, nnd- second class passengers travellod perhaps
third or inter; but the third class passengers, as was very rightly pointed
out the other dav by an Honourable. friend, could not travel fourth.
8ir, the third ¢lass passengers have not got the eonveniences and the
facilities that vqu give to the first and second cluss passengers, even though
most of the revenue is derived from the third class passengers. Sir, you
give the first and second class passengers return fare tickets, vou give them
other congessions and eonveniences, but you do not give even return tickets o
-

.
-
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at o fare and & half to third class’ passengers. You ignore their com-
plaints altogether, Wec are told thut the ewrnings have increased so -far
as the third class passengers are concerned. That is all the more reason
why you should attend to the gricvances, the legitimate grievances, of the
third class passengers. That is no reason why you should not reduce the
travelling fape of third class puassengers. We are told that if we reduce
fares we will not have sufficient carringes and mnany new cuarriages will have
to be constructed as traffic will increase. Why not construct them? What
have you been doing all these years? On the other hand we are told that
they are construeting new coaches for firdt und second class passengers,
and why? Why are they going to construct new coaches for first and
second class passengers at all? Only because they arc going to reduce the
travelling fares of first and second class passengers and conscquently they
e¢xpect more first and second class passengers. 1 think the proper thing
for you to do will be to build many more coaches than you contemplate for
third clase passengers and thus meet the increase of traffic and give
increased facilities to third class passengers who are invariably padmd to
choking in their compartments. Sir, the Honougable the Railw ay Member
does not meet the situation. I thought he would have done so especially
because hie has lived in India so many years and is perhaps nearing the
end of his successful official career. I thought on'the eve of his Indian
career . . e + +°+ . (Inaudible interruptions.)
My friends aay a Governorship yet remains’’, T do hope, but whether it
remains or not, blr. I am concerned with the conclusion of his carcer as
Railway Member here, and I thought as the Railway Department flourished
mainly because of the third class passengers, he would have shown {them
some rcal consideration. 1 regret, Sir, that no such consideration %s
shown in this Budget. )

There are other points which I do not want to dwell upon because I
know there are other speakers who want to deal 'with them. But, Sir, I
must make a passing reference to the question of Indianization. The
Honourable the Commerce Member has placed before us some facts. He
savs that in the twelve months ending October, 1924, the number of Indians
in the superior appointments rose from 280 to 310 and the number of
-Indian subordinates from 1,821 to 1,929, that is, 108 in the upper
subordinate grades and 80 in the superior appointments. Sir, T do not
think this is an increase for which 1 would eongratulate the Honourable the
Commerce Member. We have heen asking for Indianizatien of the services
ever since the starting of the Indian National Congress or perhaps from
a still earlier date. And, Sir, I do not put it on racial grounds, for T
remember the complaint of official Members when this question was raised
in the other House who said that we were putting it on s racial ground.
T am putting it purely .on the Indian ground and I do not see whv
Indians on Indian railways should not have the chance of getting as
‘many appointments as thev can. I do not say, dismiss the present
‘employees, but T do ask how many vacancies arose in this period of one
vear and how were they filled? Am T to understand that there were only
30 vacancies in the superior appointments and all the 830 have been filled
by Indians? If so, then I may sav that you are showing rome considera-
tion to the question of Indianization. But there is no statement as to the
number of vecancies. They have given figures showing an inerease of 80
sunerior nppomtmenta and 108 in the subordinate grade. Will they tell
us how many vacanc:es there were and tell s how they filled them ? Then
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we could understand how they are facing this question that has been deeply
disturbing the public mind. Our official friends say they sympathise with
our aspirations for Indisnization. But we do not want lip-sympathy. As
my friend Mr. Jinnah said in connection with the question of establishing
an Indian Sandhurst in this country, what we want is not sympathy, we
want practical recognition of lndian rights. And, Sir, there is no recogni-
tion of Indian rights so far as the administration of Indian Railways goes.
You know how the Indian railways are administered. The Railway Béard
have no Indian representative. 1t is a pure autocracy and nothing but ane
autocracy. The Railway Bourd represents English views, English ideas,
English administration, English cfficiency, everything English, Indians
have no place on that Board. Indians have no voice or choice in the
administration of Indian railway affairs, and if vou cannot give Indians
voice or choice in the administration of Indian railway affairs, I do not
see how you will be prepared to give them a controlling voice in the adminis-
tration of political affuirs. We do not want any more sympathetic speeches
on Indiznization; we do not want any more sympathetic speeches on
demseratization of the administration.  We will judge yvou not by shadowy
«or exaggerated statements but by substantial results.  But on going through
this Budget all that T can sav is that the Honourable the ' Commerce
Member like his other predecessors Mas been a slave of routine and a
vietim of circumstance,

-

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I
fully sympathise with the Honourable Railway Member's ambition to
develop into a Chairman of a Board of Directors. I suppose he will agree
that there is no analogy between the position nog occupied by him and that
of a-Chairman of a Board of Directors presenting the annual statement of
the management of Indian railways at a meecting of the sharcholders. In
the first place he does not owe his present position to the c¢hoice of the
shareholders, nor is he removeable bv a vote of the sharcholders, As a
matter of fact I think, as the circumstances stand at present, he can well

. afford to defy the sharcholders if he chooses. When he can truly describe,
himself as Chairman of a Board of Directors presenting his annual state-
ment before a meeting of shareholders—when that day comes we will, of
course, have attained complete self-government in India. When my
‘Honourable friend mnde that statement T think he was looking forward to
that day when we will have Swaraj in this country. May T now appeal to
him to help us in order to accclerate that day to which he so cagerly looks

forward. (Pandit Shamlal Nehru: ‘° Will he be here then?’) He may,
I do not say that he will not.

I think it was my Honourable friend Mr, Svkes who said that we lave
not vet got a complete separation of railwav finance from general finance,
and my Honourable friend, Sir Campbell Rliodes, said that further devolu-
tion of power was necessarv from the Railwav Board to the Agents in order
to make the present system workable, in order that he might put up with
what he described to be the evil into which Sir William  Aeworth has
plunged him, that is to sav, State management. I have no doubt that
the ideal which my Honourable friend, the Commerce Member. has before
him is to have a completely independent State organism in the Railwaya.
which will not e considered to be a Department of Government at ail.
I believe that is the idéal which my- Honourable friend, Sir Camuvbell
Rhodes, algo has in view.” Now let us turn to the recdlnmendation of the
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Acworth Committee, und let us see what they intended this new system to
be. This is what they say in paragraph 127 of their Report:

“ We assume that in future the Railway Commission will be responsible for its
own administration and, within the 'limits of its Budget, as approved by the Govern-
ment of India and the Secretary of Btate and accepted hy the Legislative Assembly,
will carry it into effect; that, in & word, though remaining an integral part of the
Government ' machine and subjeot to control on hroad gquestions of policy and on the
major questions of finance on which that policy must depend, it will be an independent

# administration.”

The Aeworth Committec contemplated that the Secretury of State would
loosen hig control over the Railway Department, and further that the
Government of India in the Finunce Department will cease to exercise that
detailed control that it lias hitherto excrcised over the Railway Depart-
ment. The meaning which the Aeworth Committee had in find in making
this recommendation has been further made e¢lear in & Report on the
Austriau State Railways which Sir William Aeworth has presented to the
Loeague of Nations. Here again he was recommmending the complete sepa-
ration of railway finance from the genersl finunces of Austria, and this is
what he says: ’

1 have assumed that the railway 'budget will really be .that of a separate and
semi-independent undertaking, and have pointed out that Parliament and the Ministry
have come under an obligation to refrain from interference-in administrative matters,
and to restrict their control to questions of broad policy and weighty matters of finance.
I have stressed the point that the new law has entirely changed the relation between
the Finance Minister and the State Railways. Hitherto he has lheen the superior
officer. In future lLe becomes a watch-dog.™

Then Bir William Acworth points out that the business of the wateh-dog
is to bark and not to bitd® So I think Sir Basil Blackett will now cease
to bite Sir Charles Innes and will heneeforth mercly bark at him; and as
part of the understunding 1 believe Sir Charles Innes hus agreed to Mr,
Him coming into his parlour to do the barking on behalf of Sir Basil
Blackett., Now Sir William Acworth goes on to observe:
‘“ 8o far as the Railway Budget, when submitted to the Cabinet for general approval,
» deals with proposals for capital expenditure, his opinion will doubtless have great
weight, but once the-Budget is passed by Parliament he will not he reguired to sanction
expenditure within the estimates; his function. will be solely to watch and see that the
expenditure and receipls arc keeping pace with one annther: and in case of unforeseen
al‘fie}:'g_etn:’:.y, to collaborate with the railway undertaking as to the method for dealing
w1 .
.80, Sif, I do not think Mr. Sykes need have any appreliension on' the
ground that the financial control will be 80 very exacting as to make a
failure of the present scheme of the scparation of railway finance from
general finance. My Honourable friend, Sir Campbell Rhodes, pleaded for
an effective and large delegation of authority in favour of Agents. I am
perfectly aware that that wus one of the recommendations made by the
Acworth Committee, and let us see what the lutest Report on the Admi-
s nistration of Indian Railways has got to say with regard to it. At page 9
- of the Report for 1928-24 we find it stated: ' '

** The respousibilily which would, under these proposals. develve upon the Railway
Board of securing a definite return on the capital at charge is one that must obviously
delermine the powers to be conferred upon the Railway Board in order to  enable
it to carry out that responsibility ; and the Railway Board in turn, heing then able to
apply the same principle to every separate administration and tocrequire the various
constituent parts of the whole railway system to contribute its fair share by working
to,a definite standard, must make & corresponding delegation of powers and freedom
to the Agents of the railways to enuble them to, discharge respective responsibilities.’
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There has been a beginning made in the delegation of authority from the
Railway Booard to Agents, and my fear is that this process of delegafion
may proceed to a far greater extent thun would be desirable in the interests
of the Indian taxpayer. I am afraid that if my Honourable friend, Bir
Charles Innes, were to give effect to the demands muade by my Honourable
friend, Sir Campbell Rhodes, and my Honourable friend, Mr. Sykes, then
a day might come when we might say that we have leased out the Railways
to Sir Charles Innes and Co., and Sir Charles Innes and Co. have farmed
out the different railways to the different Agents. That certainly will be
a contingency_to be strongly resented by the representatives of the Indiar
tax-payer in this House. 1 find, Sir, that the Indian point of view on the
question of centralization versus decentralization in the management of
the railway system differs very materially from the point of view from
which this question has been approached by members of the European
community in this House. The latter do not seem to see any good in
control from the Central Government here over the Agents, and they would
much rather leave the Agents altogether free to do what they like, than
have the Railway Board interfere with the Agents even in mutters of a
somewhat important nature. I want this House to understand what the
implication of the complete delegation of authority by the Railway Board
to the Agents will be. To the extent that the Central Government delegate
their powers to Agents, to that extent we in tms House will be relaxing
our control over railway management. (Pandit Shamlal Nehru: ‘‘Have
you any control at all?’’) Well, that is why the Railway Budget is placed
before us, and that is why I suppose we would be required to vote the
demands during the next few days. (Pandit Shamlal Nehru: ‘‘That
is only formal.””) I find that the Honourable 8ir Charles Innes is already
anxious to establish a convention under which %we in this House will im-
pose a self-denying ordinance on ourselves and cease to make inquiries on
the floor of the House in regard to the matters which he thinks should be
left to the discretion of the Agents. I find that in reply to certain ques-
tions on the 2nd February last 8ir Charles Innes said: .

*“1 may say that the Railway Department consider ''—(just mark the peremptory
tone of that reply)—''1 may say that the Railway Department consider that these
questions should be left to the Railway Administrations, and the Legislative Assembly
should not interfere in details of this kind.”®

Then my Honourable friend Mr. Goswami interposed saying ‘‘ we think
otherwise.”” Then Mr. Chaman I.all asked, '‘ what are we here for if we
cannot get information on these matters?’’ Then again the Honourable
Sir Charles Innes said in reply as follows:

* The Railway Department think that the Legislative Assembly should criticise the
Administration and criticise the Railway Board and they are entitled to influence the
policy, but nothing can be more fatal to the efficient management of our Railways than
that the Legislativa Assembly should try to interfere in dotails of railway administra-
tion.""

That ia the new enunciation of policy which has been made by the Honour-
sble Sir Charles Innes as a sequel to our acceptance of the separation of
the railway finance from the general finances of the country. I think the
House will agree with me that if once we were to agree to the establish-
ment of the conwention which my Honourable friend Sir Charles Innes
has in mind, then we would absolutely part with whatever vestige of power
we have in regard to the railway administration. That is why I atated

»
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that this devolution of authority may proceed too far, and it is up to this
House to see that the Honourable Sir Charles Innes has not his own way
in this matter.

" Bir, we have heard a good deal about the analogies of other countries.
I know that wherever there is State management of Railways, railway
finance is altogether separaie from the general finances. That is unm-
doubtedly #rue. But what is the principal feature that obtains elsewhere
in the railway management, and which is absent in India? We find that in
overy other country the mauagement is indigenous, and in this sense when
we ask for Indianigation of the Railway Department, it is intimately con-
nected with the question of railway finance. My Honourable friend Sir
Charles Innes thinks otherwise. He said in his speech the other day that
the question of Indianization stands apart from the question of finance. I
join issue with him there. It is one of the essential features of separation
of railway finance from the general finances in every other country that the
management must have a community of interest with the people. That
is the essential feature. Herc we have entrusted the management of our
Railways to people whom, without meaning amy offence to anybody, I
might describe as birds of passage. My Honourable friend Sir Charles
Innes is presenting the Budget for 1025-20 this year, but there is no
knowing whether he will be here to present the Budget for 1926-27.
Well, a few years hence he will be settled in comfort in his island home,
away frgm the intluence of this House, with his pension secured by
Statute; and perhaps it may be then that this House may come to realise
that, as the result of the adoption of a new railway policy on his initiation,
the country has suffered a severe loss. There will be no mecans left at
our command ¢o bring him to book for that. When I refer to the Honour-
able Sir Charles Innes, I do not at sll intend to be personal. He gerves
me the purpose of an illustration merely, and this argument holds good
in relation to each and every individual member of the Railway Board
and the Agents and other higher officials in the various Railways in India
<who are all Europeans. Sir, what is the position to-day? Indian opinion was
unsnimously in favour of State management. The Honourable Sir Charles
Innes and his community weré unanimously against State management.
Well, it was a great concession to the opinion of this House when the
Government agreed to take over two of the principal lines whose contracts
have just expired. Now, Sir, in any other country perhaps the manage-
ment of the State railway lines would in these circumstances have been
committed to the hands of those who believed in State management. But
look at the circumstances of India. The Honourable Sir Charles Innes
is frankly opposed to State management, so is every one of the railway
authorities in India,—the higher European reilway servants I miean, and
#0 are the members of the non-officinl Furopean community in India. This
opposition to State management is also backed by powerful interests in
England, vet we have entrusted the management of our Railways to men
who do not believe in State management, but are positively hostile to it, and
I do not know whether it is going to prove a failure. There are company-
wallas installed in the Railway Board, companywallas everywhere. I
therefore doubt whether we are having State management under the best
auspices possible. B8ir, the Railway Department of Indig is, I think, the
largest organized industry in the whole of Asia; but it can be said without
any fear of contradiction that Indians have not yet derived the fullest

n
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benefit out of this great industry. I do not ignore the great services that
the Railways have rendered to India so long. But it will have to render
a far greater service yet. I think the Railway is one of the few depart-
ments left under the charge of the Central Government which maintains
contact between the Central Government and the ordinary people in the
interior;, and as days go by and us we get a real federal system of Govern-
ment in India, and as the provinces acquire real autonomy, the Central
(Government might appear a mere abstraction to the ordinary man in the
interior. It would then be for the Railways to bring vividly to the mind
of every Indian the existence of the Central Government as & beneficent
administration. And although perhaps the Railway does not under the
new systemn minister to the many wants of the Indian community, yet it
will be a sort of link between the provinces and between the different races
and peoples inhabiting this great continent. It is in this view, Sir, that
1 think that we must approach the railway question, and not merely from
the business point of view of my Honourable friend Sir Campbell Rhodes.
Tt is in this view that I have tried to approach the railway question and
have made these few remarks,

Mr. N, M. Joshi (Nominated: Labour Interests): Sir, 1 had no
) intention of teking part in this debate as I thought four days

8rM. Gould be quite sufficient to give me an opportunity of ventilating
the Railway grievances. But, Sir, the reference to the Chairmanship of the
Honourable the Commerce Member in his speech as well as the further
reference to that Chairmanship in several other speeches tempted me to
speak a few words on this ocoasion. 8ir, I assure you 1 do not know
much about the management of compénies or about the management of
the Tndian Railway Company. I don’t know whether that Company 18

limited or unlimited. Tts benefits to the people are limited. It is un-

limited in the authority that is placed in the hands of the Honourable
the Commerce Member. But, Sir, whether the Company is limited or
unlimited, it is certainly sautocratic. The Honourable the Commerce
Member is not responsible to any people; at least he is not willing to
1ecognise responsibility even to this House. He docs not like this House
to interfere with his work. Therefore, when I heard the reference to the
Company, although I did npt know much about the management ot
Companies, I became somewhat alarmed and somewhat suspicious. Bir,
if the Indian Reilway Company is to do good to this country it at least
must be based on a sound footing. The Railway industry is a grest
industry but, Sir, what is going to be the object of this railway industry?
Is our railway industry going to be conducted like the ordinary private
Companies for profits or for the comfort and the convenience of the
public in this country? That is the main question which I would like
this House to solve. If we begin to conduct the affairs of the Indian
Railway Company on the lines of the private commercial concerns for
ihe profits, then certainly our policy must be condemned. The only
policy which this House should adopt for the management of the Indian
Railway Company is the comfort and the oconvenience of the*public in
this country. 8ir, if the comfort and the convenience of the public n
this country are to be secured by the management of the Indian Railway
Company that Company must be put on a proper footing. I was told
that the Honourable the Commerce Member is the Chairman of a Com-
rany and this House is the Board of Directors. Some people gaid the
Central Advisory Council was the Board of Directors. But, Sir, which

»2

-



1374 LEGISLATIVE ASSEMBLY, [28rp FEs. 1925.

[Mr. N. M. Joshi.]

ure the interests represented in this Board of Directors? 1 may admit
for & moment that this House represents those people who have mvested
their money in this concern. I may admit for 8 moment that this
House represents the customers of the Indian Railway Company. But,
Sir, are the mere customers, is the mere money, sufficient to run &
railway industry? Are not the seven lakhs of people who are working
on the Indian Railways a necessary element for the proper working of
the Indian Railway Compeny? 8ir, should not this important element
i the Indian railway industry have a proper place in the management
of this industry? 1 therefore hope that when this House decides to set
the House of the Indian Railway Department in order, they will take
care to give sufficient representation to the railway employees who form
a very important and necessary element in the management of the lndian
Railways. 8ir, the Honourable the Commerce Member referred to this
ocossion as an important occasion on account of the separation of railway
finance. Bir, I was one of those people who approved of the -idea of
separation of railway finance but I did so only for the reason that it
would give us better opportunities of discussing Railway questions 1n
this House. 8ir, I am frankly in favour of the State msnagement of
Indian Railways but if the State is to manage the Indian Railways the
Assembly must have a proper share in the management of the Indian
i\silways. There is no special meriv in the Railways being managed by
the State if the State is not going to be responsible to the Legislature and
to the people of this country. 1 was, therefore, glad that the separation
of the reilway finance will give us a great opportunity of discussing our
Railway Administrition at ereater lenath then we used to do formerly.
Moreover, Sir, I am also very glad that during this year the East Indian
Railway Company has been token over by the State and I hope the
Great Indian Peninsula Railway will also come under State management
next year. But, Sir, I would like to say one word and it is this. ‘I'he
Great Indian Peninsula and the East Indian Railways are not the only
Railways to be taken over by the State. I hope the Government and
the Legislative Assembly will ingist upon every Indian railway when its
contract is over being taken under the comtrol of the State. Not only
that, but I would like this House to insist that no more private com-
panies be allowed to be formed in this country for the conduct of any
railway in India. The transport industry in this country cannot be
allowed to be placed in the hands of any private company. The comfort
and convenience and the happiness of the people depend to a great extent
vpon the transport industry and that industry cannot be allowed to be
placed in the hands of any private concern. 1 hope, therefore, the
‘House will insist hereafter that, whenever any railways are to be buils,
they will not be built by any private company; they will be built by the
State. 8ir, I heard a great deal about the management of the Indian
Railways Company being based on commercial  lines. Is the present
management a commercial management? 8ir, if the present manage-
ment had been a commercial management, would they appoint their
employees on the principle of race? If there is any department of the
Government of India where people obtain their appointments and jobs
on account of their race, it ia the Railwav Department, I know, Rir,
there are many people in this House who do not like a reference to this
subject but we cannot avoid reference to this matter because the Railway
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Deprrtment is the one Department where the principle of race plays a great
part in the selection of the employees. -

{At this stage Mr. Deputy President vacated the Chair which was taken
by Mr. President.)

I know, Sir, Bir Charles Innes found some kind of hereditary fitness in
scme races for the railway jobs, 1 don't know whether there is-uny
bereditary fitness among the people of any race.- Unfortunately, the
Railway Department does find hereditary fitness -in the case of some
people for all jobs on the Railways. Even the Medical Departiment on
the Railways is manned mostly by European officers. Are there no Indian
doctors in India? But, Sir, the Railways will not employ Indians. They
always prefer Europrans., Is this a commercial management of your

Railways?

Then, Sir, if the Railways had been managed on commercial principles
the Railway Boord would have taken the best care of their most paying
sustomers. The most paying customers of the Indian Railways are the
1hird class passengers. What attention does the IRailway Board give to
the comforts of the third class passengers? On the contrary, they pay ther
#ole attention, I may say, to the comforts of the first and second class
passengers, Even this yvear, when the first and second class traffic 18
go'ng down, according to the statement of the Honourable the Commerce
Member, he is adding to the first and second class coaches and when 1t
comes to the question of adding to the third class coaches he says that he
cannot build more becaus: they cannot be built in their workshops. But,
Tue, the Indian Railwavs have heen in existence for over 50 years.
Could you not build sufficient workshops in the country in order to have
your own carriages and coaches built in this country? FEvery concern
which is conducted on commercial lines will take care to procure the
necessary equipment. Not only that. Every great industry takes care to
build the subsidiary industries. If you wanted to run your Railways on
-commercial lines, you ought to have brought into existence the railway
industries such as the industry of building coaches. Why did you not do
this during these so many vears? Sir, you will find that our railway
industry is not run on a commercial Lagis. We were also told that we
must look to the efficiency of management. 8ir Purshotamdas Thakurdas
has already exposed the efficiency of the railway management. You are
making profits simply beeasue you have a great monopoly. There are
no other companies to compete with you. You can fix any rates you like,
You have fixed the highest rates for the third class passengers, who are
the greatest number of your customers.

Ehan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): 8o
also for the higher claases.

Mr. N. M. Joshi: Sir, the rates for the higher classes have been
reduced. Sir Charles Innes explained to us that the principle on which
he reduced those rates was what the traffic will bear. Bupposing the
first and second class passengers cannot pay the cost of their travelling
and that the cost of their travelling is so high that the traftic cannot bear
it. The only thing that a good commercial man will do is to stop that
traffic altngether. If sccond clnss and first class passengers are not
willing to pay the cost of their travelling, a good commercial man will stop
tuat traffic. He will say, ** You want to travel firet and second class; you
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aro not willing to pay; I cannot give you the kind of aceqmmodation. you
want ', But, Sir, that principle has never found a place in Sir Charles
Innes’ book. '

The Honourable Sir Oharles Innes: Nor on any railway in the world, Sir.

Mr. N. M. Joshi: Sir, it is no comfort to the people of this country
that all over the world the rich men exploit the poor people.

Sir, 1 only wish to say one word as to the form of the Budget. The
present Budget gives a greater number of detsils than was given previously.
Lut 1 would like the Honourable the Commerce Member to prescnt his.
Budget in a waIv that his shareholders and his customers would understand
very clearly. do not say that all the Members of the Assembly do not
understand the whole of the Budget. But I am one of the few Members.
who do not understund everyilhing in this Budget and I feel, Sir, there
will be many shareholders of this company, there will be many customers.
ot this company, who cannot understand the whole Budget. I would,
therefore, request the Honourable the Commerce Member to present his
Budget in such a form that all the people in the country may understand
it. Let the Budget contain full explanations, so that every one in the
country will understand why you are making the demands which you are
placing before this Assembly. I will give you one or two instances. Sir

~Charles Innes is asking for a certain number of wagons. But I do not
tind in the Budget or in the report of the Standing Finance Committee
why these wagans are necessary. Has your traffic increased to such an
extent that. you want more wagons? If Sir Charles Innes had given us
eome figures stating what the wagons of the Indians Railways used. to
carry, say two years or five years back or 10 years back, and what they
are expected to carry to-day, I could have understood that there was a
need for 8,800 wagons for which he is making provision. Then, Sir, 1
would like Sir Charles Innes, if he wants to convince this House and the
country that his management is efficient, to give some comparative figures
from other countries. I have heard it several times stated that the great
trouble with the Indian Railways is the want of proper distribution of their
wagons, or that the wagons do not give you the same work which the
wagons in other countries give. 8ir, I do not know how far this statement
is true, but I would like Sir Charles Innes to prove to this House whether
his management is efficient or not by placing before this House compara-
tive figures from other countries. '

Sir, I do not wish to speak more on this subject. As I have said, there
are many qpportunities before us during this week of speaking, but I would
like to say to this House only one word. Although we may desire to place
our Railways on a commercial basis, let us not make a great profit out of
this concern. Let the object of securing the comfort and the convenience

¢’ the people of this country be our sole aim in the management of our
Lailways.

Mr. Jamnadas M, Mehta (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I offer my sincere congratulations to the Honourabla
Sir Charles Innes and his colleagues on the very lucid and illuminating
statements which they have presented tqo this House. Bir, the separation
of railway finance from the general finances of the country is a landmark
in the history of railway administration in this country and 1 venture to
Lelicve that if tf:at. separation is honestly followed up on both sides, by the
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Assembly as well as by the Government, it will very soon become the
Magna Charta of the Indian Railways. Bir, there is no doubt that we
have had to work in-the Railway Standing Finance Committee under great
pressure. Papers were thrown at us in such rapid succession that before
we had fin‘'shed with one pile of papers, two more came in and altogether
we got more than we had bargained for. All the same, I wish for more
and more of that. I hope that we will have more frequent meetings of the
Railway Standing Finance Committee independently of the meetings of
the Legislature, if necessary, and not necessarily in Delhi or Simla bus
wherever the Members of the Railway Board and the Honourable the
Commercy Member consider necessary., (A Voice: '™ Bombay? '') Not

vecessarily Bombay. It may be in Madras. . .

BSir, reference has been made by so many Honourable Members to the
analogy of the Railway Member being the Chairman of the Board of Direc-
tors and speaking in that capacity while making his budget statement.
No doubt, Sir, that is the ideal at which we all aim, that is the ideal re-
commended by the Aeworth Committee; at the same time I must remind
the Honoumb%’e Sir Charles Innes that before he aspires really to become
what he ought to be, namely, the Chairman of the Board of Directors, he
must not forget the Becretary of State for India. He is at the presens
time counting -without his host—the Secretary of State who is st’ll con-
trolling ‘his destiny and the destinies of the Indian Railway Administration.
And unless the Railway Administration is liberated from the trammels of
the Secretary of State, this so-called chairmanship will not materialise
end this House will not become a board of directors or a body of share-
holders. Therefore, it behoves Government immediately to take aotion in
the matter of liberating the Railway Board, the Railway Administration
and the railway policies from that great functionary, the Secretary of State.
That was recommended by the Acworth Committee nearly 3} years ago
ond I do not understand why no substantial steps have so far been taken
in that matter. That ought to be the immediate thing. In fact, your
commercialisation will not become an accomplished fact unless the Rail-
way Board has become an independent entity subject to the control of this
House only and to nobody else's.

Sir, I think my Honourable friend, Sir Campbell Rhodes, referred to
the New South Wales Railway Commission in his speech. . There they had
recently an inquiry similar to the one we had some years ago. The com-
mission's recommendations are practically the same as we have had from
the Aewqrth Committee. The Commissioners there recommend complete

~tion of the Railway finance from tho (General finnnces of the country;
they say that the Railway Board should be a wholly independent entity,
with statutory investment in them of the railway administration and also
the powers to raise loans independently of the Government subject, of
course, tq statutory control. Sir, we must get to that position here, but
how can we have that unless and until we have first of all got rid of the
Becretary of State's control? Therefore, I urge that the first step that
will lead to real commercialisation should be that the Railway Board must
be the mistress of ite own house. To-day it is not, and until it attains to
that position I do not think that the Railway member will become the
chairman of the Board and the separation of railway finance will not lead
us much further towards comrmercialisation.

Then, Sir, & great deal has been said about the independence of the
Agent. I think it is no use quarrelling over how much power he muss
have and how much he must not have. The :ideal‘has been laid down

L]
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very olearly and properly by the Acworth. Committee. I think it is im-
possible for this House to exercise any meticulous control over the Agent if
real commercialisation is to materialise—it is impossiblé much as we should
like it. We should devise other means to have the Agents working pro-
perly in the manner we want, but for this House in open session to deal
with petty matters of detail in individual ra'lway adnunistrations would
become impossible. At the same time the Acworth Committee have clearly
indicated that in large matters of policy and finance this House must
remain the master and I think that is a clear line of demarcation as wisa
a: it is necessary., We must stop at that and for any further control of
«the Agents we must have the Standing Railway Finance Committee, the
various Railway Advisory Councils and any other machinery that we think
jroper to devise; but for this House to go into details would reduce the
whole thing to an absurdity and delasy the consideration of more vital
problems.

I naw come to the form of the Budget, Although we have got ample
material 1 must say that in the form in which it is presented it has not
Leen possible for us to appreciate at their true value the results of the
working of individual railways. We do not know whether a pgrticular
line has become & drag on the whole Railway Administration, whether the
profits of one line are being really utilised by another; but as the Honour-
sble 8'r Charles Innes has said that the form in which the present Budget
is presented is not necessarily final and that the whole question is still
open, I will not dwell upon it" at length. It would be worth while later on
in the course qf the year to consider whether it is not possible for us to
devise some different method whereby each individual railway administra-
#ion could come under a proper searchlight and we could have a much
closer scrutiny of their working and financial results. You will find that
except in the case of the Bombay, Baroda and Central India Railway.
the Burma Railway, the East Indian Railway, the Madras and Southern
Mahratta Railway and the South Indian.Railway, it is doubtful whether
sny other railway at all brings to us the 5} per cent. which the Incheape
Committee recommended. In fact they do not. These are the only five
ra.llways which pay, others do not pay their percentage and therefore it is

ciear that the ideal which has been laid before us by the Incheape Com-
mittee of a 54 per cent. return is not being realised in the large majority
¢t railway administrations. It is therefore absolutely necessary that theso
railways should come under a closer sérutiny of this House and that can
<nly be done if the demands for grants are presented in a somewhat differ-
ent fashion than they are here. Here the demands for all the ra‘lways
tre lumped together although separate books give us ample material to
find out which administration is not paying That, Br, is my suggestion
us regards the form in which the demands should be put forward.

Then, the other day the Honourable the Finance Member warned us
against making a raid on the sinking fund. I would inform the House of
the numerous raids on revenue which the Railway Department is making
end then it will appear how extraordinarily extravagant and wasteful the
administration still continues and how extremely burdensome, almost rui-
nous, sre the rates and fares which we have to pay. I am afraid the re-
commendations of the Inchcape Committee and the caution given by the
Acwerth Committee are already forgotten by the Railway Board and they
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have begun to feel no necessity for either economy or retrenchment. I am
afraid also that this Assembly itself is inspired by a spirit of *‘ grab ' in
getting Is. 6 crores and 80 lakhs from the Railway Department. In New
‘South Wales, to which 1 have referred, what is it that the gencral revenues
get from the railway administration? Nothing. Here the House insisted
on getting first 1 per cent., then in addition one-fifth of the surplus profits
and then again one-third of the reserves over 8 crores. I think no usurer
ever exacted more from his victim than this Assembly has in a spirit of
grub, though it has forgotten that in doing so it is only penalising the
truveller and the trader. Much lip sympathy was paid to the desirability
-of cheap trunsport. Many said that it was wrong to tax transport, that a
tax on transport was vicious, and yet the Assembly forgot that they could
not get these 6 crores and 40 lakhs this year and 7 crores and 38 lakhs next
Jear unless the railway administrations continued to levy the higher fares
and rates. That is not commercialisation. In New South Wales the rail-
ways and tramways are ‘' 80 worked and managed that the gross receipts
shall not be more than sufficient to cover the working expenses, reserves
and interest on capital including sinking funds ''; in the event of any
surplus it is devoted to the reduction of rates and fares, amd in case of
& deficit rates and fares are increased. So that according to the latest
suthoritative view these 6 crores and 40 lakhs should have been used
entirely and exclusively for the reduction of rates and fares; we, however,
make a gift of them to the general revenue. This, however, is not the
only burden which the Railway revenues bear. We are constructing new
lines and we are having huge capital expenditure for rehabilitation. This
year both combined are likely to be 33 crores. Now, Bir, these new lines
can begin to pay only after they are finished. In the meantime interest
runs on capitel. Enlarging of the yards, the building of bridges with
heavier girders and such other rehabilitation processes also require capital
<xpenditure which again can become paying, if at all, after the whole
thing is finished. In the meantime the interest on all these 30 crores
must be paid and that for several years. And this is, unless 1 am mistuken,
ibeing paid from revenue, so that vou are everv year paying out of revenue
interest on nearly 80 crores or 20 crores or whatever the annual capital
-expenditure. This is unjust and what is worse we are not getting, owing
to such methods, a correct perspective as to whether the new construction
or new rchabilitation is reslly paying or not. You cannot judge of these
new constructions and rehabilitation schemes in their true perspective
unless the whole interest on these new constructions and rehabilitation
programine is paid out of capital, until they are comp]e.ted.
During the interval the whole interest on them must be horne by capital.
‘Otherwise you never get a correct perspective as to their financial success
or otherwise. This year, taking the interest at 5% per cent., if 32 crores
are spent on capital programme we will nearly pay out of revenue as much
as 170 lakhs, not for any purpose of railway working but for schemes
which are still under contemplation and under construction. Then, Sir,
nearly two crores of rupees are being paid out of revenue on payvment of
capital annuities though they are paid out of the 6 crores and 40 }nkhs that
we pay to the general revenues. Then 47 lakhs of rupees are paid towards
sinking fund again from the general finances out of 6 crores 40) lakhs. Then
land subsidy and survey again should not be charged to revenue. They
should be charged to capital. To eath scheme, when the scheme is readyv,
the cost of the survey of that scheme must be charged. Bimilarly land.
1t should not be a burden on the revenues of the year. Why should
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schemes which will materialise five years hence be charged to the revenues
of the Railways? Then, Bir, the automatic couplers are really a betterment
of the present method of coupling. They are in a sense rchabilitation or
betterment and must be charged to capital and not to revenue. Similarly,
you have to take 18 crores of surplus stores which cannot be used, and
iuterest runs on these 13 crores or 17 crores and 50 lakhs. That is one
crore. Then, Bir, you are writing down the value of the stores in the
.current year by 80 lakhs. That again is a charge on Railway revenues.
Then, Sir, losses on individual railways are again charged to the revenues
of the vear. 1 do not know what they come to but there are losses even
this year on some railways. Thev do not pay 5% per cent. Then, Sir,
there are the charges from the Secretary of State in the form of 37 lakhs
of rupees for the L.ee Commission recommendations. This is not com-
mercialisation. The other day my friend Mr. Bim very rightly quoted
from me that we should not increase the remuneration of our employees
on the recommendation of any committee. He forgot that he was proving
too much and that the very next day he would bhe doing what he was
protesting against. In this way on a mere haphazard calculation T find
that we have to pay out of Railway revenues this year nearly 10 crores
of rupees in addition to what those revenues could be legitimatcly charged
with exclusive of the 6 crores and 30 lakhs to the general revenues, so
that in this single year Railway revenues will bear 16 crores and 30 lakhs
of greater burden than you can legitimately charge to them. After that
I cannot wonder that the rates and fares must be where they are, nor am
I ustonished at the absolute want of human conditions in third class
travelling. This is certainly not commercialisation in any sense of the
term. This is not State management in any sense of the term. We
will have to exercise greater vigilance in this matter so that we can get
at the bottom of this mischief which improperly charges to revenue 10
crores every year besides the eomtribution to the general exchequer. Not.
one of these items could be regarded as a proper charge on revenue,
and if vou still pay them out of revenues, you cannot help submitting the
third class traveller to inhuman conditions and charging rates on trade
and travel which are impossible on any economic competitive basis. That,
Sir, is my comment on the question whether we are really having any
commercial management so far, although that is our ideal. Then, 8ir,
there is another thing on which I want to speak. I think Sir Charles Innes
will sgree with me that the present method of showing the accounts of
purchases of stores made in this country and in Fngland is not only not
satisfactory but it is amusing and ridiculous. If you have purchased
15 crores worth of stores in England you are now showing in your accounts
10 crores as spent in England and 6 crores as loss on exchange in India.
As & matter of fact you have paid 15 crores to English manufacturers.
8till on the 2a. ratio you show 10 crores as having been spent in England
and 5 crores in India as loss on exchange. Not onlv that but the customs
dutv is charged as expenditure incurred on the purchase ‘of stores in India.
In this manner expenditure which is really chargeable to foreign pur-
chases is debited to the Indian stores purchases and it is made to appear
that enormous amounts have been purchased in India whereas as a matter
of fact thev are on account of purchases made in Enqland. Here is 8
balance sheet in Annexure B to the Memorandum which* accompanies the
Railway Budget and vou find that 10 crores is shown as having beermr
spent on stores purchased in England and 8 crores 59 lakhs as loss on
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exchange, and one crore 47 lpkhs as Indian charges on English stores.
These charges ought to be shown against English purchases. Still they
are shown as if purchased in India. Therefore 1 think the form of show-:
ing these charges is entirely misleading and should, be changed. It is
not right that the Government should publish & form which is so grossly
misleading. o

Then, Sir, the last word which I want to say on the Budget is thut
the stores purchases and other rehabilitation expenses are being done in &
manner which the Government will admit are not in accordance with the
lines laid down by the Assembly when sanctioning 150 crores for Railway
rehabilitation. Paramount consideration was to be given to the comtors
of third class passengers and it was also promised that as large a portion of
it an possible would be spent in India and that encouragement would be
given to the establishment of railway industries in India. I do not think
they have carried out this promise entirely or even substantially. And
slthough I do not say that these enormous crores were obtained on false
pretences, 1 do say that the representations on which this money’ was.
obtained are not being properly carried out. The locomotive ifidustry has.
‘become a matter of remote possibility so far as this country is concerned.
You cannot have & locomotive industry in this country for years to come
snd yet 30 crores out of that 150 crores were certainly sanctioned because
of the locomotive industry which it was hoped would be built up in this
country. Similarly, the third class pussengers were to figure. very largely
in the matter of the expenditure of that 150 crores: but it has dwindled
down to a very very small proportion and the most curious part of it, as.
my friend Mr. Bims explained to me the other day, is that they have really
provided only 82 lakhs for third class passengers and they are making
a show of having provided 174 lakhs inclusive of the amounts for more
coaches for third class passengers. But unless they show at the same
time that these additional coaches are meant for the existing railways and
rot for the new construction, they cannot eay that they sre meant for
the comfort of third class passengers. - That will simply increase the extent
of the present discomfort. Overcrowding instead of being confined to the
-existing railways will be multiplied and extended to the areas where new
railway construction takes place. Where does the comfort of third class.
passengers come in? Merely providing third class coaches on new cons-
truction cannot be said to be money spent on the comfort of third class
passengers. I think it is certainly not reasonable to show 174 lakhs for
third class passengers’ cqmfort. And then 8 or 4 lakhs or a similar sum is:
shown for reising of platforms. Where is the comfort of third clasg
passengers as such when you raise the platforms? That is of comfort to
all classes of passengers. It is of comfort to goods also. How can you
show that as money spent for the comfort of third class passengers?
Similarly—Indian refreshments. That is not third class. Indian refresh-
ment rooms will be used by Indians who are travelling first, second and
intermcdiate cluss. Whyedo you show all this ‘expenditure as if you are
incurring it for the benefit of the third class passengers when as a matter
of fact it is for the comfort of all classes of passengers? Amnd, if you examine
the position in thi§ light, you will find that the third class passenger has
not been getting even a modioum of what you promised when you wanted
the 150 erores. Therefore you must put a spurt on your activities on
behalf of thitl class passengers if you are to justify your claim, because
you have obtained 150 crores on the representation that the comfort of

the third class passengers was to be vour paramount consideration.
-
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8ir, 1 have finished. 1 think, Bir, that Sir Charles Innes should realize
the full weight of responsibility which is on him in this matter, because
he has been in charge of this whole matter throughout. You will rememnber,
Sir, that the Acworth Committee said that the Hailway Member must be
a capable administrator, a parlinmentarian and a railway expert. (The
H{onourable Sir Churles Innes: ‘‘No, not a railway expert.’’) Yes, look at
page 89. They say if s man could be found who had the qualifications of
a capable administrator, a purlianentarian and railway expert he would
be an ideal selection for the post. (The Honourable Sir Charles Innes:
“*Read on, read on.”’) 1 have read it. It is said, Bir, that it is impossible
to get such a man. But 1 say that we have almost got one. 1 was going
to say that all those three qualities are very nearly happily combined in
Bir Charles Innes,—if he would only realize 4he full weight of his respon-
sibility, All the promises of Government are materializing very slowly,
in some cases not at all. And further he will be doing right by the
country if he will not promise to an English audience or to an econumie
conference that 956 per cent. of the purchases outside India . . . . .
(The 'Honourable Sir Charles Innes: ‘‘Pardon me, 1 made a statement cf
fact, no promises.’’) Then, Bir, as a statement of fact it is most deplorable ;
and although I cannot blame him, 1 should urge that he should minimise it

a8 much as possible and see that the 95 per cent. is reduced to 5 per cent.
and eventually to zero.

Mr. Bipin Chandra Pal (Calcutta: Non-Muhammadsn Urban): Bir, I
‘waut to join my tribute of congratulation to the Honourable Ilailway Member
for the exceedingly capable and lucid statement which he has placed before
us. The statement on waccount of its lucidity and the very clear,—some
will perhaps say also very clever—arrangement of facts and figures, that
he has placed before us has made it possible ¢ven for the mere layman to
think on this very complex technical question intelligently and have his
say on it. There have been two views current in this country in regard to
railway policy and railway administration. One view is almost universally
held by the official and the non-official European community, the view,
ramely, that railway extension is an unmixed blessing to the people of this
country. There has been an opposite view held by some of our best
educated and even most representative public men that these railways are
an evil. They increase the burden on the tax-payer; they deprive us of the
advantages of the primitive simplicity of our own culture and civilization.
(A Voice:" No.”’) Yes, Sir. 1 will not nume names. You know, there are
$eople who are against railways altogether, who want to go back to the
old days when we drove in state in our bullock carts. (Pandit Shamlal
Nehru: ‘‘Are you one of them?'’) I am not talking of myself. 1 am
talking of two views. There have been two views. There are people who
do not like the rapid extension of railways which some of us here, the new
industrialists, ure anxious to have. The thing is this, Sir, that if you go
to any village which had not the privilege of & railway say 10 or 15 years
back, and if you ask the poor villager there if he likcs the new railway, as
I have asked them sometimes, the answer will be, ‘* No, sir, because these
reilways make life difficult for us. They take away the things which we
produce to distant parts, starving the local population.”” (Pandit Shamlal
Nechru: ‘‘No, no.’”’) You may shout ‘‘No, no’’, but neither*the volume of
your shout nor the bulk of sometbing else will help. Now this is the
view of the villagers. (4 Voice: ‘‘No."””) One gentleman, a zemindar
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from my part of the country who knows his village very intimately, told
me only this morning in the corridor of the House that that was a fact,
that people in the rural areas did not quite appreciate the great advantages
of modern ruilways that these made for increase in the cost of living. Be
that as it may, the fact is absolutely incontrovertible that the railways
were first introduced with a two-fold purpose. One purpose was to tighten
the political domination of our masters on the country and for strategical
motives. The first railway, the East ludian Railway, was opened in 1855,
just a few yearg before the mutiny, if 1 remember aright. (An ‘Honour-
uble Member: ‘It was in Bombay.’') We had the first railway in Bengal
in 1855, snd after the Mutiny reilway extension went up by leaps and
bounds. There is this view. I do not entirely support it. I do not
criticize it here; this is not the place nor the ococasion to do so, but I
think it my duty to place before this House and the Railway Administra-
tion these two views, namely, one view which supports the extension of
railways in all directions—all possible extensions of railways—and there
is another view which somewhat differs from this policy, which does not
actually favour this policy. Now, we have in this year proposals for
extensions. I do not take exception personally, and 1 think few persons
here in this Assembly or outside will be able to take exception to these
extensions, because they almost in every case go to the mining districts
with a view to explore the mining resources of the country, but when
they go to the agricultural areas and they draw away the agricultural
produce and send it out of the country, there are people who certainly
object to that process of exploitation. Now, Bir, the second thing is this.
In this context we are reminded by Sir Charles Innes that India with a
population of 300 millions has got 88,000 miles of railway. Contrast
England, he says, with its 50,000 miles and the United States of America
with its 250,000 miles. Now these comparisons are rather risky. When
I am asked to compare the railway extensions in England and United
States on the one side and India on the other, I feel a little nervous
lest T should be tempted to be carried off my feet and forget actualities.
Now railway extension is legitimate where it follows the development of
oommerce and industry; and when he places the mileage of railways in
- England or in the United States side by side with the mileage of railways

in India, I expect Sir Charles Innes to give me the figures of the trade and
commerce and the incidence per head of the trade and commerce of
England und of this country. Referring to these fizures, what do we
find? The total volume of the trade of England, export and import, for
the last year for which we have the figures, 1023, came up to 1,988 millions
as compared with 602 millions—the total value of exports and imports of
Tndia. Ncw 802 millions is the total value of our trade, as eompared to
1,888 millions, the total value of the trade of Great Britain! T think that
ought to be the measure of our railway extension. And what do we find?
50,000 on one side and 88,000 on the other. Why, it ought’to have heen
under nornal eonditions only 15,000 miles, not 88.000. But T will not
lahour thut point. We have to take facts as they are. Our railway
aaministration has got a past history; for whatever reagons it mayv be, tho
nsuwavs nave come and they have come to stay and our dutv is to make
the best of this new system. And how can we do &0? That is the
next point, and this leads us to the policy of railway expansion. T think
Ha ]onq as fha m';vemmenl‘. Are ﬂuidf‘d b‘f one ﬂﬂﬂﬁidﬂ"atinn nnI}'. mu'nely.
ta develop the resources of the countrv where there is an actual need for
this development, not for exploita#ion but for development purposes, that
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is all right. If you want railways, you must have them—just as we have
in the list of new lines & certain railway which is wanted to develop the
manganese ore industry. We have also the other class of line to which
my Honourable friend, Sir Campbell Rhodes, referred, namely, that which
is wanted for the development of the Vizagapatam Harbour. Now these
are lines which are absolutely justified, and the Government ought to spend
a8 much money as may be legitimately necessary for the development of
these lines. There may be other lines of this kind also. In my own
native district of Sylhet I find there is going to be a new line from Karimganj
to the Bangni Vallev. Now that also, from actual circumstances we know
is justified because it will open up & tract of country which needs good
roads for the carriage of an already existing industry, namely, the new tea
industry in the valley. These are actual justifications for these lines.
There may be other lines also. I do not want to enter into details of new
construction but what I want to insist upon is this, that no new railways
shall be built except where there is actually & demand in the new and
increasing trade of the locality concerned. Where there is no such demand,
mew lines ought not to be undertaken.

Now with regard to the other items. I am glad, I am thankful, for
the sympathetic manner in which Sir Charles Innes spesks of Indianization.
I am thankful, Sir, when he says that Indisns must have & chance. Give
him a chance. Give him a ¢hance, this is what 1 want, but what 1 find
here is this, and this is rather suspicious. Now looking into the figures,
what do we find? In the firsé place, the classification is rather curious. I
find in Annexure A in the Explanatory Memorandum that these railway
officials are divided into four classes: Europeuns, Apglo-Indians, Muslims
and non-Muslims—men, women and clergymen, Sir! (The Honourable
Sir Basil Blackett: ‘‘ Who are the clergymen? ') Why, 8ir, do you
divide Muslims from non-Muslims? We already sufler from division, but
why do you seek to drive a wedge between one Indian community
and another, and divide us in & matter like this? So far as
the railway service is concerned, there ought to be no divigion as between
one Indian and another. In other services also there ought not to be any
such division. 1f there is any division insisted upon by any particular
community, it may have it, we may be left to fight it out amongst our-
selves, but why should Government, why should & Department of the
Government, try to create this feeling that there are some Muslims and
non-Muslims hankering for the loaves and fishes of Sir Charles Innes's
Department? Now looking into the figures, what do we find? In the
Agency Department, the Europeans I find have an addition of 38, from
1928-24; Anglo-Indians, an addition of 8, and then Muslims and non-
‘Muslims together, an addition of 18. 83, 8 and 138—this is the ratio of
increase in the Indianization with regard to the highest Department of the
Railway, the Agency Department. Coming next to the Engineering
Department, there is no increase, it is all decrease. I think it scems that
with the extension of Railways, we want less engineers! There is a
decrease of 1 in the European, 5 in the Anglo-Indian, and 19 among Indians,
Muslims and non-Muslims, Now coming to the Traffic Department there
is @ decrease of 10 Europeans and 8 Anglo-Indians and an addition of
Muslims and non-Muslims combined of 2. Coming to the Locomotive and
Carriage and Wagon Department, there is a decrease of 22 in the European
branch, an addition of 2 in the Anglo-Indian and an addition of 5 in the
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Muslim and non-Muslim combined. In the Stores Department an addition
P of 6 in the European services and a decrease of 8 in the Anglo-
Indian and the Muslim and non-Muslim.' In the other depart-

wents there is an additioa of 14 in the Muslim and non-Muslim category,
and a decrease of 9 in the other two. In the total what do I find? There is

-8 decrease of 2 in the European services, there is a decrease of 6 in the Anglo-

Indian services, there is an addition of 80 in the Muslim and non-Muslim.
Is t._hls, Sir, a proper standard of Indianization? I do not want to raise any
racial or communal question here. I accept the Anglo-Indian as an Indian
in regard to these matters. India is his home, India is the place, the
«<only place, Which he can look up to as his own—and as the place where
he has to spend his life nnd whatever savings he might have. And both
Anglo-Indians and Indians have a common complaint against the appropria-
tion of practically the entire gervice under the railway administration by
Europeans, and 1 think instead of making a complaint of the appropriation
of a large number of these posts by the Anglo-Indians, we ought to combine
and join the Anglo-Indians in our protest against the FEuropeanization and

the continued attempt to keep the railway service in the hands of the
Europesans. .

Now, Sir, T have one word to say with regard to the schools and the
training which is wanted. I find mention is made in this Memorandum and
in Sir Charles Innes’s speech, or rather in the statement made in the other
place by the Honourable Mr. Hindley, that they are going to open some
‘Schools and n Central School at Chandausi. Now, I want something more
than these schools. In the Chandausi school, we are told, an attempt will
be made to train up those who arc already in the railway service. But
what we ask is, why should not our voung men brought up in our univer-
sities and colleges be provided with proper training in the various mecha-
nical and engincering departments in your workshops? We have hardly
got & descent number of engineering colleges in this country. The Bengal
Engincering College is practically decadent, and we have got an engineer-
ing college at, Roorkee, and a few engineering colleges herc and there. But
we want more technical colleges. Our people are craving for manusl
instruction and technical eduecation, but vou cannot get technical education
and manual training outside real workshops. And where can you have
workshops? The workshops that are controlled by the Government are
mostly in these railways, and I ask the Honoursble the Railway Member
to see to it, if he eannot make provision for the education and training not
only of the men who are likely to enter the railway service but of those
who are likely to seek employment elsewhere also in mechanical engincer-
ing and electrical engineering and other branches of these technical works in
the railway workshops. I hope, Sir, the Honourable the Railway Member
will consider this humble suggestion of mine.

Finally, Sir, T come to ¢he Railway Advisory Committee. Now, we
know, Sir, how these Railway Advisory Cemmittees are formed. It has
been the tradition with the Government of India that if you want to form
any Committée, whether it be a Committee to vigit the jails or for some
other purpose, you look up the New Year's Honours List, you look up the
Visitors’ List in the Government House and then pick out your men. This
is not the way to select the right kind of men for your Committees. If you
want real, helpful -Railway Advisory Committees vou ought to choose
members from among the daily passengers in the different railways, you
ought to select members from among men who have an intimate knowledge
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of the traffic and the difficulties of the people who travel by these railways.
But you do not do it. I hope the Honourable the Railway Member wilF
see to it that in the selection of members for the Railway Advisory Board
osre is taken in the future to have men who have actusl experience of these
:ihin{;s and who have some influence over the travelling public in the
ocality. :

Then, Sir, a word about the passenger traffic. Enough has been said
with regard to the improvement of the comforts and conveniences of
third class railway passenger. I am glad and thankful to thé Honourable
Sir Charles Innes for the small mercies which he promises in regard to
this matter.. He has promised to give us 30 lakhs, I think, for improving
the amenities of third class passengers, for the arrangements of water
supply, waiting sheds, Indian refreshment rooms and so on. I hope he
will consider the desirability of attaching Indisn refreshment cars to long
distance trains just as they have the Furopean refreshment saloons. I
mentioned on another occasion on the floor of this House that there are
Indian refreshment cars in the Jodhpur-Bikaner Railway; so similarly why
should wo not have compartments set apart or a carriage set apart for
catering to Indian passengers in our long distance trains?

Lastly, Sir, I come to the question af the railway employees. It has
been said that it is the ideal of the railway administration to run the rail-
ways on commercial Fnes, and as my friend Mr. Joshi has pointed out,
the wisest managing director of any concern is he who not only looks to
bis profit but more than to his own profit and the dividend to his share-
holders, who leoks to the comforts and contentment of the workmen who
bring him his profits, and it is the duty of the railway administration to
look to the comforts ani the contentment of the large body of railway
workers and railway. labourers all over India. We are caming gradually
to the point which has already been reached by other countries in the
matter of labour organizations, and “n the interests of the railway adminis-
tration, as an employer of labour, perhapa the largest employer of labour
in this country, it is neccssary that before the railways transfer their pro
fits to their capital account, they should spend as much as is necessary
to secure the comforts and contentment of their own workmen. 1f this
12 done, T think we ghall be able to eongratnlate oursclves and congratulate
the Honourable the Railway Member, whether the Honourable Sir Charles
Innes ocontinues in h's place next year or nqt,—we hope he will not—
hecause rumours are rife that he is. going to a higher place. But whatever
that may be, we hope the next time he presents his Budget to us, he will
tell us in Lis statement that not only has he been watchful of the enmforts
and conveniences of the nassengers, not only has he been sympathetic ‘o
thnse who want Indianizalion of the railwayv services, but above all, he has
buen sympathetic and more than sympathetic, he has been just, to his
own labourers and workmén.

1 .

Mr, N. C. Kelkar (Bombay Central Division : Non-Muhammadan Rural) :
Sir, mumerous congratulations have been bestowed upon the Honourable:
the Railway Member, and perhaps he has deserved them, and I do nnt
grudge them to him. His speech contained eolqgsal financial fimwres such
as would strike the imagination of an ordinary man, and from that point of
view perhaps his ‘speech has been an’epic-making speech. But whether
it is sn epic-making speech or not, it is certainly an epoch-making speech:
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nud for this resson. It has been a plain business-like statement and yet
he has the honour of introducing into the administration of this country a
new epoch, that is to say, a period which begins with entirely new condi-
tions for one department of administration. That is,” he has made this
House responsible for quite a new starting point of arrangement. But how
far is this really s new arrangement? That is the question. And my
answer to that is that, in my opinion, we are certainly out of the tunnel
but not yet qut of the wood. What has certainly been accomplished is
that the Finance Member on the one hand and the Railway Member on
the other hand are perhaps quite as against each other; their interlocking
has been broken. The Finance Member can no longer characterise the
Railway Member as a high gambler in Railway finance, and on the other
hand the Railway Member cannot blame the Finance Member for putting
ar excessive control upon him and checking his extensive ambitions. But
in all this what has the rate-payer gained so far? That is, in my opinion,
the real question. And thoug{l the Finance Member and the Railway
“fember have been released from each other's bondage. T think relief yer
remains to come to the rate-payer in a largs measure. Anyway, it seems
that we have reached a definite stege, an advanced stage, in the evolu-
tion of the Railway Department, and yet, as one doctrine of evolution has
it, even this latest stage of development contains vestiges of all the ante-
cedent stages of development through which this department hes passed
The Railway Member has said that he resembles the chairman of a diree-
torate of shareholders. It is an unmixed metaphgr but ite merits are
mixed. 1t is a happy metaphor but it raises unhappy associations so far
ns 1 am concerned. I see in him the parallel of a chairman of a diree-
iorate of a joint stock company, the like of which we have seen in plenty
in Bombay and other places recently. I dare say that the Railway Mem
ber cannot, as representing Government, dare to face this House and give
s satisfactory or creditable account of the stewardship of the Railway
Department if we take all the years of the Railway Department’s life to-
gether. So far as the Railway Member himself is concerned, he is no
doubt the chairman of the ctorate, but he differs from an ordinary
Chairman in many ways. He is not electcd. He is appointed by Govern-
ment. He enjqys a non-votable salary and a non-votable pension. Even
if his Railway Company goes to rack and ruin no body can sue him jn a
railway court, much less can he:be impeached for his maladministration
m a eriminal tribunal. The question really is, during the stewardship of
the Government, as being responsible for the administration of the Rail-
ways, has the Indian tax-payer, who is really the ultimate shareholder in
this company, got any satisfactory return for the money that has been put
into this business? On that matter I think I can justly claim that the
shareholder has been kept out of a reasonable or even a fair dividend for
the last nearly fifty years. Railways have only recently begun to pay.
And in this matter I will quote the testimony of a previous Finanee
Member himself—I mean Bir William Meyer. He said:

”" i ir Dinshaw Wacha's metaphor and the people of
ladiaogu ti‘:l::::{&:;n%nlfﬁ?mﬁ? guu have got the faot thnf the shn.reholserpwmt
without any dividends for a long time, because, as Sir Dinshaw has aptly reminded
the Council, it was not until after many years that the Railways began to pay, and the
shareholders may quite reuomblf' claim_that they should have some reward for their
past abstinence. Also as shareholders might claim in an ordinary business, they might
say ‘It is all very well for you to put part of the profit into improving the business,
but you must apply part of it in giving us dividends.’ If the Railway Budget is mot
to be disturbed for the needs of the General Buc:g:;, why should the Railways mot
make a fized snnual contribution to the national exchequer on a scale to be determined

say every five years!” .
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A beginning has no doubt been made in this direction; but I am one of
those who think that we are not going as far as we may in that respect:
Also, I will here quote the testimony of a writer who perhaps may be
eondemned by some of our friends here as an erudite professor. We have
seen that those of us who are uninformed of course are no good because we
are uninforined, and some other critics who are well-informed are of course
no good because thev are erudite professors. Pernaps only the experts
may reign und rule in' this House. This writer says:

‘ There are critici of thie Railway Finance in India, who hold that before the
Railways in India could be considered on commercial principles to be a paying concern,
they must make good all the losses, which the State has incurred in the past, when
railway receipts did not suffice to meet even the working expenses, or the interest on
the Railways. At this rate,—which is by no means unreasonable from our point of
view,~—even the interest charge is not and cannot bo met from the so-called railway
surplus of profits of to-day, let alone a proper depreciation fund making up arrears of
pust depreciation provision. ‘But even if we drop the question of compound interest
on the losses incurred by the State for makin th the sides of this wasteful asset
meet in the past; even if we take no account of the mere capital value of these losses,
the problem of railway finance still will remain :—Whether the demand of the State
from the Railway profits is fairly calculated, when the calculation is based only on
the present carnings after periunctory provision has been made for a depreciation
reserve. The only way to make a sound financial provision -for the working of the
Indian Railways 1s to cry halt to the programmes for further construction, until all
the wastage has been made good from the surplus revenues, until all the expansion and
developments on the existing lines have been effected from the current profits."”

We know that the Retrenchment Committee has severely criticised the
Railway Administration, and we also know that the recommendations of
the Retrenchment Committee have not been properly carried out. To one
instance of the ecriticism of the Retrenchment Committee I would refer
here, only to show how far the Railway Board has been worthy of its
hire. The Retrenchment Commititee mentions one instance in which the
Agent or the Traffic Manager of a Compangsays that repairs and renewals
upon his particular Railway are not needed for the next 15 or 20 years
and yet the Railway Board insists that these repairs must be done imme-
diately. If that be the fact, then it obviously shows in what spirit the
Railway Board works in the Railway Administration. Well, it has been
claimed that Railways have now begun to be profitable but, as has been
amply pointed out by previous speakers in this House, it is the increased
rates and fares which are really responsible for the smail profits that we are
beginning to receive from the Railways. '

. Our Railways, again, are still working, and the Railway Board is still
working, in a porfectly unswadeshi spirit. The other day 1 read an extract
from ‘a lecture given by a European to the Assembly some 8 or 4 years
ago in which the lecturer practically censured the Assembly for over-
Jooking the fact that ordinary wood for the use of railways, coaches and
carriages, was being imported from Australia and other colonies, whereas
really in Indis we have an ample variety of all kinds of wood for immediate
use.

Then, again, the Railway Administration is working in s racial spirit,
It has been said that the Anglo-Indian community have got a kind of
special ingtinct or aptitude for service in the Railways. I do not know

whether the Railway Board or the railway companies have gone  into
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biological researches in the matter, and I do not know on what side they

have found that instinct or aptitude, whether on the paternal or on the
maternal side. '

_ It has been said that in America and other countries they do not exer-
«ise 80 much control over the Railways as we seek to do here. That is per-
haps because their railways are run by private railway companies. But this
much we do know about the difference betw®n America and India; and it
is this, that the railway rates are so cheap in America that it is said that
with one day’'s wage an American labourer can travel about 8 times as far
a8 an Indian labourer can with his one day's wage. Of course there are
complaints even in America about the mismanagement of railways, and
perhaps that sort of complaint you may find all the world over. I was just
reading the life of Mr. Ford, the great motor car maker, and there he says
in his Chapter on the Railroads: '

“ The public is dissatisfied because both the passenger and freight rates are too
high. The railroad employees are dissatisfied because they say their wages are too low
ond their hours too long. The owners of the railways are dissatisfied because it is
claimed that no adequate return is realized upon the money invested.’'”

Now, I quite admit that nothing can be perfect in this world; and even in
America railway administration is not as successful as it may be. But,
a8 I have pointed out just now, there is this difference between railway
administration in America and railway administration in India that a
labourer can travel about 8 times as far with one day's wage in America
as an Indian labourer can with his one day’s wage in India. That is ample
proof that whatever mismanagement of American railways in other respects
there may be, they are certainly better managed than the Indian railways
at least in one respect.

Much is made about the control which we seek in this Assembly to
impose upon the Railway Administration, and reference has already been
made to the latest Royal Commission Report upon the New South Wales
Railways. But sufficient attention has not been paid to one passage though
it has already been read, namely: )

“ They (i.e., the Railways) should be free from the influence of either party, and
when once the Chief Commissioner is appointed, he should be trusted to carry on his
duties to the best of his ability and in his own way, subjeot "'—(mark these worda)

‘“‘ golely to the limitation of his powers in regard to rates and fares, stafi and other
matters of defined state p.olicy.”

Does the control that we seek to enforce upon the Railway Administra-
tion in this House really go to any extent beyond these exceptions which
have been already made in that report? Do we ever go beyond inquiring
into the powers of the Railway Commissioners in*regard to rates, in regard
to fares, in regard to staff and qfher matters? That will at once show
that though the report has been quoted in favour of proving that railway
administration should as far as possible be free from the control of political
parties—and I quite appreciate that idea that railway adn_;iniatmtion should
be as far as possible free from too much control by political parties—still
1 contend that we have jmst now touched oply the fnn.ge; of tpe control that
we may legitimately exercise upon the Railway Administration. We have
yat to go & long way in enforcing our control. Mr. Bim has slready taken

52
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the opportunity to give us a warning that if we exercise more control over
the Railway Administration, then the Railway Board will not be respon-
sible for running the railways on an economic basis. Here is what he

Bays:

1 should like to repeat that warning that if any such policy as is proposed in this
Resolution ""—(this refers to the dscussion on the Kailway Resolution the other day)—
*“is ever adopted, State management is bound to fail and if it does fail, the failure
will be not because the management was carried on in the name of the Btate but

because your managers were not allowed to manage.” -

Now, I make a present of a return warning to Mr. Sim 4hat, whatever he
may say about the improper nature of the control exercised by us upon
the Railway Administration, we are not to be lightly put off like that. We
shall continue to enforce all the reasonable control that we can possibly
commund in this House over the Railway Administration, and yet hold
the administration responsible if the Btate management goes wrong. I
give him that warning in all seriousness. It may be said that here in this
House we are not experts, and therefore we are not entitled to criticise
the Railway Administration. But I say in return that it is a wrong notion
to expect that there could be many experts in this House consisting of
representatives of different constituencies in the country. You must take
the situation as you find it. We are, of course, non-experts but I also
think that if the world were full of experts, the world would not be worth
living in. We are here all men of common sense, representing certain
intereats, endowed with a reasonable average amount of intelligence to
understand things, and with the will to enforce our responsibilities upon
ourselves as well as the responsibilities of the officials upon them. It is
always the habit of the Railway Board and the Railway Administration to
whittle down every recommendation that is made in eriticism of their admi-
nistration and which goes against their will. We have seen however the
Retrenchment Committee’s recommendations have been whittled down,
and if people with expert knowledge criticise the administration, then, as
I just now said, they are run down in the phrase that they are merc erudite
professors and not acquainted with the practical details of administration.
But whether we are experts or whether we are not experts, whether we
are only men of common sense or of learning, I warn the Railway Board
that we shall never be lacking in the enforcement of the proper responsibi-
lities againgt them and while they must bear with us in ill-informed
eriticism on our part, they must submit to our well-informed eriticiam.

L ]

Mr. Kumar Sankar Ray (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Bir, management on commercial lines involves the
employment of cheap labour. Bo long as the administration is not
thoroughly Indianised that is not possible and no serious attempt seems to
be made in that direction. Commercial principles involve further the adop-
tion of the lowest possible profit and equickest possible handling of the
traffic. We have not yet got the Rates Tribunal, nor any appreciable
reduction of rates and passenger fares. Monopolist concerns such as
these must therefore be strictly controlled by the popular Legislature.

Then comes the questipn' of the provision of a depreciatien fund. Eem.’

too, we find no provision is made for the investment of the funds and mo

account is taken of the interest that can be realised on it.
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Much waste of time and money is further caused by the existence of
different gauge systems of railway lines in the country and no proper atten-
tion seems to be given to the gradusl establishment of a one gauge system
and insisting on a unitary system for all new constructions. Another defect
n the railway administration of the country is that it does not keep in
view the industrial regeneration of the country which is highly necessary
for the prosperity of the railway administration as well. The sole object
of the authorities seems up till now to have been confined to the draining
away of the agricultural and mineral wealth of the country to the different
ports of export and bringing in foreign goods up the country from there.
The scandalous way in which the coal traffic of the country is being
managed while other countries provide bounties for its transport is proof
positive of this policy.

Generally speaking, the interests of Bengal seem altogether to be neg-
lected in the present Budget as far as construction of new lines is concerned,
although our province has shown great improvement in the traffic. As
regards stores its purchase is based on no principles., Reckless purchases
are made and then amounts are written off to the extent of Rs. 18 crores
and you have to incur a further loss of Iis. 50 lakhs for striking off the
amount and for selling the stockd at a loss.

Lands acquired on both sides of the railway for purposes of earthwork
almost twice the area of what is actually occupied by the railway lines are
left uscless and waste as breeding ground for malaria. Commercial work-
ing involves also the necessity of having a satisfied staff. The higher staff
of the administration has the Lee Commission to look after them, but if you
ask for a commission for the lower staff that will bring in revolution in the
country. The heavy loss puid as compensation for goods lost by the rail-
ways indicates a rotten administration and it is high time that the lower
staff should be looked after more c.grefully.

Pandit Madan Mohan Malaviya (Allababad and Jhansi Divisions: Non-
Muhammadan Rural): *Sir, I regret I cannot join my Honourable friends
in congratulating the Honourable the Commerce Member on the Budget
which has been laid before the House. I join the Honourable the Com-
merce Member in saying that there should be a policy of railway develop-
ment pursued in this country. He said that it should be a bold policy. 1
should say it should be a sensible policy, but there should be a policy of
development of Railways. There are two aspects of the development of
railway policy which I should emphasise. One is the manufacture of more
railway material in this country and the second is a system for the employ-
ment of Indians in the higher grades of the railway service. On those two
points I do not think that the Budget presents a satisfactory aspect.

The development of the Railways has been largely hampered in the
past because of the mismanagement which characterised railway adminis-
tration in the earlier years. Of course, I do not hold either the Honourable
Sir Charles Innes or Mr. Sim or any member of the Railway Board res-
ponsible for it. I refer to it not with any pleasure but only to show that
't railway development has not reached the limit that it should have reached
by this time the fact is explained by the want of proper management in
the earlier days. The railway adminigtration has not been a success in
this country so far. That is a fact writ large upon the history of Railways
in India. Why has it been 80? I will not refer to the mismanagement

* Not corrected by the Honourable Member.
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which led to the establishment of railways that were obviously not profit-
able. But what happened in the past and the remote past might be ex-
cused if there was sufficient care bestowed on dealing with this question
even now. As an instance of not very well considered schemes of railway
management I think it will be difficult to name one worse than the Assam
Bengal Railway.. Rs. 18 and odd crores have been spent upon that Rail-
way and yet I understgnd it involves an annual loss of Rs. 40 lakhs or-
something like that. Even so, about a year ago about Rs. 87 lakhs were
provided for being spent upon that Railway. The Assam Bengal Railway
i8 not the only instance of a railway_that has not paid. My Honourable-
friend Mr. Rama Aiyangar referred to the other railways. Mr. Jamnadas.
Mehta has mentioned the few railways that have been paying. The result
of it all is that the people of this country have invested a very large sum
in the Railways and the Railways have not paid a proper return. Apart
from this mistake in the selection of railways and the starting of themn in
the initial stages,—the second and larger reason for the failure of these:
railways has been the absence of any provision in the arrangements of the
Government of India for manufacturing railway stores to the extent to-
which they could have been manufactured in this country. A Government
which has built up extensive lines of railways should have provided for the:
manufacture of railway material in this country to a much larger extent
than it has done, and I submit that, while the Legislature has agreed to-
Rs. 30 crores being spent every year on the development of Railways, it
should be a wise policy even now to consider whether the Government
should not start another steel and iron works like the Tata Iron and Steel
.Works or whether they should not acquire those works and add to them -
sufficiently to be able to get all or most of the railway material so far as
they can from those works. I feel, Sir, that, in view of the immense loss-
to which the people of this country hawe been put in the matter of their
railways in the past, it is high time that this question was seriously taken
up and considered. Where you are spending Rs. 80 crores a year, 10 or
15 crores spent on another big iron and steel works will be a matter of
pure benefit to Government and to the people. I do not see any objection
to such a course being adopted. When the Government of India have
started this commercial business of railways it cannot be urged that Govern-
ment should not do whatever else is necessary in order to make that busi-
ness successful. It has been stated that the Railways should be run onm -
commercial lines. True, let them be run on commercial lines, but it
ghould be a part of the commercial business which Government do in
Railways that they should manufacture such of their railway material
here as is possible. i

The second reason for the failure of the Railways is the employment to
an enormous extent of non-Indians in the management of Railways. I do
not look at it from the point of view of differences of race. It is not a
racial question in the sense in which these words are used ordinarily. T
look at it from the purely economic point of view. Here you start rail-
ways in this country 7,000 miles gway from England. You have got raw
materials in this country out of which you can manufacture your railway
material. You do not bring out the men to work these railway materials
up here. You do not train up men in the country to work these rm-lﬂ:'ay
materials. On the other hand, for establishing your lines, for maintaining
them, for running them, you import from the highest engineer downwards
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to the station master in some cases, from outside. With the exception of
& small percentage mentioned in the Budget all your engineers are imported,
and this must entail a very heavy expenditure. The result of it is obvious.
The Railways are such an unprofitable concern, because you have worked
them on wrong lines. The expenditure which the Railways have involved
has been always very heavy. In the Report of the Inchecape Committee it
was shown that the working expenses of Railways have increased from
2085 crores in 1913-14 to 67'99 crores which was budgeted for 1922-23.
Last year the expenses amounted to 6825 crores and this year you are
budgeting for 65° 79 crores, that is to say, 24 crores more than was budgeted
last vear. In this increase we find that the carriage and wagon expenses
were exceptionally high, namely, 235 per cent. over the actuals of 1918-14.
Taking the cost of maintenance and renewals of permanent way per mile
of single track the expenses in 1922-23 showed large variations on the
different railways. For instance, the cost of the Bengal Nagpur Railway was
Rs. 1,588, while on the Great Indian Deninsula Railway it was Rs. 4,857.
The variations in the cost for similar work on the different railways arc
very marked. They may to some extent be due to the amount of renewal
work but surely the cost should not vary so much as the figures in the
Incheape Committee’'s Report show. The Inchcape Committee themselves
remarked that ‘‘ the figures call for investigation and we are not satisfied
that the present scale of expenditure is essential to the efficient and safe
working of the line.'’ As in the case of engineering expenses, we find similar
variations in the average cost of repairs and renewalsg to locomotives and in
the average cost for repairs and renewals per vehicle stock. The cost per
locomotive in 1922-23 was Rs. 5,620 on the Bengal Nagpur Railway,
Rs. 8,686 on the North Western Railway, 1s. 9,854 on the Great Indian
Peninsula Railway. The cost per vehicle in the same year was Rs. 227
on the East Indian Railway, Rs. 474 on the North Western Railway and
Rs. 591 on the Bombay, Baroda and Central India Railway. These' varia-
tions call for & searching imvestigation. In the Traffic Department the
staff employed on many railways has increased to a much greater extent
than is justified by the additional traffic now carried. The Retrenchment
Committee were of opinion that the retention of a large surplus staff inevit-
ably lowers efficiency and that the staff ought to be reduced to the level
necescary to meet current requirements. Government publish no details
of the cost of the subordinate staff or of the workmen. Yet it can he shown
that the number of superior officers in all departments of the State Railway
worked both by the companies and by the SBfate has been unnecessarily
increased during recent years, and calls for a special reduction both in the
number of officers and in their salaries. The Railway Board's Administra-
tion Report for 1920-21 showed that of the total working expenses of the
Btate Railways amonnting to 6020 crores, Rs. 26'68 crores or
44-45 per cent. were on railway staff. This indeed was a high percentage.
Comparing the ligt of superior officers of the 11 principal railways for the
year 1912 with that for 1922 there is an increase of 24 per cent. in the
number and 65 per cent. in their salaries. In paragraph 7, page 31, of
the same Administration Report the Railway Board admitted that the
claims of better paid officers were less urgent, vet large increases to the
salaries of all officers were sllowed from 1919 even hevond the recom-
mendations of the Public Services Commission of 1914. The total expenses
on the whole staff were nearly doubled since 1913-14. The need for
increasing the number of superior officers has not been explained. It is
not justified by the small increase in the open mileage which was ten per
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cent. only. The figures for 1922-28 as compaved with the figures for
1912 are as follows:

1922—Total number of officers et 1,959
1912—Total number of officers 1,578
" Ra.
1922—Total amount of salaries per month ... 20,41,636
1912—Totul amount of salaries per month .. 12,26,118
1922—Average salary 1,078
1912—Average salary 777
Peroentage of increases:
Number of officers ... ... 24 per cent.
Amount of salaries ... ... 05 per cent.

881 officers were added to the number employed in 1912. The
Retrenchment Committee recommended reduction of a crore and
a half for «the extra staff that had been employed. I understand
the Great Indian Peninsula Railway carried out some reduction of staff to
the extent of 40 lakhs but I do not know if it has been carried out on any
other line. From 1924 the salaries and allowances of higher officers have
been further increased under the recommendations of the Lee Commission.
These increases to high officials stand in the way of allowing due salaries
and wages to the subordinate staff and workmen under the excuse that the
operative ratio would go up. The increases in the rates and fares charged
to the public are directly due to the excessive ratio of working expenses.
It is not explained how this increase was necessary. But on some lines
the increase is more noticeable than on others, especially in the Assam
Bengal Railway, which is not paying, which shows a deficit of 40 lakhs;
and it seems that the percentage of working expenses and the pay of the
superior officers on that line was higher than many of the Indian railways.
The result therefore is that the working expenses are so high “that they
cannot earn sufficient profits. There 18 also great variation in the percen-
tages of profits on several railways. The percentages of profits on broad
gauge railways in 1921-22 wes as under:

1'19 per cent. on State lines worked by the State, 8'58 per
cent. on State lines worked by companies, 12'81 per cent. on
branch lines of companies under guarantee terms worked by the
main line, 6:00 per cent. on branch lines under rebate terms worked
by the main line, 12-87 per cent. on company lines subsidised by the
Government of India, 6-62 per cent. on Indian State lines worked by the
main lines. Similar'y, the percentages of profits on the metre gauge lines
were 2:00 per cent. on State lines worked by the Btate, 4:85 per cent. om
State lines worked by companies, 10°43 per cent. on branch lines of com-
panies under rebate terms worked by the main line, 859 per cent. on com-
panies lines subsidised by the Government of India, 791 per cent. on dis-
trict board lines, 11'22 per cent. on companies lines guraranteed by
Indinn States.

While the percentages of profits on the Stabe lines were 1'19, 2.00,
353 and 4'85 the profits on the other lines were 6:00 to J2:'81 per oent.
Why the State lines are so unprofitable is a queation_ which requires inves-
liga;i.ion. The low percentages c'early point to the high capitsl outlay and
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also to high working expenses. While the capital cost of the State Rail-
ways has already gone up to an unprofitable extent the railway administra-
tions are piling up the capitaul expenditure on the same lines under the
convenient name of rehabilitation and improvement of open lines. The
large demand for this expenditure has sprung up only during the recent
years. Before the war there was no desrth of funds. Railways were
getting as much as they wunted under the recommendations of the Mackay
Committee of 1908. Yet it is not clear how the Railways have fallen
so much behind in this work as to require such large funds for this work
now. The normal percentage of working expenses to gross receipts of
Railways has been generally accepted at less than 50 per cent. ln the
contracts made between the years 1890 and 1917 by the Government of
India for the working of the branch lines belonging to minor companies,
by the main lines worked either by Government or by guaranteed com-
panies, the maximum charge for working expenses was fixed at 44'45 or
50 per cent. of the gross receipts. Between the y®ars 1891 to 1895 tha
average operative ratio of all Indian railways was 46 per cent. In 1912
ib rose to 48:92 per cent. In 1920-21 it jumped up to 65'54 per cent-
while some of the main lines showed as high as 75 per cent. Taking
50 per cent. as the normal ratio, it may be reasonably asked that the ex-
penditure on those lines which incur higher percentages should be investi-
gated and subjected to the strictest scrutiny. The present percentage of
65 per cent. is certainly very high. It should be brought down to 52 per
cent. if not 50 per cent. and if it is so brought down there will be a great
deal of relief given to the Indian tax-payer. There is an insatiable demand
from officials in charge of State Railways for inordinate grants for railway
expenditure, If the Government of India suggest that, because they did
not spend all that was provided for last year therefore they should limit
their demand for next year, they are not content. The tendency for such
demands was shown before the Acworth Committee in 1920-21 and the
convenient phrase of ‘* works of rehabilitation '’ has been coined to justify
these demands. Before the year 1919 there was no such demand and
before the yenr 1914-15 there was no restriction in the railway expenditure
on the ground of shortage of funds. Some of the responsible witnesses
guve the figures of actual expenditure on betterments and assured the
Acworth Committee that under the recommendations of the Mackay Com-
mittee of 1908 the (Government was providing sufficient money for the
wants of the open lines before the war. Capita! expenditurc should be
carefully serutinized with due regard to final results and economical
working of the Railways. I hope the Rnilway Board are giving sufficient
attention to this matter. While we should be anxious to promote railway
development to a reasonable extent and under healthy conditions I am
certain that the Rai'way Board understand that it is their duty to the
tax-payer that no scheme should be sanctioned, as many of them were
sanctioned in the past, unless there is a clear probabi'ity that benefit is
likely to accrue from those schemes. But it is high time that the salaries
of higher officials should be reduced because, unless this is done, it is not
likely that tho working expenses will go down. It is very we'l known that
the salaries paid to higher officers in the Railway Departments are very
high. It is said some times that in England the salaries are even higher.
But the average income in England is 20 times as much as it is in India.
The better comparison will be to compare what salaries are paid to similar
officials in Japan. A friend of mine has kind'y sent me a statement show-
ing the salaries given in Japan which it will be interesting to mention here.

-
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He says that in India in 1928 the actual monthly salaries, not the maxi-
mum, of the highest officials were: :
Ra, In Japan.

Management Dept. . . . . . 8,000 to 4,000 1,000
Way aod Works . . . . 2,400 to 8,000 650
Transportation . . . . . 2,250 to 2,750 660
Rolling Stock ' . . . . A 2,000 650
Trafic . . . . . .. 2,500 850

The scale of maximum salaries in Japan, converting the Japanese yem
at Rs. 1-8-0, is as follows:

Rs. per month,
Miunister for Railways . . . . . . . 1,000
Yice-Minister and Mmgineer-in-Chief .- . . . . . 812}
Director, Central Administration . . . . . . 66U
Councillors . . . . . . . . . 660
‘Divisional Superintendents . . - . . . 850
Engineors . . . . . . . . . . 750
Privato Secretaries . . . . . . . . 568y
Junifor Becretaries . . . . . . . . . 5134
Amistavt Engineers . . . . . . . . 240

Now it we adopted scales of salaries like those, they will suit the conditions
in India, but they cannot be adopted unless sufficient training is imparted
to Indians to qua’ify them for both mechanical engineering and the traffic
department. Yor that purpose the arrangements which have been men-
tioned, though they are welcome so far as they go, do not seem to be
sufficient, and I hope that better arrangements will be made and provided
for. It is not right that the Government should continue to import such
a large number of experts from outside and pay them huge salaries and
thereby burden the tax-payer of India.

Now, Bir, when this is the state of things with regard to expenditure
and materials it is not surprising that the Indian Railwaye have not been
u paying concern. We sre to-day talking of the surplus of 1125 crores.
I am sorry that it can be called a surplus in the Budget, as the phrase is
used. It is not really a surplus. We all know that in 1922 the rates
were increcased and the rates and the fares together brought an additional
income of 124 crores. With this 1125 crores which is' being shown as &
surplus this year, we are still nearly 1'25 crores below that standard. If
12} crores had been raised and if those 12} crores were applied to wiping
off the extra taxation that was put upon the travelling public, then only
could we think of talking of a surplus. I do not think that anybody
will dispute that while that increase in rates and fares by which the
additional income was secured remains to be wiped off, it ean correctly be
gaid that there is & surplus in the railway income.

That brings me to the question of the application of this surplus. It
seems to me that the Government are hound in the face of that increase in
1922 to apply this surplus to wiping off this additional increase in rates and
fares. I cannot understand with what reason, with what justification, this
surplus can be applied to other purposes while these rates and fares
continue to be what they are. So far as the' arrangement made last
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September is concerned, I welcome it; so far as the new proposal has
been introduced 1 welcome the opportunity for a better discussion of the
Budget; I welcome the presentation of the Budget in the very clear form
in which it has been presented. The Honourable the LRailway Member
and the Honourable Mr, Sim and all those who have worked with him are
fully entitled to our gratitude for the manner in which the demands have.
been presented and papers submitted to the Assembly. But while I fully
sppreciate and feel grateful for the arrangements made in presenting the
. railway demands and the Railway Budget, I am not satisfied that the
creation of the railway reserve has been quite the right thing. I feel.
Sir, that with ull the other advantages being secured, the question of
whether this reserve should be built up until this additional taxation has.
been removed is a doubtful one. Secondly, even accepting that arrange-
ment as inviolable for five years, which I do, I submit that the question
that is still left to be considered by the Government and the Assembly
is, what use should be made of this reserve? If this reser¥e is to be used,
if that surplue is to be used as it is proposed to be used, I gubmit the
arrangement srrived at will be a very objectionable arrangement. .  But
if that arrangement had not been arrived at ordinarily the amount should
have been used for wiping off the additional taxation. I do not see -
why this should not be done even now. It is proposed to contribute 6.
crores and odd to the gencral revenues, and it is proposed to get a reserve
of 4 crores and more. Pcreonally speaking, Sir, I submit that it is due to.
the travelling public that the whole of this amount should be used in the
first instance for reducing the fares that were increased in 1922. - That
will cost, 1 understand, about 2 crores of rupees. Even the question of
rates might be held back so far as an increuse of rates is concerned.” There
might be a Tiutes Tribunal appointed to consider the matter and report
what should be done. But the first charge upon the surplus should be
an amount which will be necessary to reduce the fares which were
increased in 1920-22. That also brings us to the question of how the.
future management of the Railways should be carried on. T am glad that
in discussing the matter the Honourable the Railway Member has pointed
out the reasong why the passenger fares of the fifst and second class were
reduced. He has slso stated the reason why the Railway Board have not
thought it fit to reduce rates in the case of third class passengers. He says:

““ It will be seen that there was progressive increase both in passengers and earning,’”

that is, in the case of third class passengers.

* . The annual rate of increase is perhaps slower than it was before the

war, and it m'ight, be argued that the reduction in fares would pay us by the increase of
passengers it would bring us. But in the first place we should be taking risks. If
there were no increase of passenger traffic, even a reduction of § & pie per mile in

third class fares would cost us 44 crores a year.”

I do not. think, Sir, that there is any reason to apprehend
5 hat the numbers of travellers will not go up.  At-

EM. yention has already been drawn to the fact that
third olass passengers have only a Hobson’s choice in travelling.
First class passengers if they cannot get first class accommodation, can
travel second class; second class passengers can travel intermediate;
intermediate class passengers can travel intermediate or even third class,
but the third class passenger has no other recourse but to travel by third

class when he is compelled to do 8o, and that being so, the Government
L]
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are taking a very unfair advantage of his helplessness by keeping up the
fare in this case as it was increased in 1922, Of course the Government
can do 8o, the Railway Board can do so, and this Assembly may support
the Government, or even if the Assembly do not support the Government,
Government might still do so, but 1 submit with great respect to everyone
concerned that it is an unfair advantage which is being taken of the help-
less condition of the third class pussenger, and that the keeping up of
these fares cannot be justified on any ground of reason or justice. 1f this
view commends itself to the Railway Board and the Members of Government
and to the Assembly, I hope that out of the surplus there will be & deduc-
tion made to reduce the third class fares; and if that is done, Sir, then it
will be time to congratulate the House and the country upon the Railway
Budget. As for the other portion of the surplus revenue which has been
contributed to the general revenues, on that question I submit that it
is no satisfactory state of things that while the Railways should pay so
much in order to contribute to the general revenues, if we wipe out this
123 crores, it will be seen that the Railwavs are not yet a paying concern,
that there will be little profit left to think of a surplus, and that therefore
the railway administration will not appear to any advantage; but whatever
that may be, I submit that this policy of earning surplus profits by keeping
up the burden on third classs passengers is a vcry objectionable one and
requires revision. And I hope it will be 80 revised.

The Honourable 8ir Charles Innes (Member for Commerce and Rail-
ways): Sir, this debate to-day has covered so many topics that I am
quite sure the House will not expect me to deal with each and every point
raised, more particularly because very many of the questions which have
been raised in to-day's discussion are covered by motions on the paper for
reductions. I think the House will agree with me that these questions
had very much better be left over for discussion till the connected motions
come up. Then we shall be able to discuss these quesiions individually, and
not merely as part of a general discussion. I need only refer to such
questions as the Rates Tribunal for instance. There is a definite motion
on the paper for a reduction by Rs. 100 of a certain grant in order to raise
the whole question of a Rates Tribunal. 8ir Purshotamdas Thakurdas
discussed this matter in his speech to-day, and I think he will agree
with me that it would be very much better to leave that question over
until Mr. Ramachandra Rao's motion comes up. May I take thia oppor-
tunity of thanking Honourable Members for the consideration they have
shown in putting down these motions for reduction. I am bound to
admit that I think that they are somewhat numerous. Up to vesterday
T had 68 of them; T have just been told that 200 more have come in.
Most of the 88 which I saw yesterday have a little note to show what point
the Honourable Member desires to raise, and T am pgrateful to Honour-
able Members for responding to the appeal which I made in that matter.

Now I propose very briefly to refer to some of the more important
Guostions raised by Honourable Members during the course of to-dav’s
Aehate: and T should first like to refer to what Sir Purshotamdas Thakurdas
snd others have said about my remark in my speech introducing the Budget
that I proposed to make the sort of speech that the Chairm'an of & Board
of Directors would make to his shareholders at the annual meeting. I
must confess that I am rather surprised at the amount of interest that
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that somewhat harmless remark has aroused. Almost every speaker has
referred to it. I should like to assure the House that I quite realize the
difference between myself and the Chairman of a Board of Directors. But
1 would ask them to note the fact that I merely said that that was the
ideal at which 1 hoped we would eventually arrive. Sir Purshotamdas
Thakurdas suggested that this House was rather in the position of a Board
of Directors than of a meeting of shareholders. Well, 8ir, I am not a
director in any Company in India nor am I a shareholder in any company
in India, and I have never been to a shareholders’ meeting in my life, but
1 do read with great interest the proceedings of company meetings in
different parte of India and particularly I may say in Bombay. It seems
tc me that usually one finds in these mesetings that the directors are very
much in favour of a conservative policy in regard to dividends whereas
the shareholders seem naturally to take a different view and to be always
demanding greater dividends than the directors are v‘villin,%l to put up.
Now looking at the matter from that point of view I think that this debate
shows that I was right in referring to this debate as a meeting of share-
holders, for a great many Honourable Members have asked for a greater
dividend than we in the Railway Board think it wise to offer. Sir
Purshotamdas Thakurdas himself referred to the necessity of keeping the
shareholders quiet. Well, Sir, I aml inclineltil to tl?ink ;clhathﬁgny Co:_n;

anies have found it a disastrous policy to keep their sharehglders quie
Ey giving them dividends which the ﬁj;lancial condition of the company
did not really justify. And, Sir, have we paid our shareholders &0
bad a dividend this year? I would ask the House to remember that not
only are we paying our interest charges amounting to over 20 crores of rupees
but we are paying to general revenues in the country no less than 685
lakhs of rupees—a gross contribution of 685 lakhs of rupees—, and it
seems to me that that is for the first year of working of this new system
a very good dividend. It has been suggested that we should go further,
that we should dissivate the small reserve, the nuc]elfs of a reserve, that
we are just beginning tq build up, by reducing the third class fares. The
Honourable Pandit Madan l\zfa:vl';:;aén2 Ms.l:;‘ily:. re{e:mdt‘to t.hg' mfiregsa g:
these fares in 1920, 1921 and 1 as itional taxation. ir, lo no
tL?nk the Honourable Pandit could have read his Acworth Committee’s
Report, for the increase in fares in 1921-22 was based on a definite recom-
mendation of the Acworth Committee, who pointed out that that increase
was long overdue. It is not taxation at all. The Railway Department
are in the position of selling certain services. Naw the cost of these ser-
vices has gone up. But why? If they have gone up, it is no goog’. s:}a;;u;q
that we are increasing taxation, thq.t. our increase of fares is ?1 utely
unjustifiable. The Honourable Pandit T th113k forgot that there had ba_en
the great war. Now let me give just one instance to :l"‘i’itd tha.It g:r 1:‘;
et i ot oy e It O e D s s
to have this instance in iny head because 1 quof : e s
resting of the Associated Chambers of Commerce in Calcutta. (Pan
Ea?iang Mohan Malaviya: ‘““What is the proportion of increase due fo
hl;he: salaries? ') At the Associated %hatmbers o:l mrgffea;; ﬁ;o ]r::;

reduce our long-distance co .

to T}awﬂltﬁ{n:? o;:ggit‘.it?mt give them the figures in the t-erms of pies per
g ilo: T thought the best way I could present those figures
msuntg g]::: trﬂleﬁ; the Mtgsl coal freights from Jharia ;:b ﬁrtaiin* ﬁpio:l?tq
was, i ibay, Ahme , I thin o8e
:hhon&;ﬁ:;zgo;e.&;hm%ﬂ&a;u?:;eﬁﬁ ugal freights to these selected
are t:oooal freights in 1019 and r* *he present time, and these freights
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ahowed an increase of 80 per cent. Moreover, those freights had been in
force, had remained unchanged frqm 1905 to 1919. Thus the fact is that
we are now charging 30 per cent. more than we were charging in 1905.
And I was able to ask the members of that body, the Associated Chambers
of Commerce, which includes many captains of industry in India, I was
sble to ask them whether they could get up and lay their handé on their
beart and say whether they sold their goods at prices only 30 per cent.
in excess of the prices of 1905, and they were silent. I am sure that
«veryone here would be silent if I asked them whether they could say that
they were selling their goods at prices only 30 per cent. in excess of those
in 1905? I brought out this point, becausc therc is a great deal of mis-
conception about high railway freights on coal becauso it is the most im-
portant article we are carrying on our Railways, and T was able to show
by figures that qur freights to those particular places were only 30 per
cent. in excess of what they were 19 years ago. The actual prices ut the pit's
amouth have risen by something like 150 per cent. Now we are the largest
wsers of coal in India. We use in the Railways something like six million
tons of coal a year, and in spite of the immense increase in the price of
coal, we have been able to keep our incresse down to 30 per cent. in coal
ireights, and I believe it is the same in most of our railway freight rates.
I believe the average increase in our freights is about 25 per cent. and the
average increase in third class passenger fares is about e third, and yet
everybody must admit that our running costs—whether on the things we
import, or on the things we buy in India—have gone up enormously since
the war, and so I do hope that people will get rid of their suspicion that
_our fares are unduly high. I am quite prepared to admil, especially as
regards fares, and goods freights too for that matter, I should like to show
a reduction, But we are working with the full approval and consent of
this House; we are making an attempt to run our Railways now more
on commercial lines. Is there any business man in this House who s
yrepared to say that a reserve which represents a fraction of one per cent.
of our capital at charge, which represents 4 per cent. of our gross carnings
this year, is too much? Sir Campbell Rhodes tqld you that it was hardly
worth talking about. Surely when we have started with this scheme,
the right thing to do is to build up our reserves and at the same time to
go on with that work which we do prapose to take up provided the Railway
Fiflance Committee agrees with us, I mean the work of making special
urrangéments in order to increase the number of third class carriages.
Supposing we have on our reserves a little bigger sum. When we are
perfectly satisfied that we have got accommodation to ecarry increased
traffic, then will be the time for us to take up the question of making
reductions in third class paesenger fares. The reduction would not be
worth making unless it would bring in increased traffic, and we must be
sure that, when that increased traffic comes, we shall be able to cope with
it. But our position now is just the opposite. We know that if that in-
crensed traffic did come on we should not be able to carry it, and there-
fore the reduction in third class fares would merely mean a dead loss which
we could not afford. B8ir Campbell Rhodes suggested that the amount of
our contribution was too high, and Mr. Jamnadas Mehta also took the
same point. Well, 8ir, I am prepared to admit that it is a rather big
vontribution to take from qur commerclal lines, namely, 685 lakhs in one
year, My private opinion is that it is probablv a bit too high, but at the
same time we felt—I am not complaining for & moment—we in the Rail-
way Baard felt, we attached so much importance to the reform of separa-
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tion that we were prepared to pay the price, and we stand by our bargain.
Time alone can show whether or not the contribution is too high. But
2 would point out to Sir Campbell Rhodes and to Mr. Jamnadas Mehta
that this convention is not fixed, it ia not ‘unalterable for ever. It is de-
finitely undarstood that the convention in the first instance is purely ex-
perimental, and that after a term of years, it will have tq be reconsidered,
and when we do come to reconsider 1t, then the House will have an oppor
tunity of deciding whether or not they are taking too much out of the
commercial lines. Of course, if they are taking too much, then in a way
they are defeating their 6wn object. If their object is to improve services
and reduce the freights and fares, then the more vou take out of us the
less comes back to us for distribution in that direction, but that, as I say,
is a question which can be left over until we rovise and recomsider the
present convention in the light of the experience we gain during the cur-
reney of that convention.

Sir Campbell Rhodes also raised another important question. He
wanted an explicit statement as to the position of Agents under the new
régime. I am afraid, Sir, S8ir Campbell Rhodes did not work up his case
with that care which we are acoustomed to see in the speeches he makes,
because in the Administration Report for 1928-1924, we did try to make
an explicit statement of the attitude which we tried to adopt towards
Agents in this new régime. We said that:

“ the new method of dealing with work and fulfilling the obligations and responsi-
bilities of the Railway Department which have accompanjed the adoption of the present
organisation is in accord with the underlying recommendations of the Acworth Com-

mittee and is endorsed by the recommendations made by the Inchcape Committes in
paragraphs 33 to 35 of their Report. . . . "

The Inchecape Committee said that:

‘“the Agents should be made respomsible for the administration, working and financial
results of their railways and should be free to conduct their undertakings on & com-
metcial basis.”

The passage is a long one, and I will not wesry the House by reading
it in full. But I will commend it to the attention of my Honourable
friend Sir Campbell Rhodes. We are constantly trying to get rid of what
we think is superfluous work in the Railway Board and superfluous references
to the Railway Board. Wa are trying to give the Agents a freer hand in
all matters of detail, though in all matters of railway principle and railway
policy we naturally do keep control up here, that is, in matters of
standardization, programmes and the like. That is our policy at the
-resent moment, and I do not think that Railway Agents have anything
%o fear either from the Railway Member or from the Rm’lma.){ Board. But
of course the matter is not entirely in the hands of the Railway Member
or the Railway Doard. The matter is complicated, among other things,
Py the existence of this Assembly, and ss some Honourable Members
noted in the course of their speeches, whatever we may propose in the
Railway Board, that may be altered by u strong expression of views on
1he part of the Assembly. But T do not wish to go again into that very
controversial matter. I should however just like to refler. to what
Mr. Jamnadas Mchta said on that point. He laid-down & principle which
geems to me to be the correct solution. He said that the line of demarca-
$ion between the Assembly’s duties and the railway sdministration was &
very clear one, and that the Assembly ought definitely to refrain from
iLterfering with matters of peb? administrative detail and should confine

itself to questions of policy and finance. .
-
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Mr. V. J. Patel (Bombay City: Non-Muhammadsn Urban): That is
when you are responsible to the House, and not at present.

The Honourable Sir Oharles Innes: Mr. Mehta did not say that. 1
should like to say that I think that the principle laid down by him is abso-
lutely sound. That is all 1 meant when the other day I suggested in this
House that it would be well advised if it refrained from interfering with
details of administration. I did not mean 1n any way to cast any aspersions
upon the wisdom or dignity of this Assembly at all. I was really basing my
observations upon known experience in other countries of the world, and
that experience has always taught the ropresentative Assembly that, if
they do trespass beyond the sphere which they really ought to confine
themselves to, and if they do interfere with the details of railway manage-
ment, they invariably end by making their own railways a charge upon
the State. However, I don’t propose to say anything more upon that
subject to-day.

Sir Campbell Rhodes also made a reference to branch line policy. That
question is one of those questions which we will deal with in greater detail
later on in the week but I just want to dispute the correctness of a remark
made by Sir Campbell Rhodes. He said that in my speech introducing this
Budget I made a rather cavalier reference to iprivate enterprise. I deny
that I did anything of the sort. I merely made a statement of fact. 1
said I was quite certain that our new policy in this matter would not lead
to any slowing down of comstruction and I pointed to the fact that we
had either on our programme or actually under construction lines that would
cost us 44 crores of rupees, and I pointed out that these lines were going
to cost us four times as much as all the capital raised by branch lines
companies since the branch line terms were invented in 1890, that is 34
years ago. That I presume is what 8ir Campbell Rhodes called my
cavalier reference to private enterprise. Sir Campbell Rhodes also
objected to our system of guarantees by Local Governments. Now, Bir,
Local Governments unfortunately for Sir Campbell Rhodes hold a differ-
ent opinion from the Honourable Member. The Local Governments have
generally approved of this new policy. It has already led to the construc-
tion of two new lines and we have got several other applications for the
construction of lines for Local Governments under these guarantees under
consideration at the present moment.

Then again, to finish with the Honourable Member from Bengal, he
raised the question of the Howrah Bridge. I must say I admire his
‘ingenuity in bringing the question of the Howrah Bridge into the Railway
"Budget. He referred to a veiled threat by the Chief Commissioner in
the Council of State. And he then went on to say that Bengal expected
the Railway Board to do its duty in this matter and to be alive to its respon-
sibility in regsrd to a bridge over the Hooghly at Calcutta. Well, Sir,
we do take the very greatest interest in this bridge and we have done our
hest to assist in financing this bridge. I think that a Bill has been intro-
duced in the Council which contains certain clauses which could not have
been entered in that Bill without the previous sanction of the Governor
General. But, 8ir, though I appreciate the implied compliment in the
Honourable Member’s remark, namely, that if you want anything done you
must go to the Railway Board, T must confess I do think that 4his question
of the’ Howrah Bridge is a question primarily for settlement at Cslcutta
ad by the Bengal Legislative Council. Here, Sir, we have a city Which,
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pace the Honourable Members opposite claims to be the second city in
the Empire. They have got one bridge over the river which bisects
their town in half. That bridge is in a very dangerous condition and 1t
geems to me that it is up to the second city in the Empire to find the
meang to put a proper structure over their bridge with the least possible
delay. '

‘1 come now, Sir, to Mr. Ramachandra Rao’s suggesfions about pro-
cedvre. T'ersonally, I am in entire sympathy with his sug&estion that
we should try to get some continuity of personnel upon the Railway
Finnpce Committee becuuse it is perfectly True, as the Honourable
Member said himself, that thc Members of that Committee should soak
themselves in railway matters and the longer they are on it the more
usefvl they are likely to be to the Railway Board. We recognised that
when we were discussing the establishment of the Committee and we
did have some iden of making that very proposal to the House. But.
precedents are against it. It is an established practice in this House
thet the Standing Finance Committee and the Public Accounts Com-
mitiee should be re-clected from year to year and we did not think it
advisable to traverse this precedent in any way. But I think that the
Honourable Finance Member will agree that there is a great deal to be
said for the suggestion and the Honourable Member may rest assured
that we will consider it. As regards the Railway Advisory Committees,
he complained that there was not enough information about them.
Well, I should just like to explain thet the constitution of these Railway
Advisory Committees. before they were constituted, was considered very
caretully with the Central Advisory Committee and that our suggestions,
which we communicated to all Railway Administrations, on the subject
were based upon the recommendations of the Central Advisory Couneil,
We stated that they should be composed as follows:

2 members nominated by the Local Government;

3 representatives of the Legislative Council of the Local Govern-
ment in whose jurisdiction the headquarters of the railway
was situated ;

These members should be selected to represcnt rural interests,.
and the travelling public;

1 member of the local municipality or corporation; and

5 members representing industries, commerce and trade.

That is the suggestion we sent out to Railway Administrations regarding
the constitution of these bodies. But the Honourable Member also
complained that he did not know enough about the work done by these
bodies, Well, we made a suggestion which I think has been carried
out by almost every Agent that the proceedings of the Railway Advisory
Committee should always be sent to the press, amd I myself have fre-
quently seen reports of them in the press. I also think that we place
copiee of the proceedings of these Committees in the Library. If we
do not already ao so,’ I will see that that is done in the future. And Mr.
Ramachendra Raeo also raised a very important question about subsi-
diary transport facilities.. That I agree is & question of great importance
but we will no doubt discuss it in greater detail when we come to Mr.
Remgaswami Iyengar’'s motion regarding distrist boards railways on
Demand No. 1.° I may mention that we have had a reference from the
Govirnment of Madras on that very subjeet which we are now considering.
r
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1 do not propose to follow my Honourable friend, Mr. Neogy, into
his disquisition about State wversus Company management. I have
alreudy made more speeches on that particular subject them I would care
to rumember at the present moment. But I do wish to say one thing
in regard to what Mr. Neogy said on this subject. Mr. Neogy said that
he was afraid that State management was not being tried under the best
auspices at the present time in India because he believed that the Rail-
way Member, that is myself, was a disbeliever in State management,
and he believed that the Railway Board were also disbelievers in State
man-gement. Well, Sir, Mr. Neogy frequently talks about the mentality
of the Honourable the Commerce Member. I must say that I do bt
think Mr. Neogy understands the mentality of any Englishman or any
Scotsman for that matter—I being a Scot. That policy is the accepted
policy of the Government of India. 1 am the servant of the Govern-
inent of Indin—the Railway Board is the scrvemt of the Government of
Indis, and since that policy is laid down for us, it is for us to work that
policy to the very best of our ability. And that is what we do. I must
say 1 was rather hurt at his remark. I know how hard we are working
in the Railway Board. I know how hard Mr. Hindley and Mr. Sim
wnd the other members of the Railway Board work. And we work merely
because it is our job and the House may depend upon_it, whatever our
private feelings in the matter may be, we shall do our very best to
make this State management a success. I would also like to explain
that I have got no feelings against Btate management #e such. In fact,
quite privately, I think I should like State management because 1
should be sble to have my own way more. But the reason why some
of vus are so distrustful of Btate management is  the experience
of Btate management in other countries. As I Thave said,
every democratic country in the world has made a mess of
Statc management and thas is why we are afraid of it in India. That
is why we welcome so much this separation of ruilway finance from
gencral finance. As the House will see from the Budget that I am
putting forward, it does not interfere or weaken its control over the
Budget in any way at all but it does mark a new point of view towards
Rnilways. It shows that the House regards Railways as a commercial
propesition to be run as such, and we take very great comfort from that
fact. 1 do hope that Mr. Neogy will be under no illusions on this point in
future and that he will be under no suspicion that because we are dis-
trustful about State management, therefore we do our best to make a
mess ‘of it.

Mr. Joshi asked me a direct question about wagens. He wanted
some assurance that we are making proper use of our wagons, and that
we should not buy new wagons unneccssarily. I should just like to give
him the following figures. On Class I Railways in America every wagon
moves on an average 26'68 miles a day. In India, on the East Indian
Railway, every wagon moves on an average 41 miles per day, on the
Great Indian Peninsula Railway, it moves on an average 46 miles per day,
on the North Western Railway 87 miles per day, and on the Madras and
Southern Mahratta Railway 46 miles per day. Those figures show that
wo are getting a better user from our wagons in India at the present time
than they are getting in America. .

. Mr. Jamnadas Mehta, to whose epeech I have nlrendy referred, said
that he wanted more time for the work of the Railway Finance Committse

-
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and more meetings. All I can say on that subject is this, that by the
time my Honourable friend Mr. Sim has done with Mr. Jamnadas Mehte
and the Railway Finance Committee thig time next year, I am quite
sure that he will not complain of not having had enough work, because
1 am quite sure that Mr. 8im will make the fullest possible use of the
Railway Finance Committee throughout the year. I have already said in my
introductory speech that'though we wanted to spread the Budget work ovar
a longer period this year, we could not do so. We had to cram it into the
last month. We will do our very best to spread it over a longer period next
year than this year.

The Honourable Member also raised the question of the relations of
the Railway Board with the Secretary of State. The question of further
delegation from the Becretary of State to the Railway Board has already
been tuken up. We delayed addressing the Secretary of Stute until we
got the separation through. I hope we shall be in a position to uddress
him very shortly upon this subject.

1 do not propose to take up the points he raised about the alloeation
between capital and revenue because these again are points which are
covered by motions which he himself has put down on the paper. But i
should like to challenge what the Honourable Member said about the
provision for third class passengers having dwindled down to very small pro-
portions. 1t is very difficult to say that any particular improvement is des-
tined for any particular class of passengers, as the Honourable Member him-
"self indicated when he went through our list. The amenities for third class
passengers, he pointed out, will not be confined to third class passengers.
Of course they will not. But more than 90 per cent. of our passengers
are third class and naturally they will get most value out of these amenities.
But the point that I would like to make is this. We are¢ spending a
great .deal of money at the present time—we have been for some years
puast—in improving and extending the capacity of our Railways. When
you extend the capacity of your Railways, it means that you con run
more trains. When you can run more traine it will mean that you will
be relieved from what ig said to be one of the worst grievances of (he
third class passenger, namely, the oongestion in third eclass carringes. If
you look at it in that way, you will find that a very large proportion of
our expenditure on rehabilitation, though it is impossible to ear-mark it
specifically for third class passengers, will benefit- the third class pas-
sengers probably more than any other classes of passenger. The Honour-
able Member referred to the very heavy responsibility that lies on me in
this matter. I am accustomed to respomsibility. I have had it for quite
a long time now, and when in September next year 1 shake the dust off
India for good and retire to my little cottage at home, and when the
chapter is written about the improvement of amenities for the third class
passenger, I shall not fear comparison with the record of any of my
predecessors in the Railway Department, for I-believe that in the last
five years we have done more for the third cless passenger than in any
previous five years of railway history. I do not claim credit for it my-
gself. I am quite prepared to admit that I acted on the spur of this
Assembly. But at any rate I believe that to be a fact.

I will not follow Mr. Bipin Chandra Pal in his remarks about the ex-
tension of railways. My own belief is that iﬁ is right to exte;d your
il , vided you can get the monmey. wherever you see the pros-
;fcr Bgfs bllzlt;;lng a8 3;emt:l::uel'r:iz:?\’e raflway. I should like the Honourable
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Member to bear in mind that before we decide to embark wupon the
construetion of any railway, we examine with the greatest possible care
the financial prospects of that railway. ‘We did not construet unremunera-
tive lines exoept for very special and exceptional reasons, and it is in regard
to unremunerative railways that the guarantee from Local ®Govern-
ments comes in. Most of the railways in our programme are railways
in which we are satisfied that the construction will be remunerative and
I have no fegrs myself in regard to this policy at all. I am perfectly
sure that it is the right thing for India to do. I am perfectly sure that
building railways and more railways whenever we can see remunerative
lineg ig the best way of improving India's trade and India’s industries.

Mr. Pal asked that Indians may be trained in railway workshops not.
only for railway work but also for ordinary engineering work. I think I
am correct in saying that under the system of technical training which
is now in force in Calcutta, the railway workshops both at Lillogh and
Kanchrapary are used for the practical training of apprentices whether
they are apprentices coming in for railway work or not, and 1 should like
also to explain to him that the Chandausi Sechool is merely a transportation
school. We have other arrangements for training men for engineering and
other branches and we have our proposals now in regard to training men
for the loco and carriage and wagon departments. As I explained in my
introductory speech, these proposals have just been worked out by the
Railway Board and I hope to discuss them before this session is over with
the Central Advisory Committee. We are dealing not merely with the:
transportation or rather the traffic department but we are dealing
with every department of railway work.

I do not think that I have anything more to say, but I should like 1o
make just one brief reference to the Honourable Pandit Madan Mohan
Malaviya’s speech. As far as I can judge from his speech, the Honour-
able Pandit’s acquaintance with the literature of Indian Railways ends
with the Incheape Committee Report of 1922-23. He did not seem to
have studied with that care which I should have expected from the Pandit
our own Administration Report for 1923-24. If he had that report he
would have saved himself from making many serious misstatements. For
instance, he would have found that we have carried out the recommenda-
tions of the Incheape Committee in regard to excessive staff by effecting
during 1923-24 a reduction in staff amounting to Rs. 84 lakhs.

I think, Sir, that is all I have got to say. I thank those Honourable Mem-
bers of the House who have made kindly references to this first Budgat
which I have been privileged to present. I am quite sure myself that
we are going to get more and more advantage every year, from this new
procedure. This is the first time that the Railway Department have ever
been able to put before this House a connected statement of their case.
Before this year we merely put before the House a large mass of figuras.
and then we stood by while the House was picking holes in those figures.
In this year we have tried to put before the House a connected statement of
the Railway case, and the discussion to-day has been useful in that it has
raised many questions of general policy which cannot suitably be brought
up during the demands for grants. ’

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 24th February, 1925, * '
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